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LOK SABHA

Thursday, November 25, 1065/Agraha-
wana 4 1887 (Saka).

The Lok Sabha met at Eleven of the
Clock.

[Mr. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS
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Shri Hem Barua: By removing the
statues of Britishers, some of which
are fine spec.mens of artistic beauty,
do the Government think that they
can write off the chapter of Indian
history which 1 am quite sure they
cannot do? Why is this ugly hurry
aon the part of the Government?

Shri Mebr Chand KEhanna: The
general feeling in the country is that
some of these stalues should be re-
moved. We have done that gradual-
ly. We have removed some and we
want to remove others in the near
future or it may take a little timm.
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The idea is that these statues will
be installed somewhere or we may
have a little park and instal them
there. But the intention is to remove
them,

Shri U. M. Trivedi: In view of the
fact that even the names of the worst
tyrants among Muslim rulers have
been kept and have been applied to
the wvarious big streets in New
Dethi. ...

Mr. Speaker: This is about the
statues of Britishers,

Shri U. M. Trivedi: I am just com-
ing to that. In view of that, why is
it that particularly in the case of
British statues this animosity is being
displayed by removing the historical

figures? I would like to have the
answer to this. Why are they being
removed? Why this animosity to

them in particular?

Mr. Speaker: He has answered that
the Government has taken a decision
in pursuance of a preponderant
opinion in the country. Shri Shinkre.

Shri U. M. Trivedi: Where is the
preponderant opinion? ‘The opinion
is of the SSP. and not of others.

Shri Mehr Chand Khanna:
naming of streets in Delhi
under the jurisdiction
bodies.

The
comes
of the local

Shrl Shinkre: The hon. Minister
just now stated that some of the
statues are being removed. That
means to say that there is some crite-
rion about the remowal of those
statues. What is the criterion?

Shri Mehr Chand Khanna: 1 never
said that. What T said was that out
of 12 statues, 9 statues have already
been removed and the remaining 3
will be removed pradually.

Mr. Speaker: The hon. Minister did
use the words ‘sume of the statues'
and, therefore, I also got an impres-
sion that some are to be left over.
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Shri Mehr Chand Khanna: That
must have been a alip.

Shri Bhinkre: Will all the statues
of Britishers be removed for the simple
reason that they are Britishers....

Mr. Speaker: He says, all are to be
removed. Shri D. N. Tiwary.

Shri Shinkre: What will be his re-
action if tomorrow Mahatma Gandhi's
statue from London or from some
other place in Europe is removed....
(Interruption).

Mr. Speaker: Order, order, that is
not the question. Shri D. N. Tiwary.

Shri Shinkre: There are Britishers
and Americans . . . (Interruption).

An hon. Member: The statues should
be removed as soon as possible,

Mr. Speaker: Order, order. Why
this fighting? There ought to be some
end to it

Shri Shinkre: They are removing
them....
Mr. Speaker: He should not get

himsel? removed. Shri D. N. Tiwary.
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Shri Eapur Singh: 1 request for a
specific reply to the question as to
whether the removal and mutilation
of British statues has a rationale
grounded in public interest or it is
just a cc i to ‘mot ism’, I
want a specific reply, yes or no.

Mr. Speaker: It is not always possi-
ble to answer “yes” or *no”.

Shri Mehr Chang Ehanna: This
question, 1 believe, was agitating this
very House seven years ago and the
then Prime Minister, Jawaharlalji,
made a stat t. It is in pur
of that statement that action is being
taken.

Shri Basumaturi: May I know what
is the reaction of the British Govern-
ment to this?

Mr, Speaker: Why should we bother
about that?

Shri Vasudevan Nair: In view of
the recent development of Indo-
Pakistan hostilities and the anti-
Indian position taken by the rulers
of Britain, may 1 know whether the
Government is considering expedi-
tious removal of at least the statues
of the ex-rulers from Britain that are
there in the Capital now?

Mr. Speaker: Thev may consider
this suggestion.
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Shri P. R. Chakravertl: May I know
whether the Government has con-
sidered this question that the inordi-
nate delay in removing thege statues
has provoked some people to disfigure
them and, therefore, Government
ghould remove them in a dignified
manner?

Shri Mehr Chand Khanna: That is
what we are aiming at.

Shrl Hari Vishnu Eamath: Is Gov-
ernment aware that there are very
fine statues or memorials of some
kind or the other of great Indiana like
Lokamanya Tilak, Mahatma Gandhi,
Raja Ram Mohan Roy, and perhaps
some others ulso, 1 believe, in Britain,
which have not been so far touched
by the hand of vandals and if so, has
Government any proposal to indis-
eriminately remove all the statues of
Britishers, the relatively good as well
as the very bad, as the Minister said,
and if so, what are the reasons
therefor?

Bhri Mehr Chand Khanna: This
work is not being done indiscrimi-
nately. This is confined only to Delhl
and we are doing it in a dignified
way.

Shri Harl Vishon Kamath: The
hon. Minister should address the
Chair.

8hri Mehr Chand Khamna: The
hon. Member becomes impatient.

Shri Huri Vishuyn Kamath: 1 am
not impatient. I said that he should
not address me but that he should
address the Chair.
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Mr. Speaker: When a Member has
put a question, he gshould listen to the
answer,

Shri Mehr Chand Khanna: During
the last seven or vight yewrs, we have
been able to remove only nine statues.
That shows that we are nol owver-
anxious, We muake a cerlain amount
of discrimination.

Shri Hari Vishnu Kamath: Are you
sutisfied with this answer? I  said
‘indiscriminately’ and not ‘undignified’.

Mr., Speaker: I do not allow any
discussions.

Finance Minister’s Visit to Russia and
Oxechoslovakin

+
*447. Shri D. C. Sharma:
Shri M. L. Dwivedi;
Shri 5. C. Samanta:
Shri P. C. Borooah:
Shrl Sidheshwar Prasad:
Shri Madhu Limaye:
Shri Yashpal Singh:
Shri Prakash Vir Shasiri:
Shri Kapur Singh:
Shri D. D, Puri;
Shrimatl Malmoona Sultas:
Shri Kishen Pattnayak:
Shri Himatsingka:
Shri Rameshwar Tantia:

Will the Minister of Finance be
pieased to state:

(a) whether he visited U.S.5.R. and
Czechoslovakia recently on an invita-
tion from the respective Governments;
and

(b) if so, the outcome of the visit?

The Minister of Planning (8hri
B. R. Bhagat): (a) Yes, Sir.

(b) A statement on the visits to
Czechoslovakia and U.8.S.R. will be
made in the Lok Sabha immediately
after Question Hour.

Shri D. C. Sharma: From the state-
ment 1 find that. ...

Mr. Speaker: Why not ollow the
gtatement to be made and then put
the question?
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Shri M. L. Dwivedi: The statement
is already tnere in our hands.

Mr. Speaker: I shall allow a few
questions after the statement iz made.

Development of Hill Areag

+
*448. Shri Yashpal Singh:
Shri Madbu Limaye:
Shri Bagri:

Will the Minister of Planning be
pleased to refer to the reply given to
Unstarred Question No. 2736 on the
23rd September, 1865 and state:

(a) whether the recommendations of
the National Development Council on
development of hill areas have since
been fully considered by Government;

() if not, the reasons therefor; and

(¢) when the decision is likely to be
arrived at?

The Minister of Planning (Shri
B. R. Bhagat): (a) to (c). Under the
Chairmanship of the Secretary, Plan-
ning Commission, a Steering Com-
mittee consisting of Secretaries of the
concerned Ministries has been ap-
pointed.
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shrimatl Savitri Nigam: May I know
the terms of reference of this Com-
mitiee, how long the committee will
take to submit their final report and
the schemes which will be implement-
ed later on?

Shri B. B. Bhagat: Broadly, the
terms are as follows. The various
working groups on agriculture, khadi,
village and small-scale industries,
education etc. have yet {o make re-
commendations for these areas, This
commitice will go intg those recom-

dations and the . pro-
grammes for the Fourth Plan and
then allocate priorities for these pro-
grammes in these areas and make re-
commendations to that effect to the
Planning Commission after the study
is made,

8hri Hem Raj; Since most of these
areas exist in different States, may I
know whether the Central Govern-

AGRAHAYANA 4, 1887 (SAKA)
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Shri E'DI-tl Baraf: May I know
whether the concerned States have
been kept in touch or are represented
on this committce, particularly in
view of the fact thal they are draw-
ing up Plans for the coming Fourth
Five Year Plan and these might not
militate later on when these plans are
ready?

Shri B. B. Bhagat: This committee
was formed os a result of the recom-
mendations of the NDC sub-committee
in which the Chief Ministers of all
the concerned States lke Assam,
Himachal Pradesh and some other
States are there, and the steering
committee are guiding this work.

Shri Ranga: May I know whether
the Assam hill tribal areas also would
be brought within the ambit of the
discussions of this committee amd
whether the tribal leaders who have
been elected from those areas would
be consulted belore final decisions are
taken in regard to the development
of thosc areas?

Shri B. R. Bhagat: Yes, that is the
intention. For that, there is another

ment will give a special allocation for
the development of these areas after
the reports of the working groups
have been received?

Shri B. R. Bhagat: Certainly, that
will be considered after the recom-
mendations are made.-
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headed by Shri Pataskar
and they are going into this question
and they will muke their recommen-
dations about it.

Shri D. J. Naik; These areas arv
inhabited by Scheduled Tribes and
other backward classes. May I know
what steps would be taken to develop
the economy of the Scheduled Tribes
and other backward classes In order
to render them social and economic
justice?

Shri B. B. Bhagat: All these matters
will be looked into by the steering
committee.
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Unaccounted Money

+

*440. Shri Yashpal Singh:
Shrl Bagri:
8hri Madhu Limaye:
Shri Ram Sewak Yadav:
Shri S. M. Banerjee:
Bhri P. C. Borooah;
Shri Daljit Singh:
8hri Jashvant Mehta:
Shri Warlor;
Shri Daji:
Shri R. 5. Pandey:
Shri Rajeshwar Patel:
Shri Yogendra Jha:
Shri Bibhuti Mishra;
Shri N. P, Yadab;
Sbri D. C. Sharma:
Shri Dharmalingam:

Will the Minister of Finanoe be
pleased to refer to the reply given to
Unstarred Question No. 2702 on the
23rd September, 1066 regarding un-
accounted money and state:

(a) the total amount unearthed

throughout the country during the

ths of September and October,
1985; and

(b) the further steps taken or pro-
posed to be taken to accelerate the
progreas to unearth black ¥?

NOVEMBER 25, 1065
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Shri  Warlor: Has Government
blacklisted any of these business
houses which had been raided and
had been found to be guilty of these
practices? If so, how many houses
have been blacklisted in regard to the
grant of licences, contracts ete. Also,
will a list of such houses be published?

Shri B. R. Bhagat: No such step
has been taken.

Shri D. C. Sharma: So far as un-
accounted money goes, there are big
fish, medium fish and small fish. Why
iz it that Government has been able
to unearth only a few lakhs of un-
accounted money during these two
months when the open book—and the
closed book—accounts are available to
the income-tax officers to be investi-
gated at any time they like?

The Minister of Finance (Shri T. T.

The Deputy Minister in the Mints-
try eof Finance (Shri Rameshwar
Bahu): (a) Rs. 2684430

(b) The problem of unearthing un-
accounted money is constantly under
review and all possible steps are
being taken in the matter.

Krish barl): So far as this parti-
cular aspect of the work of the income-
tax department is concerned it can
only be done on information. Im
regard to other matters, wherever
there is a suspicion that money has
not been accounted for or has not
been assemsed, the usual procedures
are followed.
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Shri Rameshwar Taniia: The hon,
Deputy Mimister said just now that
in Calcutta in recent raids Rs. 1 crore
have been seized....

Mr. Speaker: He need not make a
distinction between Deputy Minister
or Minister or Parliamentary Secre-
tary. Under the rules, all of them
are included in the term “Minister’.

Shri Rameshwar Tantia: I want to
know in what form this amount of
Rs. 1 crore was seized, whether in
cash or hundis or in any other form.

Shri Rameshwar Saha: It is diffi-
cult to give details.
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Shri Sivamurthl Swamy: May I
know whether this fact has come 1o
the notice of the Central Government
that this unesccounted money was
found in large quantities at Mysore,
whereas the minting machinery was
found at Bellary in Mysore State?

Shri B, R. Bhagat: We
aware of that.

are not

Dr. Ranen Bem: Is it a fact that
most of the raids that took place in
Calcut'a to recover  unaccounted
money was on smaller irms and no
big firm was ever searched in the City
of Calcutta or pearabout?
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Shri B. R. Bhagat: These searches
are made on the basis of precise and
definite  information. We cannot go
and scarch every place,

Shri Hem Barua: Since all efforts
to unearth black money have proved
#o far futile, a flop, are we to under-
stand that the Government have evol-
ved this new gold bonds scheme which
puts a premium on dishonesty and is
an incentive to tax-evaders; if so, are
we to understand that this is a reflec-
tion of the morality of the Govern-
ment?

Shri T. T. Krishnamacharl: The
premises on which the question is
based is not correct, nor is the con-
clusion justified.

Shri Firodia: Can the Government
give the number of cases in which,
after the raids, no unaccounted money
was found?

Shri B. R. Bhagat: There may have
been some, but for that I want
notice,

Shri A. P. Sharma: Has the Gov-

ernment got any idea of the total

t of unacc ed money, and

why is it not possible for the Govern-
ment to render it illegal tender?

Shri T T. Krishnamacharl: It is
very difficult. If T know the total
amount of unaccounted money and
where it is, it would not remain.

Mr. Speaker: How can that be un-
accounted then?

Shri T. T. Krishnamachari:
not be unaccounted.

It will

Shri Sinhasan Singh: After passing
this Civld Bill into an Acl, what is
the position of the Government? Will
the Governmment continue its ralding
process for unearthing umaccounted
muney, o will it slacken its pace and
wait and see how far these black
motey hoarders are coming forward
to respond o the scheme?

NOVEMBER 25, 1968
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Shri B. B. Bhagat: There will be
ne slackening in our attempts to find

out unaccounted money.

Uniform Rates for Supply of
Electricity

+
*451. Bhri D. N, Tiwary:
Shri Bam Harkh Yadav:

Will the Minister of Errigation and
Power be pleased to state:

(a) whether any decision has been
taken for supplying electricity at uni-
form rates in all the States; and

(b) whether any subsidy in the
rates of electricity has been granted
during the current year to the agri-
culturists in Bihar, particularly in
North Bihar?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) The
principle of introducing umiform
tariffs in each State for agricultural
uses in the area of supply of Electri-
city Boards has been accepted. So
far Andhru Pradesh, Assam, Gujarat,
Kerala, Maharashtra, Madras, Rajas-
than, Mpysore, Punjab and West
Bengal State Electricity Boards are
having uniform rates throughout their
respective areas of supply.

(b) Na, Sir.

Bhri D. N. Tiwary: May I know
whether the aim of the Minister as
stated by him in his Budget speech
that he will try to bring electricity
rotes in all the States on a par has
been achieved so far?

Dr. K. L. Rao: T did not exactly get
the hon. Member's question. Anyway,
in the ten States whch I have men-
tioned the raotes are uniform within
cach State, but the rates differ from
Siate to State,

Shri D, N. Tiwary: My question
was whether any attempt has been
made to make the rates in the States
uniform.
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Dr. K. L. Bao: That is the aim of
the Government to secure uniform
rates as far as possible but that is
not possible at the moment because
we do not have an all-Indfa grid
whereby power can be switched on
from one State to another. For the
present, we alm to make it uniform
in each State.

Shri D. N. Tiwary: According to
the budget speech of the hon. Minis-
ter, he sald he would allow subsidy
to agriculturists if they apply for it
in Bihar. Has he received any appli-
cation of that sort and has any subi-
sidy been granted, if not why not?

Dr. K. L. Bao: T have already sub-
mitted that no subsidy was granted
to Bihar. Bihar asked for a subsidy
on account of the excessive agricul-
tural rate. The matter is under con-
sideration and we hope in the course
of the next few months we will be
able to arrive at some decision.

Bhri K. N. Tiwary: Keeping in view
the rate of electricity which s the
highest in North Bihar and also the
food scarcity, is Government going to
make any special concession for that
part of the country?

Dr. K. L. Rao: The matter whether
to subsidise the rates in excess of a
particular amount all over the coun-
try is being considered.

Shrimati Savitri Nigam: Is the
hon. Minister aware that the entire
economy of UP. deperds upon agri-
culture and the agricultural electri-
eity rates in  UP. are very
high....

Mr. Speaker: Why should not she
come to the questiont Why should
there be such a long preface?

Shrimati Savitri Nigam: In spite
of the assurance of the hon. Minis-
ter, the rates have not been reduced
so far. Is the Minister going to take
‘any action to pet those reduced as
soun as possible?

Dr. K. L. Rao: It ' true that in UP.
the rates are high for agricultural
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gerious consideration of the Govern-
ment.

Shri P. K. Deo: Is it a fact that st
s meeting of the stale electricity
boards yeslerday it was decided that
the Centre was going to subsidise the
rural electrification schemes and, If
80, has the Government got any blue-
print?

Dr. K. L. Rao: This is with refer-
ence to subsidy to be given for
extending rural electrification. This
is another subject which is under...

Mr. Speaker: ..active considera-

tion. That was under serious con-
gideration; this is under active
consideration!

Shrimati Sharda Mukerjee: Could
the hon. Minister enlighten us if sub-
sidy had been given for certaln indus-
trial concerns in some States? I
understand there are such cases.

Dr., K. L Rao: For small-scale
industries, the Government agrees to
give a subsidy over 9§ paise. I would
not say the exact amounts.
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Shri Buta Singh: In view of the
fact that the supply of electricity in
the neighbouring States of Punjab i
done at a much lower rate than the
rate prevailing in that area, especial-
1y in view of the fact that the far-
mers and the agriculturists in Punjab
are charged much maore. ..

™Mr. Speaker: Ii ia a statement,
Memb hould put the | n-
tary quewtiom preciscly and concisely.
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_Shrl Buta Bingh: I was just refer-
ring to the high rates in Punjab. May
1 know what subsidy the Government
propose ‘to give to the farmers of
Punjab to grow more food?

Dr. K. L. Rao: Punjab iz one of the
States where fortunately the rates are
not high. But no subsidy is being
given in Punjab.

Shri Dinen Bhattacharya: May I
know whether it is a fact that so far
the benefit of rural electrification is
being reaped only by the rich section
of the people residing in the rural
areas and, if so, may I know whether
the Government has eny plan to see
that the actual tillers of the soil, the

agriculturists, get electricity at sub-
sidized rates?

Dr. K. L. Rao: That is the idea of
the fourth Plan: the aim of electri-
flcation in the rural areas wijl be to
supply electricity for agricultural
purposes, pumping, etc. and that being
the case, naturally, the connected
problems like subsidy will be con-
sidered.

Shrimati Vimla Deshmuokh: Taking
into consideration the serious famine
eonditions prevailing, and to encour-
age the grow more food campaign
scheme, is the Government thinking
of giving electricity free for irriga-
tional purposes to agriculturists?

Dr. K L. Rao: T am afraid it will
not be free, but In this particular
year, when conditions are very scarce,
as has been said by the hon. Member,
if any particular application or repre-
sentation is made, it can be considered.

Shri Lahrl Singh: May I know what
steps are being token by the Central
Government to supply electricity to
the States at cheaper rates to far-
mers and small-scale industries and
eottage industries?

Dr. K. L. Rao: As 1 submitted, the
Government is considering the pro-
posal to subsidise above a certain rate
for the sgriculturists and the farmers
and that matter is going between one
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Minigtry and the other, and 1 hope
some decision will be arrived at soon.
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Dr. K. L. Rao: It is quite true, with
the permission of the Speaker, it is
likely that the Bill will be introduced
tomorrow,

Dr. Ranen Ben: A few minutes
back, the hon. Minister stated that im
gome States, including West Bengal,
the electricity rates are uniform in-
side the State. May I know whether
it is known to the hon. Minister that
the electricity rates in West Bengal,
under the State Electricity Board, are
much higher than the electricity rates
that are prevalent in the city of Cal-
cutta, for the clectricity supplied by
the Calcutta Electric Supply Corpora-
tion and, if so, what steps are the
Government going to take in this
respect?

Dr. K. L. Rao: It is a question in
regard to the supply of electricity to
the urban areas. It is quite true that
the rate charged by the Calcutta Elec-
tric Supply Corporation is less than
that demanded by the Board. It is
s0 because the Calcutta Corporation
had set up its equipment and this
system much ecarlier, in the days
when the cost was much less. It s
not intended to make it uniform that.
way.

Mr. Speaker:
vertl.

8hri P. R Chekra-

Shri P. R. Chakravertl: Question
No. 452. With this, I may be permft-
ted 1o put Question Nos. 467 and 471
also; they may be taken together.
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Mr. Speaker: Question No. 471 also
may be taken together, if it is con-
venient to the Minister to answer it.

Insurance Business

+
*452. Bhri P. RE. Chakravertl:
Bhri K N. Tiwary:

Will the Minister of Finance be
pleased to state:

(a) whether Government have
evolved a scheme for the stream-lin-
ing and modernisation of Insurance
business in the public sector; and

(b) if so, the proposals under con-
sideration Yor decentralisation of Life
Insurance?

The Deputy Minister in the Minis-
try of Finance (Shri Rameshwar
Sahu): (a) and (b). No, Sir. The
recommendation of the Committee on
Public Undertakings that the Corpo-
ration should be split up into com-
pletely independent corporations is
under conmsideration of Government.

Study of Insurance Problems
¥
*471, Shri P. R. Chakraverti:
Shri K. N. Tiwary:
Will the Minister of Finance be
pleased to state:

(a) the nature of the study report
made by the Cabinet Secretary on
insurance problems; and

(b) the
thereto?

reaction of Government

The Deputy Minister in the Minls-
try of Fi (Shrl R shwar
Sabu): (a) Shri S. 8. Khera, former-
ly Cabinet Secretary. who was ap-
pointed as Chairman of the one man
study team to review the problems of
Life and General Insurance, hes so
far not submitted any report.

ib) Does not arise.

Shrl Harl Vishoo HKamath: “Chair-
man of the one man study team”.
How Is it possible? Member and
Chairman, together, all in one?
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Mr. Speaker: Everything is com-
bined in one. Shri P. R. Chakraverti,

Shri P, B. Chakravertl: May 1 know
whether the Government has con-
sidered the question that the abolition’
of all intermediaries, namely; Divi-
sional and Zonal Managers, will be
most effective to ensure the stream-
lining process? There must be no
intermediaries between the local unit
manager and the Centre, namely, the
zonal and divisional managers.

The Minister of Planning (Shri B. K.
Bhagat): This is a matter of far-
reaching importance whether ‘there
should be one corporation or more
than one, whether the divisional office
should be abolished and the ronal
office should have direct dealing with
the local unit, etc.—thene ar¢ matters
which will be examined by this one-
man team. Government will take Into
consideration all these aspects.

Shri P. R. Chakraverti: While
determining ite investment policy, has
it been made clear by the LIC and
by the Government that the Jow
incorme group should be helped as
best as possible, specially with regard
to housing?

Shri B. R. Bhagat: If T remember
aright, we provided Rs. 50 crores for
the low income group, but so far only
Rs. 5 erores have been utilised. There
ia no deurth of finance for low-income
housing. Actually the utilisation ls
low.
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Shri Dinen Bhattacharya: May I
know whether the government has in
contemplation the introduction of
electronic computer machines which
will create havoc so far as employ-
ment in LIC is concerned?

8hri B. R. Bhagat: No, Sir; we do
not agree with that view. We have
already given the assurance that
there will be no retrenchment as a
result of that.

Shri Dinen Bhattacharya: Has the
government in  contemplation ‘the
introduction of electronic computers?

8hri B. R. Bhagat: Not the govern-
ment, but LIC is contemplating it.

Shri Bade: With reference to ques-
tion 471, may I know the nature of
the study made by the former Cabi-
net Secretary on imsurance problems
and whether Government have receiv-
ed complaints about so many benami
agents and corruption going om
everywhere, especially from Maha-
rashtra?

Bhri B. R. Bhagat: That is one
specific problem. Its importance can-
not be compared to this. The LIC is
trying to tackle that problem; it is
quite alive to this.

Polio Vaccine

Oral Answers

+
*451. Shri 8. C. Samanta:
Shri M. L. Dwlivedi:
Shri Subodh Hansda:

Will the Minister of Health be
pleased to state:

(a) whether it is a fact that the tea-
chers of Epidemiology in the All-India
Institute of Hygiene and Public Health
were pgked to submit their views to
her Ministry on the feasibility and
desirability of mass production of live
(oral) polio vaccine;
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(b) if so, what is their opinion; and

(c) the reaction of Government
T

The Deputy Minister in the Minis-
try of Health (Shri P. 8. Naskar):
(a) to (c). A statement is lald on the
table of the Sabha.

STATEMENT

In 1961 a Committee was appointed
by the Government af Indm to
advise Gover on & compreher
sive immunization programme suit-
able for adoption in this country and
to recommend priorities in this
resprct. The Professor of Epidemio-
logy, All India Institute of Hygiene
and Public Health, Calcutta was also
a member of this Committee.

The Commitce was of the view
that poliomyelitis is endemic in this
country and recommended that infant
and children should receive protec-
tion against this disease at quite an
early age. However, until sufficient
quantity of vaccine was produced
in the country Government should
not venture upon a mass immuni-
sation programme but to give it on an
individual and voluntary basis to
those who have been recently expos-
ed to the disease while reserving
mass vaccination only for epidemic
control: Government have accepted
this recommendation and have taken
steps to produce this vaccine within
the country.

8hri 8. C. 8. ta: The stat t
says that government has accepted
the recommendation of the 1961 com-
mittee to produce polic wvaccine in
the country. May I know if any fac-
tory has been established and whe-
ther its capacity will suffice for mass
treatment of the disease?

Shri P. 5. Naskar: Yes Arrange-
ments have since been made to pro-
duce this vaccine on & mass scale by
the pasteur Institute at Coonoor end
the Haffkine Institute at Bombay.
It may be possible to produce the
vaccine on = mass scale by 1088, Le.
next yesr.
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8hri 5. C. Samanta: May I know
whether research iz being conducted
in ayurvedic medicines that can cure
poliomyelitis?

The Minister of Health (Dr.
Bushila Nayar): We do not know of
any ayurvedic treatment for pre-
vention or cure of poliomyelitls. But
some of the paralytic after-effects
of polio can be treated by certain
types of massages.
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Indus Waters Commissien

*454. Shrl Hem Raj: Will the
Minister of Irrigation and Power
be pleased to refer to the reply
glven to Starred Question No. 212
on the 26th August, 1983 and state:

(a) whether any reply has since
been received from the Pakistan Gov-
ernment regarding the refusal of Pak-
istan to allow Indian Delegation to
18th per t Indus Ci issd
meeting on the 21st May, 1965 to pro-
ceed 1o Lahore by road; and

(b) if so, the nature thereof?

The Minister of Irrigation andll
Power (Dr. K. L. Rao): (a) No, Sir.

(b) Does not arise,

8hri Hem Raj: May I know whether
it is a fact that the Pakistan Gov-
ernment did not allow the Indian
Delegation tv the Indug Waters Com-
mission to proceed tlo Lahore by
road because they were preparing
for war with India, as it has now
come to the notice of the Govern-
ment after the Pakistani aggression?

Dr. K. L. Rao: We do not have exact
information, but it looks like that
because they prevented the Indus
Commissioner tp proceed 1o Lahure
by road.

Shri Hem Raj: When members of
the Pakistan delegation come to the
Indian side they go to the border
areas. Will the Government now see
that they do not allow members of
the Pakistan delegation to go to the
border areas by road?

Dr. K. L. RBao: Quite so.

Shri Sham Lal Saraf: May I
know whether it is a fact that under
the Indus Waters Treaty the water
that is being supplied to Pakistan was
supposed to be utilised for drinking
and irrigation purposes; if so, whether
thought has been applied as to in
what way waler has been diverted
to the Ichhogil Canal which has pro-
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ved to be something different from
the provision made in the agreement
that was arrived at?

Mr. Speaker: That is a different
thing from the question that has to be
answered now.

Dr. K. L. Rao: It is quite different,

8hri Sham Lal Saraf: I have one
submission to make. This is under
the Indus Waters Treaty, A number

of things come under that vast agree-
ment,

Mr. Bpeaker: | am not concerned
with all that. This question only says
that they were refused permission to
go by road,

8hri Hem Barua: Is it a fact that
Pakistan has charged India saying
that Indla has refused to make the
promised supply of water to Pakistan
since this Indo-Pakistan conflict; if
#0, may I know how far this allegation
is correct and whether our Govern-
ment, in view of the fact that Rajas-
than is starved of water, would con-
sider the proposal not to part with
water to Pakistan?

Mr. Speaker: The second part of
the quest'on is a suggestion and the
first part is not relevant to the origi-
nal question.

Priorily for Irrigation over Power

+
+455 Shrl D. C. Sharma:
Shri Himatsingka:
Shri Rameshwar Tantia:
Will the Minister of Irrigation and
Power be ploased to state:

() whether irrigation is proposed to
be given priority over power produc-
tion to meet fuod situation;

(b} whether any detailed pro-
gramme has becn chalked out for the
purpose; and

(c) if so,
thereof?

The Minister of Irrigation and
Pewcr (Dr, K. L. Rao): (1) Yes, Sir,

the gcope and extent
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(b) and (c): Detailed programmes
are being drawn up in each case as
it arises,

SBhri D. C. Sharma: May I know
what are the guide lines operating
in these broad programmes which the
Government is going to draw and
whether they will differ from Stats
to State?

Dr. K. L. Rao: It is quite so; each
depends on the particular occasion.
For example, in Bhakra, what we are
doing is, we are releasing -water
according to irrigation requirements
up to 10th December after which the
rabi crups do not require water and
thereafter regulation will be accord-
ing to power requirements.

Shri D. C. Bharma: May I know
whether the Government is going to
have an overall view of the agricul-
tural needs of the whole country
with refence to each State or it is
going to evolve a thumb-nail formula
which may meet the requirements
of one State and may not meet the
requirements of another State?

Dr. K. L. Rao: I have not followed
the hon. Member's guestion.

Shri D. C. Sharma: I want to
know whether the Government is
considering the nceds of each State
for irrigation and power separately
or it is going to apply some uniform
formula to some States in  India; if
80, what are those States?

Dr. K. L. Rao: The general princi-
ple that is being adopted this year,
a year of scanty rainfall, is that
water will first be utilized for irriga-
tion and then for power.
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Dr. K. L. Rae: 1 submitted all this
in reply to the question. This is
being done this yesr due to acute
searcity conditions. If any particular
representation is made, Government
will conaider it.

W CRw ot : iy, &
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8hri Bhagwat Jha Azad: While
sympathy for irrigation is always
being mentioned, is it not a fact that
a cut of Ra. 200 crores has been ap-
plied only in the fleld of irrigation
form the cut in original Plan of Rs.
1,000 crores? If so, how do the Gov-
ernment reconcile between the two-
expression of sympathy and actual
cutting of the money allotted to the
irrigation sector?

Dr. K. L. Rao: Perhaps the hon
Member is referring to the Fourth
Plan proposals. They are not com-
pletely ready yet. I have also heard
what the hon. Member has stated.
T hope the House will inaist that the
cut is restored.

Shri Liladhar Kotokl: May I know
from the hon. Mimister whether there
is any single major irrigation project
in the State of Assam? Out of the
four medium schemes that were
provided in the Third Plan work has
baen started only in one. That being
the position, what does the Govern-
ment propose to do to provide irriga-
tion facllities in the State of Assam?

Dr. K. L. Bast In the State of
Assam the irrigatiom projects are all
of medium type. They will all be
completed in the Fourth Plan

Shri Narendra Bingh Mahida: The
hon. Minister has just now stated that
irrigation is given priority over power.
Since we are having Tarapore and
Rana Pratapsagar atemlo power
stations and various other thermal
stations, may I know why the
Narmada valley project has not been
1930 (Al) LED—2

taken up t“m for irrigation pur-
poses?

Dr. K. L. Rao: As I have sald, the
priority in respect of release of water
is only for this year because of the
acute conditions of searcity. What
the hon. Member has said about delay
is entirely correct. I think there has
been delay in these matters. In the
case of the Narmada River develop-
ment agreement has not been arrived
at. As soon as it is done I am sure
that project will be taken up.

Shri P. K. Deo: May I know if it is
a fact that there are various lucra-
tive projects which are capable of
producing electricity and, at the
same time, having capacity to irrigete
large acres of land, like the Upper
Indravathi, which has the capacity
to produce 600 MW of electricity and
irrgate three lakh acres of land and
that no technical clearamce is beilng
given for political reasons?

Dr. K. L. Rao: There are no politi-
cal reasons in these matters. All
these projects are clearsd on the
basis of technical reasoms only.

Shrimati Ramdalart Sinha: May
I know whether there is any idea to
bring under developed States on par
with developed States and, if so, In
what way it is likely to be achieved?

Pr. K. L. Rao: H is very difficult
to answer this question. It iz always
our endeavour to see that reglonal
imbalances are removed. It Is very
difficult to stay within what period
it will be achieved.

Shri Vasodevan Nalr: We  hear
that there is an intensive agrivultu-
ral production programme costing
Ri. 38 crores for this year, Out of this
Ri. 38 crores what is the allotment
for {irrigation, as far as imtensive
agricultural produection programme is
concerned?

Dr. K. L. Bao: Tiris is mesnt for the
Minisiry of Agriculture. The graats
are not given to the Ministery of
Trrigation.
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Dr. K. L. Rao: Agriculture is always
given preference, as for example,
this year so0 many States have made
a cut in power distribution, but the
cut does not apply to agricultural
operations.

Representation from M.Ps. of
Madhya Pradesh

*456. Shri Harl Vishno Eamath: Will
the Minister of Planning be pleased to
state:

(a) whether he has received a de-
tailed memorandum or representation
from the M.Ps, of Madhya Pradesh,
wherein requests and suggestions
have been made for greater and
accelerated assistance by the Centre
for the speedy impleméftation of cer-
tain projects in Madhya Pradesh;

(b) it sa, whether it hag been consi-
dered; and

(e) with what result?

The Minister of Planning (Shri B,
R. Bhagat): (a) Yes, Sir.

(b) and (¢). Subject to limitation of
resources that can be made avallable
for the purpose, the views expressed
in the memorandum, as well as other
relevant consideration will be taken
into account in finelising the recom-
mendations for the Fourth Plan of
Madhya Pradesh.

Shri Hari Vishnu Eamath: Does
Government propose to give greater
"and accelerated assistance to important
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projects in Madhya Pradesh—Chamba]
Valley Reclamation, Tawa Multi-pur-
pose Project, Narmada Valley Project,
which is still in embryo, and others—
mentioned in the memorandum and
does Government propose to have a
meeting of the Members of Parliament
from Madhya Pradesh as requested by
the MPs in the representation?

Shri B. R. Bhagat: Some of the pro-
jects, like the Tawa Project, have
been given special assistance outside
the Plan.

Shri Hari Vishnu Kamath: Because
of the refugees.

Shri B. R. Bhagat: Additional assis-
tance has been provided. Tawa is one
of the projects which the hon. Mem-
ber referred to.

Mr. Speaker: The question s
whether Government proposes to have
a meeting with Members of Parlia-
ment from Madhya Pradesh.

Shri B. R. Bhagat: Certainly, we
welcome discussing with Members of
Parliament.

Shri P. K. Deo: Has similar consi-
deration been extended to other MPs
also?

Mr. Speaker: I do not know.

Shri Harl Vishnu Kamath: Has the
Minister's attention been drawn to a
statement of the Deputy Chairman of
the Planning C issi I do not
remember the exact words, but they
were words to the effect—that the Plan
is floundering and limping because the
leaders of Government suffer from
lack of economic commonsense and,
it so, what steps  are Government
taking to make up the deficiency in

The Minister of Finance (Shri T. T.
Krishnamachari): Government has
seen no such reports.

Shri Harl Vishno Eamath: No; T will
pass it on to you. Take it up with the
Deputy Chairman then.
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Mr. Speaker: But that deficiency
would be made up when the meeting
takes place.

' Shri Harl Vishnu Kamath: I hope 80,
We wil] be able to give on loan. We
cannot give them; we will loan them.

Shri U. M. Trivedi: Will the Gov~
ernment be sble to say, although this
d was submitted to  the
Prime Minister, that the question of
locating the iron ore project of Bastar
will be considered in the light of the
memorandum to locate it in Madhya
Pradesh rather than at other places
suggested?

Shri P. K. Deo: Visakhapatnam is a
better place.

Shri T. T. Krishnamachari: As far as
1 know, tl.2 project concerned is in
Bailadilla. If the hon. Member means
the steel project, it is a different mat-
ter. The iron ore project is already
there and it is being exploited for the
purpose of export.

Shri U. M. Trivedi: The point is
where the steel plant is to be fixed.

8hri T. T. Krishnamachari: A repre-
sentation was made and the represen-
tation will be considered when the
sixth steel plant is being thought of.

Shri Ranga: Why is it that Govern-
ment has made up its mind, even in
the light of the experience it has lLad
of the other steel mills, to have only
steel mills with a capacity of three
million tonnes and four million tonnes
instead of having one million or two
million tonnes capacity so that they
can have it in two or three places
simultaneously?

Shri T. T. Krishnamacharl: [ would
like to say, if I may, that the hon.
Member should ask my colleague, the
Minister of Steel, about this matter.
All that I know is thal a representa-
tion came to us. We have certainly
Bailadilla in view as one of the possi-
ble sites to be exploited in future. So
far as the other details are concerned,
as I said, the question is to be address-
ed to the Minister of Steel. ’

AGRAHAYANA 4, 1887 (SAKA)

Oral Answers 3784

A

Shri Bhanu Prakash Singh: In view
of the recent statement of the Chief
Minister of Madhya Pradesh that
Madhya Pradesh can feed the entire
country if assistance comes from the
Centre, may 1 know what steps the
Government propose to take n that
direction?

Bhri T. T. Krishnamacharl: When
details are received in regard to the
proposal how any one State can fced
the country, naturally those details
will be carefully examined.

Pay of High Offickly

+
*457. Bhri P. R. Chakravertl:
Bhri Heda:
Bhri P. C. Borooah:
Shrl Harl Vishnu Kamath:
Shri Mohammad Elias:

Will the Minister of Finance be
pleased to refer to the reply given
to Starred Question No. 500 on the
8th September, 1965 and stale the
reasons for not considering the pay
scales of officers of categories lower
than Joint Secrelary at the time of
increase in the pay scales of officers
of the rank of Secretaries and Joint
Secretaries?

The Deputy Minister in the Ministry
of Finance (Shri Rameshwar Saha):
The pay scales of Joint Secretaries and
above were revised partly because of

h of responsibilities in re-
cent years and partly because a study
of the pattern of recruitment to the
All India Services and Central Ser-
vices Class I had disclosed the need
for a revision of the higher salaries in
Government service, which had re-
mained unchanged since 1947. These
considerations did not apply to lower
categories, nor was a general revision
of the salary structure intended.

Bhri P. RB. Chakravertl: May I know
what prompted the Government to
revise these scales at this stage?

The Minister of Finance (Shri T. T.
Krishnamachari): This is a malter
which has been engaging the attention
of Gavernment for quite some time.-
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8hri P. R. Chakravertl: Keeping in
view the sympathetic attitude of the
Minister himself, may 1 know whether
the Government is again going to re-
vise al] the scales to see that justice
is meted out to all employees and
that there is no invidious distinction?

Shri T. T. Krishnamacharl: As =
matter of fact, the categories below
that of Joint Secretary were dealt with
by the Pay Commission. If there are
amy specific grievances, they will be
loocked into from time to time.

Bhri Vasudevap Nair: May 1 know
whether the Government is keeping in
mind the problem.of the great dis-
parity between the salaries of nen-
Gazetted and Gazetted Officers in the
Centre and the salaries of these in the
States and, if so, whether, when they
are revising the salaries of offlcers,
they will see that this gap is not
widened still further?

Shri T T. Krishmamachari: The
whole question of disparity has to be
locked imto from the point of view of
disparity in regard to work load and
im regard to responsibility. The posi-
tion at the Centre, about which |
know something, is different from what
it is in the States. It is not a guestion
of disparity in salaries. Lf the dis-
parity in salaries is there, that is made
up by an increase in the dearness al-
lowance from time to time.

Bhri A. P. Sharma: This question of
emhancing the salaries of Joint Secre-
taries and Secretaries does not only
go mgainst the accepted policy of the
Government to remove disparity bet-
ween the high-paid and the low-paid
but it has also created discontent
amongst the people lower than the
rank of Joint Secretaries. May I know
whether the Government is gware
of this discontent and whether the
Government is going to take affective
steps to remove this?

Shri T. T. Krishmamachari: 1 am
aware that there could be reason for
diacontent in the categories immediate-
1y below that of a Joint Secretary who
rise upto Rs. 1800 sutomatically. It
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there is anything else, I would like to
have the details.

ot %o Yo RrewTg : g A THRE-
ot w7 % wwi 9 e fem
s § v wEw 1y afee W drav
fis g gfdt a9 @ WA
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T e v oy §, foamyr fE
w & vt a mEadl 1w alw
Frmtwm o v F feafed
oft Tt ar awdr § ?

st Wo o Ww : IF AT WAT
& s iz Ty & Y Y el
gz & sdwm A feare feqr o1 W
geet femfof am &1 Y, Se%
FIC B aTEAgl 9T wa fa=re
Y
Shri 8. N. Chaturvedi: May | know
whether the State Governments were
consulted in this matter and it so,

what was their reaction to this pro-
posal?

Bhri T. T. Krishnamachari: The
channe] for consultation is the Home
Ministry—I can only make a presump-
tion; I cannot say for certain what was
done—and presumably they were con-
sulted. ’

st gew wx wgEw - Ty IEW-
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Mr. fpeaker: The Question Hour is

over,
Suorr NoTice QUESTION

Eleciriclty cut in Heraln

+
S.N.Q. 3 8brl Vasudevan Nakr:
Shri Warier:
Sbri Xashpal Bingh:

'Will the Minister of krrigatlon amd
Power be pleased to state:

(a) whether electricity cut of 25
percent bhas been effected iin Kersla
State from the 15th November, 1885;

(b) if so, the efforts being made to
secure electricity from the neighbour-
ing States; and

- 4c) ‘what is the -estimated impact .of
this electricity cut?

The Minister of Ircigation and
Power (Dr. K. L. Rao): (a) Yes, Sir.

(b) The Govermment of Mysore have
agreed to supply ‘80 miltien Kwh 40
Kerala upto the end of June, 1986,

(c) The total Yosees in revenues and
in ndustrinl production :are -estimated
at Rs. 1.3 crores 'and Rs. 4 crores res-
pectively,

Shri Vasudevam Nair: Is it .a fact
that the power supply from Mysore
will eost more than the power we used
to get from Madras State because the
trangmission is not direct but through
Madras -and, if so, may I know what
is the price likely to be charged per
unit and whether the Union Govern-
ment is proposing to help the State
Government in meeting this ,great
difficulty?

Dr. K. L. Bao: The rates have not
yet been settled; but the difference
will pot be apprecigble.

Shri Vasuvdevan ‘Nair: In view of the
fact that this kind of electricity cut
is there almost every year, may I
know whether the Govermment s
proposing to explore the pomibility ef
getting furnace ofl from tire proposed
Ol Refinery st :‘Cochin.mmd ‘males uwe
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of it for sejjfhg up a thermal plant st
Cochin? '

Dr. K L. Rao: Quite s0; efforts are
being made to set up a thermal plant
at the Cochin Oil Refinery.

Shri Warlor: Has it come to the
notice of the Government that the
Kerala Electricity Board has already
declared that there will be 50 par cent
cut instead of 25 per cent cut and if
so, may I know whether any negotis-
tions have been started with the
neighbouring States for further 'en-
haneement of the supply?

Dr. K. L. Rae: It is quite true that
the Kerala Electricity Board is armtl-
cipating e further out, but the powar
supply from Mpysore, at the momest,
is only limited; the maximam ihat they
ceuld spare has siready been arranged.

«ft v fy v wiEempre
dwelt & ot wmit wrd § ot ai B
Fooreft g ww qoord gk X O
firre qwam g & wizemyarT % fewn
Wagumt °
Dr. K. L. Rao: It {s estimated -that

the shortfall in the fertiliser factory
will be somewhere about Rs. 2 crores

Shri Hem Barua: The other day dn
reply to a question by me, the hon.
Minister told us that Government ‘had
effected g cut, ...

Mr. Speaker: Order, order, Mem-
bers are converting this into a Central
Hall. They go on talking and nobody
would listen to me.

Sbri J. B. Kripalani: Canvassing is

§oing on about the Banaras Hindu
University (A dment) Bill.
Mr. Speaker: I am not conoarmed

with what the subject is. I must re-
quest the hon, Members that they
should make a distinction between e
Central Hall and the House. Across
the benches they go on talking and
when I am asking them not to do
that, they do not pay any attention to
it; probably they cannot hear me b



373‘9 ~ Oral Answers

cause they are so absorbed in
talks.

their
.

oY gvR WA wgEAm ¢ Gl
vt Aqedr wT aEdw w @ feT T
g

wtaw AEE : wTT A 3 9y |

. ot gww wT wEETY :ogw At 42
g

Shri Hem Barua: The other day in
reply to a question by me, the hon.
Minister said that Government had
effected a cut in the power supply to
the Punjab industries by 30 per cent
and at the same time the Punjab in-
dustries were facing a crisis because of
the Pakistani aggression. In that con-
téxt, may I know what special steps
Government propose to take to restore
the power supply to the Punjab indus-
tries so that they do not suffer?

"Mr. Speaker: The present question
only relateg to Kerala.

Shri Hem Barua: The thing is this
that it is so essential. Your own State
is suflering.

. Mr, Speaker: 1 shall be partial to
my State if I allow the hon. Member's
question,

Shri Hem Barua: You should be in-
terested in your State.

Mr. Speaker: I am really very much
interested and I am thankful also to
the hon. Member, but I cannot allow
that question to be put by the hon.
Member now.

* 8hrl U. M. Trivedl: In the reply that
the hon. Minister has given, it has been
suggested that for meeting the deficit
of Madhya Pradesh from the Chambal
seTvice. . .

* Mr, Speaker: 1 would not allow that
‘question.

- Shril U. M. Trivedi: That is there in
the question.

nlr Speaker: That is in another
question.
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Shri U. M. Trivedi: I want o know
whether the question of restoration of
power to Kerala alone is considered or
whether the restoration of power to
Madhya Pradesh is also being con-
sidered along with it.

Mr. Speaker: The main question re-
lates only to Kerala. When I have
not allowed a supplementary guestion
about Punjab, how can I allow a sup-
plementary question about Madhya
Pradesh?

Shri Ravindra Varma: The recurring
power cut in Kerala is well known and
has been r ible for iderable
deficits in production in the public
sector factories including the FACT.
In view of this recurring feature, have
Government thought of allocating any
of the electricity which Mysore has
now agreed to release to the Southern
grid for consumption in Kerala?

Dr. K. L. Rao: That is what I have
submitted already that Mysore has al-
ready agreed to give 80 million k.wh.
of power,

Shrl Ravindra Varma: I want to
know whether any of this power will
be earmarked for Kerala in view of
the repeated shortage in Kerala?

Dr. K. L. Rao: Not as a permanent
measure, but this year it Is going to
be given. For meeting the deficit in
other years, we have got to  think
of other steps; one of the steps being
thought of is the setting up of e ther-
mal station at Cochin.

Mr. Speaker:
No. 4.

Next question SNQ.

Shri Ravindra Varma: My specific
question still remaing unanswered.

Mr. Speaker: I am sorry. 1 have
passed on to the next question.

RE. 8N.Q. No. 4.

Mr. Speaker: Short notice question
No. 4. Shri Rameshwaranand. The
hon. Member is absent. Then, Shri
“Yudhvir Singh. ‘Me is also absent.
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WRITTEN ANSWERS TO
QUESTIONS
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Loan from UK.
*458, Bhrl Onkar Lal Berwa:

Bhri D. C. Sharms:
Shed P. C. Borosah:
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Shrl Hukam Chand
Kachbavaiya:

Shri Bade:
Shrl Jagdev Singh Siddhanti:
Shri Yudhvir Singh:
Bhrimati Remuks Barkataki:

Will the Minister of Finance be
pleased to state:

{a) whether it is a fact that a
Rs, 13-crore loan agreement has been
signed recently between India and
the UK,;

(b) if a0, on what terms; and

(c) how the loan is to be -appro-
priated?

The Minister of Planning (Shri B.
R. Bhagat): (a) Yes; Sir.

{b) The loan agreement provides
for repayment of principal in 36 con-
secutive half-yearly instalments over
a period of 25 years inolusive of a
grace period of 7 years. The loan is
interest-free, )

(c) The loan i3 a general purpose
loan in that'it is not tied to any speci-
fic project but is available for financ-
ing current imports of a wide range
of economic development goods from
UK.

Housing Programme

*459. Shri Shiv Charan Gupta: Will
the Minister of Works and Housilng be
pleased to state:

(a) the provision for different
Housing schemes made in the Third
Five Year Plan;

(b) the extent to which this Plan
was pruned in 1962 at the time of the
Chinese aggression;

(¢} whether there has been further
pruning now due to the Pakistani
aggression; and

(d) if so, the present provision and
whether the provision will be utilised
in full by the 31st March, 18657

The Minister of Works and Houslay
{S8hri Mehr Chand KEbanma): (a)
Rs 183 crores, imcluding Rs. 08 crores
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from Life Insurasce Corperation

funds.

(b) Though no specific cut was im-
posed, on account of the emergency
the priorities were changed by the
State Governments.

(c) In regard to the sum of Rs. 15
crores of the Lile Insurance Corpora-
uon funds to be made available to the
State Governments this year, the
Finance Ministry hag seggested that
only such amounts should be released
as are required for completing the
works already in thre process of cons-
truction and that no new works should
be started.

(d) In view of (¢). above, the State
Governments have been requested to
re-assess their requirements and to
intimate the minimum funds needed by
them.
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Central Advisory Committee on
Small Savings

*462. Shri Basappa:
Shrl P. C. Borooah:
Shrimati Renuka Barkataki:

Will the Minister of Finance be
pleased to state:
(a) the decisions taken at the

recent meeting of the National Sav-
ings Central Advisory Board;

(b) the gross and net collections
from the small savings during the
years 1863-64 and 1864-65; and

(c) the target set for 1965-88?

The Minister of Planning (Shri B.R.
Bhagat). (a) A statement is given
below:

STATEMENT

1. A Sperial effort should be made
to persude the public not to encash
their certificates prematurely, nor
withdraw unnecessarily from the Post
Office Savings Bank.

2. An appeal may be addressed to
Chamberg of C ce and !
tions of employers to help organise
the Pay Roll Savings Groups of wor-
kers. The Board also requested the
Chairman to convene a meeting of
representatives of trade unions for
forming savings groups.

3. Members of the State and Cen-
tra] Advisory Boards should concen-
trate their efforts in speciffic areas for
enlisting voluntary workers, recruit-
ing agents, addressing meetings and
improving Small Savings Collections.
Panchayati Raj and educational insti-
tutions should be approached to
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The figures for 1964-85 are provisional

(¢) The budget has assumed a net
credit of Rs, 135 crores.

Industrial Licensing Policy

*463. Shri P. C. Borooah:
Shri Yashpal Singh:

Will the Minister of Planning be
pleased to state:

(a) whether the group set up by
the National Planning Council to g-
into the question of industrial licens-
ing and regulation policy has sub-
mitted its report;

(b) it so, its precise recommenda-
tions; and

(c¢) Government's declslons there-
on?

The Minister of Planning (Shri B.
R. Bhagat). (a) No, Sir.

(b) and (c¢) Do not arise.
Uplift of Village Economy

*464. Shri Sidheshwar Prasad: Will

the Minister of Planning be pleased
to state:

(a) whether it is a fact that the
National Council of Applied Economie
Research has called for opening mar-
ket towns throughout the country for
the uplift of the village economy;
and

(b) if so, whether it has been exa-
mined by the Planning Commission

participate in the savings t
4. Branoh Post Masters and Tea-
chers should be appointed, agents on
a large scale to carry the measage of
savings to the rural population.
5. Small Savings publicity should
be intensified and defence-oriented.
(b) 1963-84 Rs. 405.53 crores Gross,
Rs. 126888 crores Net.

1964-85 Rs. 435.04 crores Gross.
Re. 120.77 crores Net.

and recom ded to Government for
implementation?

The Minister of Planning (Shri B.

R. Bhagat: (a). Yes, Sir.
(b) The Report of the National
Council of Applied Economic Re-

search is @ very recent publication.
It has been just received in the Plan-
y ning Commission and Is still to be
¢ examined in the Planning Commission.
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Mobile Banks in Rural Areas

*465. Shri Rameshwar Tantia:
Shri Yashpal Singh:
Shri Himatsingka:
Shri Ram Harkh Yadav:

Will the Minister of Finance be
pleased to state:

(a) whether Government propose
to start mobile banks to enable peo-
ple in rural areas to subscribe to the
Gold Bonds Scheme;

(b) if so, the details of the scheme;
and

(c) when a final decision is likely
to be taken in the matter?

The Minister of Planning (Shri B.
R. Bhagat): (a) to (c). A proposal
that the State Bank should run mobile
vans in rural areas for receiving subs-
criptiong to Gold Bonds is under con-
sideration in consultation with the
State Goverrmrments. The idea is that
the State Governments ghould provide
mobile vans with security guards for
this purpose. Final decision will be
taken after knowing the reactions of
the State Governments,

Equipment for Power Projects

*466. Shri M. S. Murti: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether it is a fact that plant

and machinery required for Upper
Sileru Hydro-Electric Project and
Kottagudem Thermal Project of

Andhra Pradesh were confiscated by
Pakistan from the ships impounded
in their ports;

(b) if so, the steps Government are
taking to replace the same; and

(c) the extent to which the time
schedule of completing these projects
will be affected?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a). Yes, Sir.
Pakistan has impounded the plant and
machinery meant for Upper Sileru
and Kothsgudam Projects,

(b) ‘l'#mntter is being pursued.

(¢) In the case of Kothagudam,
there will be no delay but in the case
of Upper Sileru, the delay may be
considerable extending upto two years,
if the machinery hag to be manufac-
tured afresh.

Fall in Life Insurance Corporation
Business

*467. Shri Kajrolkar:
Shri P, R. Chakraverti:
Shri P. C. Boroosh:

Will the Minister of Finance be
pleased to state:

(a) whether it is a fact that there
has been a fall in Life Insurance Cor-
poration’s business in 1964-68;

(b) if so, the reasons therefor; and

(c) the action proposed to be taken
to show better results during the cur-
rent year?

The Minister of Planning (S8hri B.
R, Bhagat): (a) The new business
completed by the Corporation during
the year 1964-65 amounted to Rs.
701.03 crores as compared to Rs.
702.76 crores during 1863-64.

(b) The short fall compared to the
previous year is marginal in nature.
No special reasons can be adduced
for this marginal shortfall.

(¢) The Life Insurance Corporation
is alive to the need to increase the
volume of new business and is ex-
ploring al] possible means to achieve
that end.

Decentralisation for Plan Implemen-
tation

*468. Shri Linga Reddy:
8hri P. C. Borooah:

Will the Minister of Planning be
pleased to state:

(a) whether a radical decentrali-
sation of the Central authority in the
field of plan implementation has been
decided upon recently; and

(b) it 80, the details thereof?
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The Minister of Plarming (Bhri B.

R. Bhagat): (a) and (b}, The State
Governments have been  authorised
to adjust their current year's plan

(1965-668) ‘to meet the needs of the
emeTgency,

Assistance to Orissa

*469. Shri P. K. Deo: Will the
Minister of Finance be pleasedq to
state:

(a) whether the Government of
Orissa have asked for any Central
asgistance to fight the semi-famine
conditions in certain parts of the
State created due to unprecedented
drought this year;

(b) if o, how much; and

(¢) the amount given by the Cen-
tra?

The Minister of Planning (Shri B.
R. Bhagat): (a) to (c). No specific
assistance of this type has been asked
for. ‘However, the State Government
had requesteq in general termg that
additional alletment may be -made
for the Ruoral Works Programmes,
so as to enable its coverage to be ex-
tended to ecertasin dromght affected
areas. It has not been found possible
to ‘accept this request.
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Power Cut im Punjab

*473. Shri P, C. Borooah: Wil] the
Minister of Irrigation ang Power be
pleased to state:

(a) whether it is g fact that a cut
of 26 per cent. in power consumption
has been mmposed by the Pauajab Gev-
ernment;

(b) if s0, in what circumatances
this cut has been necessitated and
whether this step had Government's
approval; and

(e} how far the power supply from
Bhakra o areas in Rajasthan  and
Delhi will be affected by this cut?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) Yes, Sir.
A cut of 26 per cent on large and
medium indusirial consumers, 18 per
cent on Nangal Fertilers, 15 per
cent on smmll industrial  conswmers
and other restrictions in power supply
have been enforced:

(b) The cut hmg been necessitated
as a result of adverse effect in the
generation of power in the Bhakra
System. This wag caused due to low
inflows into Gobind Sagar reservolr
at Bhakra as the year 1968 was the
driest one on record.

(¢) The following programme of
surply f power from Bhakra Nan-
gal Project to DESU from 16-11-1965
has been agreed to:

(a) 12 midnight to 8 A.M. 20MW

(b) 6 AM, to 5 PM. oMW
(c) 5 PM to @ PM. 50MW
(dy 9 PM. to 10 P.M. 30MW

20MW

(e) 10 P.M. to midnight
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With this arrangment, there will be
no power cut at present in Delhl. The
position will again be reviewed on
30-11-65.

It is not proposed to apply any cut
to the average consumption of Rajas-
than.

Coal Production

*474. Shri Bidheshwar Prasad: Will
the Minister of Planning be pleased
to state:

(a) whether his attention has been
drawn to the speech given by Presi-
President of the Geological, Mining
and Metallurgica] Society of India at
its annual meeting held at Calcutta
on the 4th November, 1965;

(b) if so, whether it is a fact that
the targets fixed for coal production
during the Third Plan period were
wholly unrealistic and they were re-
vised more than once; and

(c) if so, the final target fixed for
coal production and the measures
taken to implement it?

The Minister of Planning (Shri B,
R. Bhagat): (a). Yes, Sir.

(b) The Third Plan target for coal
was indicated at 97 m. tonnes at the

time the Plan was finalised
and this was on the Dbasis
of the antici A requir t

of the coal consuming sectors for
achieving the targets indicated for
them, In this sense, therefore, it can-
not be idered ag unrealistic, The
target was not revised subsequent to
the finalisation of the Plan.

(c) Does not wurise.

‘Pancha Suira’ on Food

*475. Shri P. C. Borooah: Will the
Minister of Irrigation and Power be

pleased to state:

(a) whether it is a fact that the
Central Board of Irrigation and
Power alt their recent meeting laid
dowrr a ‘Pancha Sutra’ scheme for
wiping out the food deficit in  the
country:
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(b) it so, the details thereoi; and

(¢) when India is likely to become
self-sufficient in respect of food re-
quirements under the scheme?

The Minister of Irrigation and
Power (Dr. K, L. Rao) (a) to (c).

On the occasion of the 38th Annual
Meeting of the Central Board of
Irrigation and Power held from
the 6th to 8th November, 1885,
a Symposium was orgenised on “Mea-
sures to Accelerate Food Production
in the Country”, In the papers pre-
sented and the discussions that follow-
ed, a number of short-term and long-
term measures were suggested by the
participants, The Minister of Irriga-
tion and Power indicated the follow-
ing five short-term measures for in-
creasing food production:—.

(1) Early completion of selected
irrigation projects which can
yiedd results within the next
two years;

(ii) Special efforts to utilise the
potential already created and
to cover the lag in utilization;

(iii) Adoption of multiple cropp-
ing where water is available
and only single crops are
grown at present;

(iv) Utilization of surface and
ground waterg from wells and
irrigated area; and

(v) Instensification of crops like
potatoes, as such crops give
high yield per acre as compar-
ed to rice and wheat crops.

2. If these measures are taken up
in conjunction with improved agri-
cultural practices and implemented
rapidly, the present shortage of food
can be substantially made up.



38‘3.7 Written Answers AGRAHAYANA 4, 1887 (SAKA) Written Answers 3808

3. The benefits expected to accrue
from the adoption of the aforesaid five
measures are given below:—

(i) Addition of 2 to 3 ‘million
acres to the irrigated area,
bringing an additional food

production of six million tons,
by acceleration of work on
selected imajor and medium
projects during the next two
years;

(ii) Addition of 2 to 2§ million
acres of irrigation potential by
taking special steps, such s
quick excavation of flield chan-
nels, area development pro-
grammes, adoption of improved
farming practices and provision
of adequate credit facilities;

(iii) Multiple cropping in over 1}
million acres in Sone, Mahanadi
delta, Matatila, Damodar,
Mayurakshi, Krishna-Godavari
deltas and in areas gerved by
numerous tanks in Maharashtra;

(iv) More than 1 million acres to
be brought under irrigation by
utilisation of surface and
ground waters through lift irri-
gation schemes; and

(v) Increase In the area under

potatoes by} to 1 million acres,

giving an additional output of
2 to 3 million tons.

Medical Council of India

1250. Shri Madhu Limaye:
Shri Bagri:

Will the Minister of Health be
pleased to state:

(a) whether it is a general practice
to hold special meetings of the Medi-
cal Council of India;

(b) how many times such speciai
meetings have been held during the
last 7 years;

(e¢) whether there has been any
protest by some members against this
practice of holding special meetings;
and

(d) if‘so, Government’'s reaction
thereto?

The Minister of Health (Dr. Sushila
Nayar): (a) No.

(b) There have been 3 special meet-
ings during the last 7 years.

(c) Yes. There have been two; one
in 1960 and another in 1965.

(d) Government are guided by the
provisions of the Medical Council of
India Act and Rules and Regulations
made thereunder. The Regulations
provide for such special meetings ut
the discretion of the President of the
Medical Council of India.

Production of Water-mark hpo;

1251. Shri Madha Limaye:
Shri Bagri:

Will the Minister of Finance be
pleased to state:

(a) the progress made in the set-
ting up of the factory and starting of
production of water-mark paper at
Hoshangabad;

(b) whether any employees were
sent abroad for training in this com-
nection; and

(c) when the production is likely
to start?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) The main Mill
buildings and some of the ancillary
buildings and works of the Security
Paper Mill at Hoshangabad have been
completed. The major part of the
heavy machinery and other equipment
have also arrived at site. Work of
erection of the various equipment in
the maintenance workshop has com-
menced. Contracts for the erection of
the main paper making machines and
other equipment have recently been
finalised and erection work is expect-
ed to begin early in 1966.

(b) 55 operatives of the Project have
been trained in the UK. in the Mills
of M|s. Portals Ltd., the technical col-
laborators of the Project. In addition,
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the General Manager, the Deputy Chief
Engineer and the Deputy Works
Manager of the Project have also
undergone training in Portals Mills.
The Chief Chemist of the Project is
eurrently undergoing training in the
UK.

(e) The Mill is expected to start pro-
duction during the second half of 1866.

Public Sector Industries

1252, Shri Kolla Venkalah: Will the
Minister of Fimance be pleased to state:

(a) the public sector industries that
are not working to their full capa-
city;

(b) the main reasons for this
under utilisation of the capacity;

(e) the estimated loss caused there-

by; and

(d) the steps taken to overcoms the
problem of under-utllisation in the
public sector industries?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) and (b). A
statement is laid on the Table of the
House. [Placed in Library See No.
LT-5234/65).

(e) No estimales are available.

(d) Every effort is being made to
step up production by tackling the
problems in each undertaking.

Committee on Godavari Aslkout

1253. Shri Kolla Venkaiah; Will
the Minister of Irrigation and Power
be lemsed to refer to the reply given
to Unstared Question No. 1338 ¢gn the
Ind Seplember, 1965 and state:

(a) whether the Mitra Committee
en Dowlasishwaram Anicut over the
river Godavari has submitted its final
repart;

(b) if so, the main features thereof;

(c) whether s copy of the report
will be laid on the Table?
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The Deputy Minister In the Mimis-
try of Irrigation and Power (Shrl
Shyam Dhar Misra): (a) Not yet.

(b) and (c¢). Do not arise.

Tungablhsdrs High Level Canal

1258, Shri Kolla Venkatah: Will the
Minister of Irrigation and Power be
pleased to refer to the reply given to
Unstarred Question No. 2263 on the
18th September, 1965 and state:

{(a) whether the additional loan
assistance sought by the Gowernment
of Andhra Pradesh in the current
financial year for the Tungabhadra
High Level Canal scheme has since
been granted;

(b) if so, when and the amount of
assistance granted; eng

(¢} if not, the reasons for the delay?

The Depuiy Minister in the Minis-
try of Irrigation and Power (Shri
Shyam Dhar Miara): (a) Not yet.

(b) and (e¢). Do not arige.

Irrigation of additional areas

1255, Shrt Kolla Venkaiah: Will the
Minister of lrrigstion and Power be
pleased to state:

(a) whether Governmemt propose
to take any additional steps to bring
additional area under irrigation next
year;

(b) if so, their detalls;

(c) the extent of additionsl area in
different States to be brought undec
irrigwtion in 19806-87: and

(d) the additional cost involved?

The Depwty Mhister in the Minls-
try of Irrigation amd Power (Shri
Shyam Dhar Misra); (a) Yes

(b) Some of the measures under
consideration are:

1, 12 mmjor projects are being

idered Yor tratad

in the immediate

attention
tuture.
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2. 46 medium projects are sug-
gested for accelerated atten-
tion with a view to early
completion,

3. Implementation of an emer-
gent programme for the ac-
celeration of lift schemes.

4, Rapid utilisation of irrigation
potential already created.

5. Raising a sccond crop in exist-
ing projects.

(c) and (d). The extent of addi-
tional area which can be brought
under irrigation will depend upon the
amount of outlay In 1968-67. A
-abatement “showing the additional
area, State-wise, which can be
achieved provided funds are made
available. is laid on the Table of the
House. [Placed in Library, See No.
LT-5235/65].

Siddapura Irrigation Project

1256. Shri Kolla Venkalah: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether Government have re-
ceived the Siddapura Irrigation Pro-
ject Scheme from the Mysore State
Government;

(b) if so, when;

{c) the extent of the area to be
irrigated under the scheme;

(d) the cost of the scheme;

(e) whether technical clearance has
been accorded for the scheme;

(t) it so, when; and

(g) if not, the reasons therefort

The Deputy Minister in the Minkstry
of Irrigation and Power (Shri Shyam
Dhar Misra): (a) and (b). Presum-
ably the reference is to the Revised
Upper Krishna Project which envi-
sages construction of w Dam at
Siddapur site. The Project report
was received in the Central Water
and Power Commission in March,
1085.

1930 (Ai) LS-3.

(c) cut of 6 lakh acres W
proposed be irrigated in the firwt
stage.

(d) Rs. 59 crores as estimated fer
first stage.

(e) to (g). Comments of the Cen~
tral Water and Power Commission
have been forwarded to the State
Government and their replies thereto
are awaited.
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Customs Raids in Salem District

1259, Shri Dharmalingam: Will the
Minister of Finance be pleased to
state:

(a) whether any raids were comduct-
ed by the customs authorities in the
Salem District during the years 1964
63 und 1965-68 g0 far;

(b) if so, the number of such raids

(e) the t of fine imposed; amid

(d) the number of cases still pend-
ing Yor disposal?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) Yes, Sir,

(b) 3 during 1964-65 and 6 during
1965-68 upto 15th November, 1865,

(c) Penalties amounting to Ra. 400
were imposed in the cases adjudicat-
ed so far,

(d) 3.

Smuggiing in Seuth Arest

1260. Shri Dharamalingam: Will the
Minister of Floance be pleased to
state:

(a) whether Gover t are
that large scale smuggling acti-
vities are going on in the South Argot
District of Madras State; and

(b) if so, the steps taken by Gov-
ernment to check them?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) The Govern-
ment are aware that the coast line in
this district is relatively a vulnerable
spot for smuggling activities.

(b) Intelligence is gathered and
patrols along the coast both by sea
and by land are undertaken by the
Preventive staff to prevent smuggling
of goods as well as to intercept the
movement of goods cladestinely
landed.
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Electrical Bab-Divisions in Kerala

1264, Bhri Pottekkatt:

Shri A. V. Raghavan:

Will the Minister of Works and
Housing be pleased to state;

(a) the number of Electrical sub-
divisions in Kerala under the Public
Works Department in Kerala;

(b) whether any rules have been
frumed to regulate the conditions of
service in this cadre; and

(c) the steps tuken to confirm the
employees working in this cadre?

The Minister of Works and Hous-
ing (Shri Mehr Chand Khanna): (a)
to (c).
mﬂe:ted and will be laid on the Table
of the House.
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Medical and Health Personnel im
Rajasthan

1261. Shri Yashpal Singh:
8hri Bagri:
Shri Madhu Limaye:

Will the Minister of Health be
pleased to refer to the reply given to
Unstarred Question No. 2606 on  the
23rd September, 1965 regarding Medi-
cal and Health personnel in Rajasthan
and state;

(a) whether the proposals of the
State Government for the Fourth Five
Year Plan have since been finalised by
Government: and

(b) if so, the details thereof?

The Minister of Health (Dr. Sushila
Nayar): (a) No.

(b} Does not arise.
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Medical College at Sevagram

1268, Shri Ram Sewak Yadav:
Bhri Bagri: .
Shri Madhu Limaye:
Shri Yashpal Singh:
Dr. Ram Manchar Lohia:

Will the Minister of Health be
pleased to refer to the reply given to
Unstarred Question No. 2684 on the
23rd September, 1965 and state the fur-
ther progress made so far in the open~
ing of the Medical College at Seva-
gram by the Kasturba Health Society?

The Minister of Health (Dr. Sushilw
Nayar); A project report has been
received giving details of the scheme
which is being considered further in
consultation with the Planning Com-
mission, in the first instance.

D.V.C. Power Tarift

1269. Shri Subodh Hansda: Will the
Minister of Irrigation and Power be
pleased to state:

(n) whether It is a Yact that Gov-
ar t have appointed a Committee
© ine the possibility of enh
ment of the Damodar Valley Corpor-
wtion Power Tariff; and

(b) if so, the terms of reference of
the Committes?

The Deputy Minister in the Minis-
try of Irrigation and Power (Shri
Shyam Dhar Misra): (a) Yes.

(b) The Committec has becn asked
to examine in all its bearings the
proposed revision of the Damodar
Valley Corporation tariff with effect
from the 1st April, 1985 after taking
into account the financial porition of
the Damodar Valley Corporation and
the West Bengal and Bihar State
Electricity Boards, und make recom-
mendations thercon. While muking
recommendations the Committee will
take into account the following
points:

(a) Commitments made to the
World Bank regarding mini-
mum return.
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(b) Recommendations of the
Venkataraman Committee.

(c) All other relevant issues such
us the question whether the
revised tariff should be
allowed to remain in force
until such time as the Damo-
dar Valley Corporation takes
a decision to revise the tariff
on the basis of the Commit-
tee's recommendations.

Thermal Power Stations in Blhar and
Wesat Bengal

1970, 8hri P, R. Chakravert:
Shri K. N. Tiwary:

Will the Minister of Irrigation and
Power be pleased to state:

(n) whether the scheme to have
super-Thermal Power Stations In
Bibar anj West Bengal coalfield areas
hay been abandoned; and

(b) it s0, the reasong therefor?

The Deputy Minister in the Minls-
try of Irrigation and Power (Bhri
Bhyam Dhar Misra): (a) No. Super-
thermal power stations are being es-
tablished at Chandrapura (D.V.C.),
Pathratu (Bihar) wand Santaldih
(West Bengal).

(b) Does not arise,

Housing Projects

1278. 8hri P, C. Borosah:
Shri P. R. Chakraverti:

Will the Minister of Works and
Housing be pleased to state:
(a) whether representations had

been received by the Union Gowern-
ment from the States that owing to
the time-lag between the sanctioning
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(¢) if so, the extent of the excess
over the allocations; and

(d) whether there is any conditiom
attached to this new facility?

The Minister of Works and Homs-
ing (Shri Mehr Chand Khanna): (a)
to (d). It had been represented to
the Government of India that owing
to the time-lag between the sanction-
ing and completion of housing pro-
jects, the State Governments found
it difficult to spend the entire amount
of Life Insurance Corporation funds
advanced to them, during the same
year. The State Governments have
therefore been permitted, with effect
from 1965-86, to sanction, every year,
housing projects to the extent of 25
per cent in excess of the allocation
for that year, subject to the condi-
tion that the mctual expenditure is
limited to the amount of loan ad-
vanced by the Life Insurance Cor-
poration durlng that particular year.

V. D. Among Teenagers

1273. Bhri P. R, Chakravertl:
Shri K. N. Tiwary:

Will the Minister of Health be
pleased to state:

(a) whether u seminar had been
organised by the Indian Public Health
Association recently in New Delhi;

(b) whether the participants ex-
pressed concern at the alarming rise
in wenereal diseases among the teen-
agers and college students;

(e) the steps taken to remove the
shortage of V. D, Clinicg and to reno-
wvate the existing ones; und

(d) the extent of co-operation
ght from the University autho-

and pletion of housing projects, it
was found difficult to spend the entlre
amount advanced to them by the
Life Insurance Corporation;

(b) whether it iy a fact that the
State Governments have been allowed
to sanction housing projects substant
ially in excess of their annual alloem-
tions;

rities and eminent educationisty for
organising effective propaganda
amongst the students?

The Minister of Health (Dr. Sushila
Nayar): (a) Yes,. A Seminar on
Problem of Venereal Discases in the
Territory of Delhi was held on the
28th August, 1985, under the aus-
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pices of the Delhi Branch of the
Indian Public Health Association,

(b) One of the speakers in the
Seminar mentioned about the rise of
V. D. among the adolescent age
group.

(e) With an objective of having at
least one V.D. Clinic in every dis-
trict headquarter and one Head-
quarter clinic in every State, a V. D.
Control Scheme was included in the
Second Five Year Plan as Centrally
aided Programme. The Scheme has
been continuing in the Third Five
Year Plan. During the Second
Plan, 100 V. D: Clinics were estab-
lished in different States and In the
Third Plan, 32 clinics have been set up
so far. The clinica are established
according to the local needs and
Central assistance for this purpose
is made available to the States at
the rate of 75 per cent non-recurring
and 50 per cent recurring expendi-
ture.
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o!plylr'un.thonuona!nrm
acoepting the demand; and

() whether Governmeny  are
now considering to revise the scale
of pay of Assistants in view of the
fact that ths scaley of pay recom-
mended by the Second Pay Commis-
sion have recently been revised in the
sase of Joint Secretaries?

The Minister of Finance (S8hri T. T.
Erishnamachari): (a) Central Secre-
tarlat Assistants had been given the
scale of Ra. 210-10-280-15-320-EB-
15-425-EB-15-530, as recommended by
the 2nd Pay Commission.

{b) The Association of the Central
Secretariat Assistants represented for
revision of their scale of pay. Consi-
dering their duties and responsibilit-
jes, and the likely repercussions of a
substantial revision of pay scale on
other categories, a limited improve-
ment was effected within the range

ded by the 2nd Pay Com-

(d) Six orientation progr

were held in Delhi University on the
subject. Association for Moral and
Social Hygiene in India is having
regular seminars on V. D. The
Central Health Education Bureau has
also been assisting the Association In
regard to its educational work In
schools and colleges, A number of
pamphlets, brochures and a film
“Vicious Enemy” have been produc-
ed and distributed to all States.

Pay Scales of Assistanis
1274. S8hri 8. M. Banerjee: Will the

mission by laying down a scale of
Rs. 210-10-270-18-300-EB-15-450-
EB-20-830.

(c) No, 8ir.

Pay Secales of Despatch Riders

1275. Shri 8, M. Banerjee:
Shri Mohammag Eliss:
Shri Warlor:

the Minister of Fimance be

will
1 i to state:

Minister of Fi be pl d to

state:

(a) whether it is u fact that the
Central Secretariay Assistants have
not been given the benefit of merging
full amount of Dearness Allowance
in their revised scale of Rs, 210—530
as recommended by the Second Pay
Commission;

(b) whether the Association of the
Central Secretariat Assistanty repre-
sented for the revision of their scale

(a) whether it is a f;ct that az:
ernment have revised the pay sc
of Despatch Riders in the Posts and
Telegraphs Department;

(b) whether Government have re-
celved a demand from the Despatch
Riders working in the Central See-
retartat Offices that their pay scales
should also be revised gccordingly
and brought at par with Posts
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ang Telegraphy Department scales;
and

(e} if so, the decision taken in the
matter?

¥he Minister of Finance (Shri T. T.
KErishnamachari): (a) Yes, Sir.

(b) Yes, Sir.

(¢} It has been decided not to ex-
%end the higher scale of pay to Des-
patch Riders working in the Secre-
tariat Offices.

Heavy Industries in Punjab

1276. 8hri Daljit Singh: Will the
Minister of Planning be pleased to
wtate:

(a) the allotment of large indus-
trieg in the private sector during the
three plan periods (State-wise);

(b) the reasons for the poor alle-
catlon made during the same period
for the Punjab State; and

(e) whether it is being given more
allotment during the Fourth Five
Year Plan period?

The Minister of Planning (Bhri
B. R, Bhagat): (a) No State-wise al-
fotment of large industries in the
private sector is made in the Plan.

(b) and (¢). Does not arise,
Oancer Treatment

1277. Shri ¥Yashpal Singh: Will the
Ministar of Health be pleased to
state:

(a) whether it is a fact that the use
of cobra venom has been found useful
in the cancer treatment; and

(b) if g0, the details of studies ear-
ried out wo fart?

The Minister of Health (Dr. Snshlla
Nayar): (a) and (b). Cobra venom in
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various forms and in different dilu-
tions, has been used in the relief of
pain in cancer and in the treatment
of cancer, Studies have been carried
out in India, America and Europe on
the efficacy of cobra venom on se-
veral diseased states including cancer.
Divergent opinions have been expres-
sed by different schools of thought.
The pregent considered viewpoint ap-
pears to indicate that cobra venom
may be of some help in the relief
of intractable pain caused in advanc-
ed stages of inoperable cancer, but
has no real value in the curalive
treatment of cancer.

In the 1Indian Cancer Research
Centre, Bombay, research is being un-
dertaken on animals, This is still in
an experimental stage.

faeht % wywl w1 Wfw v

1278. Y ¥R 9T wgAW : 547
waTRen AT 0% Fwr &Y waT s f

(%) 71 77 72 ¢ f feeit farer
wifywr & ara & & faeelt 3
#1 ST w7 31 faom famr

(a) afz er, M fear qgst #v
et #39 #71 famv g ; M7

(1) 5= w0 fra aw o g ?

e /A (Yo gEETATEY )
(%) foeit fagm w3 et
FTFD IR T AVE FIA T 4w Y
wpa w7 famr & 1 TR w1 A
T F1 apafa® +14 frwdT e fom
a7 7 fofr qe afasn gr fen
oAt

(1) w7 (). feest A fmr
aqr 7% faedt e mfseer grer i
F1 ¢ AT AET FT FTH ATHT TEHI BT
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& T R T wEtae g s @ gwe :g-

arfas frem &1 AN A kN W AR e ae
T =T weqr T ww

fa=eit AT fmwy 20 (TAF F Ey® Wit WY W gtadl gwadlr
afesfors § forg ox gt § 61 wEwI W
v S® @1 &) oy v w1 frare §,
77.59 W@ ¥R fare qU AW 561 W
wd g% & wom wd ¥ W e
% s\ w
wears & |

ag feeet A wifr (wgmifrr sr feedlt feme sfesm e

32.13 aT@ TR)

of g wwm & T
wof  srafawar g dare
T F AW £ W% G
T =T ¥ F FH T
far T

foeelt % woeft wfer o et

1279. it umamw fax :
st To We WAWT :
ol GieTr W wOw
it orws el
ot argeTrR wgel

w1 frwtor Wt wrave o1 7 q=T
# w1 w4y fip :

(%) =7 %17 3 A7 faora fpar
# F Faeeft WY C A fasdr 0 gont ¥ 11
o7 Aq7 755 F AT AT TAF A7
aidY At fe w1 wfgs oy aar
|fsFat T FTT F ITART # AvgT IMAT;

(=) afz @, &y g ggr7 fendt
wfw o1 9a far oy mem ;W

(7) =" Fa-vm ®wd dar A
=gt

fmiw W mrars w9 (s A
wawwt) : (%) & (7). ¥ e
WrEt & e F WA F) 3 i
% ww A wfewdi v oAA o o
¥ wft aF TN 7 TEE 30

s wiw iy e wferdt & o v
TN

LIC, Premia

1286. Shri Heda:
Shri D. C. Sharma:

Will the Minister of Finance be
pleased to refer to the reply given
to Starred Question No, 23 on the
26th August, 1966 and state:

(a) the remsons for which the re-
sults of the investigations of the mor-
tality of assured lives covering the
period 1961 to 1964 cannot be made
available before 1966; and

(b) whether Government propose to
expedite the work?

The Minister of Finance (Shri T. T.
Krishnamackari): (a) and (b). Any
major mortality investigation like the
one undertaken by the Corporation
involves collection of a mass of data
in a special form and its subsequent
analysis. This would take & mini-
mum period of 1 to 1-1{2 years from
the expiry of the period of investiga-
tion. The results of the investigation.
cannct, therefore, be expecied to be
available earlier than 1966,
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e Wt oy

1281. ot wheTT aTe &7 ">
fewl wite frgyy 5ot 7 ward 8 g
&t fF :

(%) war ag &=  f§ andt amc
aig ¥ qafer arer ¥ ot 7 frwry & wror
ST TG TR F Fa T LA IHT T
§; =

(=) afz gt o IorET @A &
forly T ®xw Iy oy wE ?

ferwrf wite fagy wwrer % Iwwh
(oft warw fm) @ (%) o g

(=) = o ot # wast f
WTAwEATHi F1 OO FA F FAy e
"I qg & O 99Ty wEr ¥ Ieeew
g T ¥ 1 fey o A7 e
AT g1 W TR A7 FdA FeA & ol
wafer 7Y 1 fesy afe femmal 2 m
aret & 7% fredr Ay At W sEw SOy
¥ Ay w7 H AT 1 g1y g Aoy
& & FEAt & FeqraT ®H AT I ATCAT |
& fie adm o @ AT wEeAt
Y dar1rT WA WAL | FIHT Y FET
31 @y & i & 9t ®) fewrmae -
ara &% afaat a1 ¥ warf o1 @
g

Tungabbadra Wabers

1282, Bhrl Basappa:
Bhri Kolla Venkalah:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether there is any proposal
%0 give part of the surplus walers of
#he Tungabhadra river to which My-
sore is entitled to other States;

(b) if so, whether Government of
‘Mysore have objected to the same; and

3830.
(¢) the decision take
vor? n in the mat-

The Deputy Minister in the Minis-
try of Irrigation and Power (Shri
s._ D Misra): (a) to (c). The Chiet
Minister of Mysore and Andhra Pra-
desh have agreed that the surplus
waters of Tungabhadra should be uti-
lUsed for irrigation of about 1 to 1}
lakh acres second crop in Andhra
Pradesh,

Unauthorised Conmstructions in Delhl

1284. Shri Shiv Charan Gupta: Will
the Minister of Works and Housing
be pleased to state:

(a) whether it is a fact that cases
of the unauthorised encroachments
and unauthorised constructions on
Government and public land in Delhi
are increasing out of proportion;

(b) if so, the reasons therefor;

(e) whether there is any propoml
before Government to check these un-
lawful activities; and

(d) it so, the details thereof?

The Minister of Works and Hous-
ing (Shri Mehr Chand Khanna): (a)
Yes.

(b) to (d). All possible steps are
being taken to check encroachmenta.
The land owning authorities have
been asked to keep careful watch
over their lands and to report cases
of encroachments to the Police; lands
cleared are being fenced or put to the
use for which they are meant to pre-
vent re-squatting; fresh squatters are
being evicted; and a proposal is under
consideration to make fresh squatting
a cognizable offence so that the Police
can take action against fresh squatters
on their own initiative, without wait-
ing for complaints from the land owmn-
ing authorities.
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et ¥ g frkw

1285. St QWX WY : w7 G
WA og T9 7§ e fe
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%3 qurday: g At § wifs folr
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) Written Answers 3832

LI O wifz wifas gfaag
WZ § | W AT W
F1% I7amT faed Ay frran o gt
t

World Bank's Team Findiagy em
Agricultural Production

1388, Shri Sidheshwar Prased:

8hri P. C. Borooah:

Shri Himatsingka:

Shri RBameshwar Tantis;
Will the Minister of Finance be
pleased to state:

(n) whether it ir & fact that a World
Banki team has blamed Indla's ad-
ministrative machinery for the ‘poor
results’ in agricultural production in
the country;

(b) the other findings of the World
Bank team; and

(e) Government’s reaction thereto?

The Minister of Finance (S8hrl T. T.
Erishnamacharl): (a) to (¢). Atten-
tion is invited to the reply given to
Lok Sabha Unstarred Question No.
411 on the 11th November, 1985, As
the position remains unchanged, it is
not possible to furnish the informa-
tion asked for.

Swism Crodl

1287. Shrl P. C. Borooah: Will the
Minister of Finance be pleased to
state:

(a) whether the Swiss Government

have agreed to give a credit of 63
million Swiss Francs to India;

) If o, on what terms; and
(¢) the projects to be financed

Gerewith?

The Minister of Finanes (Shri T. T.
Krishnamachari): (a) to (c). No, Sir.
The matter is still under thelr consi-
deration. Meanwhile a eredit of 15
million Swiss francs has been made
available on the same terms and con-
ditions as the previous credits.
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1288. sit w¥ : a1 farey oft o
T F I A 5 qA-mfema
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National Income

1289. Bhri Sidheshwar Prasad: Will
the Minister of Finance be pleased to
state:

(a) the proportion of national in-
come collected through taxation in
India in 1950 and 1984, respectively,

(b) the other measures through
which any portion of the national in-
come is collected by the State and
tte proportion in 1950 and 1983 so far
respectively;

(c) the proportion of the total eco-
nomic actlvity directly under the con-
trol of the State in 1050 and 1964
reapectively; and

(d) the proportion of the national
income collected through taxation and
other measures which was r
buted in favour of the poorer classes
in 1950 and 1985 respectively?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) Total tax re-
venue collected by the Central and
State Governments as a proportion of
Mationnl Income was 66 per cent in
1950-51 and Is estimaoted at about 13
per cent for 1064-83.

(b) Besides taxation, the other
means of draft on private incomes
include non-tax revenues such as con-
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tribution of public enterprises and
various forms of domestic capital re-
ceipts such as market borrowings,
small savings, State Provident Funds
ete. The proportion of non-tax reve-
nues of Central and State Govern-
ments to national income is estimated
at 1.6 per cent in 1950-51 and at
about 2.7 per cent in 1964-65 and the
proportion of net domestic capital re-
ceipts to national income was at 1.2
per cent in 1850-51 and at about 5.2
per cent in 1964-63.

fe) The latest year for which the
information is available relates to
1962-63. The Government ghare in
total national expenditure is estimat-
ed to have risen from 8.3 per cent in
1850-51 to 16.5 per cent in 1962-63.

(d) No statistical information is
available.

Irrigation & Power Schemes of Orissa

1281, Shri Bamachandra Ulaka:
Shri Dhuleshwar Meeos:

Will the Minister of Irrigation and
Powar be pleased to state the rumber
of Irrigation and Power Schemes of
the Government of Orissa pending at
present with the Central Government
for sanction with their details in terms
of money involved and the benefits
likely therefrom?

The Deputy Minlster in the Minis-
try of Irrigation and Power (Shri
8. D. Misra): A statement giving the
information is laid on the Table of
the House. [Placed in Library. See No.
L.T-5238/65].

Assistance to Orisea

1292, Shrl Bamachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Pinance be
pleased to refer o the reply given to
Unstarred Question No. 1557 on  the
25th March, 1965 and state:

(a) whether any assessment of the
shortfall in the assistance given to the
State of Orissa in 1064-63 has besm
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(b) if so, its extent and the steps
taken by Government thereon?

The Minister of Finance (Shri T. T.
Krishnamacharl): (a) Yes, Sir.

(b) Towurds the estimated short-
fall of Rs. 70 lakhs, an equal amount
has been sanctioned to the Govern-
ment of Orissa in June 1965.

Raral Housing in Orisse

1293. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Works and
Housing be pleased to state:

(a) the tota] amount sanctioned to
Orissa for rural housing schemes dur-
ing 1985-66; and

(b) the percentage of expenditure
that has to be shared by the Central
Government for the same purpose
during the above period?

The Minister of Works and Hous-
ing (Shri Mebhr Chand Khanna): (a)
Rs. 8 lakhs.

(b) A0 per cent as loan for the con-
struction or improvement of existing
houses: and 100 per cent as grant for:

ti) provision of house-sites for
landless agricultural 1a-
bourers; and

(1) laying streets and drains in
selected villages.

The total financial assistance allotted
10 Orissa under this Scheme for 1965-
64 i= Rs. 7.8 lakhs, Rs. 3.6 lakhs as
loan and Rs, 4 lakhs as grant

Raral Industrial Prejects im Oriss

1254 Shri Ramachandra Ulaka:
Garl Dhnlsshwar Mosma:

Will the Minister of Flanning be
pleassd to state:
(a) the number of rural industrial

projects functioning at present
Orissa; and

(b) the financial assistance proposed
to be given by the Central Govern-
ment to that State for the purpose
during 1965-68?

The Minister of Planning (Shri
B. R. Bhagat): (a) Two Rural Indus-
tries Projects viz, Barapali (in Sam-
balpur district) and Jajpur (in Cut-
tack district) are functioning at pre-
sent in Orisga State,

(b) Rs. 1245 lakhs have been al-
located during 1965-66 by the Centre
to the Orissa State Government for
the two Rural Industries Projects,

Imcome-Tax Arreary Realised {n Orissa

1295. Shrl Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Finames be
pleaged to state:

(a) the total amount of income.tax
arrears reallsed in Orissa as on the
30th September, 1905; and

(b) the t still outstanding till
the end of that period?

The Minister of Finance (Shri T. T.
Krishnamacharl): (a) Rs. 12.04 lakhs.

(b) Ras. 2.19 crores.

Farakka Barrage

12%. Bhri C. K. Bhatiacharyya:
Will the Minisler of Irrigation and
Power be pleased to state:

(a) whether it is a fact that except-
ing the main barrage, other ancillary
works llke branch canal, etc. In eon-
nection with the Farakka Barrage
have been suspended; and

(b) if so, the reasons therefor?
The Deputy Minister in the Minis-

try of Irrigation and Pewer (Shri
8. D. Misra): (a) No.

{b) Does not arise.
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Watches seiseq from a Bank Leocker
in Bombay

1299, Shri Vishwa Nath Pandey:
Shri Kindar Lal:
Will the Minister of Finance be
pleased to state:

(n) whether it is = fact that the
seizal
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nany wrist watches from a locker in
s safe deposit vault of a local bank
in Central Bombay on the 2nd Nov-
ember, 1965; and

(b) if so, the action Government
propose to take in the matter?

The Minisier of Finance (Shri T. T.
Erishnamachari): (a) Yes, Sir; 517
wrist watches whose market value is
about Rs. 60,000 were geized by the
Bombay Customs Officials from a safe
deposit locker in a Bank in Dongri,
Bombay, on 2-11-18965,

(b) Investigations are in progress
and on completion of the same, de-
partmental proceedings will be con-
sidered. Meanwhile, the person from
whose possession the key of the said
locker was seized, has been arrested,
produced before a Magistrates and
since released on bail.

fod dw % #EF w1 awen WA

1300. St TrdEw qEw: w0
farer st g T FY T w0 v '

(%) % g o g
) foord % ¥ oage 0 feom f
ey §

(@) w1 A F #W A w9 AW
¥ aged & fag 1€ waw @ W
frat -

() foord d% ¥, W, 1965 §
wd ARl ¥ A H fad o A
T T 4 WA ¥ e ey o

(7) #a1 7g " § fF &= & -
ardt sAEfes sufeal A T -
W AT I qUA A AT
wfFdid T A

(%) afz g, @ wr €@ T =
T ¥ ¥ fAy ¥9 990 &3 w1
T T frare g ?

ﬁ!lﬁi(#lfaom;ﬂmﬁ):
(%) o (@) frs 97 et wY @7
T Pt Atz weadw (Fogve ) Praarast
& WET faRT A w o wed g
& TE wel ¥ o7d ww A wwawg
Wl W # 9T s e & wee
frrmrer fxir o &

(1) g orgdr o oot §
W 3% g9T GwT W7 A WY 9T
feam s o

() feud &% a1 goeT wr T
wrf g A foelt fin fod dw &
AT WEETaw  safedi @ T
o) W i o IR e A R g

(%) a warer da1 1 Y g )

Contracty under Yen Credbt

1301. Shri Himatsingka:
Shri Rameshwar Tantia:

Will the Minister of Finames be
pleased to state:

(a) whether it is a fact that Japam
has informed the Government of India
that there will be a temporary hold-
up of approval of contracts under the
Yen credit to Indis for the curreat
financial year;

(b) if 30, whether any reasons have
been given in this behalf; and

(c) the reaction of Governmest
thereto?

The Minister of Finance (8hri T. T.
Krishnamachari): (a) to (c). Yes, Sir.
The Government of Japan had tem-
porarily suspended approval of con-
tracts under the latest Yen credit, like
some other members of Aid-India
Consortium. Some contracts have,
however, since been approved by them.



3 841 Written Answers

Shifting of Offices to Nagpur

1303. 8hri Buta Singh:
8bri Narasimhy Reddy:

Will the Minister of Worky and
Rousing be pleased to state:

(8) the number of cases of Officars
who were evicted from their Govern-
ment accommodation in Delhi on the
eve of their office being shifted to
Nagpur and elsewhere during the
years 1963 and 1964;

(b) the number of cases o! Officers
who continued to occupy the Gov-
-ernment quarters even after {Ney
were transferred to outstations along-
with their parent office, and whether
such occupation has been regularised
subsequently by the Ministry on com-
passionate grounds on the eve of the
re-transfer of the said officers to
Delhi; and

(¢) iT's0, the number of cases of
Scheduled Caste Officers and non-
Scheduled Caste Officers among those
who were evicted ag staled in part
(a) above?

The Minister of Works and Hous-
ing (Shri Mehr Chand Khanna): (a)
to (c). There were 32 cases, in which

NOVEMBER 25, 1965
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officers contiued to occupy Govern-
ment residences afier the expiry of
the concessional period, during which
they were permitted under the Rules,
to retain the accommodation in Delhi,

after the date of their transfer. Ap-
propriate action is being taken in
each case. It is not known whether

any one of them belongs to the Sche-
duled Castes.

Rent Charged on Government Acce-
mmodation

1304. Shri Madhu Limaye: Will the
Minister of Works and Housing be
pleased to refer to the reply given to
Unstarred Question No. 108 on the
4th November, 1965 and state:

(a) the amount of standard rent
payable under F.R. 45-B and pooled
standard rent under 45-A for types IV
and V acoommodation in varioug loca-
lities of New Delhi; and

(b) the amount of rent charged on
the besis of market rates for the
sbave two types of accommodation?

The Minister of Works and Housing
(Shri Mehr Chand Khanna): (a) and
(b). The rents for such accommoda-
tion in a few selected localities are
as follows:

Pooled standard rent  Standard rent under Market rent
under F.R. 45-A.  F.R.45-B(Without
departmental charges)

TypelV
Pandara Road Rs. 46-00 Rs. 103-8s Rs. 22350
Laxmibai Nagar Rs. 4:700and 48-00 Rs. 103°85 Rs. 223-50
Gole Marketarea . Rs. 52:00 Rs. 45°35 Rs. 113-10
Sarojini Nagar Rs. 47:00and 48:00 Rs. 103'85 Rs. 22350
Nanskpur Rs. §3-00 Rs. 10385 Rs. 223-50

Type V
Pandara Road Rs. 87-00 Rs. 208-70 Rs. 42370
Kidwai Nagar Rs. Rs. 187:00 Rs. 402-00

86-00,88 00 and

89-00

Rs. 65-00,66-00,
68-00 and 69-00

Rs. 112:00 and
Rs. 116-00

Gole Market area

Diplomatic Enclave

Rs. 55:75,58-90 Rs. 143-5510 150" 10
and §9-00

Rs. 287-10 Rs. 57635
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Birth Contrel Drug

1305. Bhri Brajeshwar Prasad: Will
the Minister of Health be pleased to
#late;

(a) whether Government's atten-
tion has been drawp to the news-item
Ppublished in the Times of India of
the 10th November, 1065 that
Dr. Joseph Goldzieher, 5 Texas
researcher in the fleld of hormones has
developed 5 drug that would prevent
Pregnancy; and

(®) if s0, Government's
thereto?

The Minister of Health (Dr. Sushila
Wayar): (a) Yes.

(b) The drug has not so far been
received and tested in India. Full de-
tails thereof are being called for
through our Missions in Washington
and Toronto.

Medical Collegs, Alleppey

16, Bhri Vasudevan Nair:

8hri Warlor:

Will the Minister of Health be pleas-
wd to state:

(a) whether it is a fact that the
Kerala Government wanted th» mana.
gement of the Thirumala Dewaswam
Medica) College, Alleppey to sign an
agreement with the Government for
‘the proper £ t of the College;
and

reactiom

The Minister of Health (Dr. Sushils
Nayar): (a), Yes.

Kerala
duly

the
Coal-

(b) The Government of
have received the wgreement
signed by the management of
Thirumala Dewaswam Medical
lege, Alleppey.

Recovery of Ouistanding Loans from
Btates

1307. Shri D, C. Sharma: Will the
Minister of Finance be pleased to
state:

(a) whether Central Government
has taken up with some State Gow-
ernments the question of recovery of
eertain outstanding loans and inte-
rests;

(b) if so, the names of the BState
Governments and the amount of loana
due from them; and

(c) the outcome thereof?

The Minister of Finance (Shri T. Y.
Krishnamachard) (a): Yes, Sir.

(b) and (c) According to the Infor.
mation furnished by the State Accoun-
tants General, the defaults in the re-
payment of Central loans and pay-
ment of interest thereon by the Stats
Governments amounted to Rs. 5.1%
crores and Ra 21.71 crores respective-
ly as on 31-3-1985. Of these, recove-
ries already effected during this year

(b) it so, the reaction of the mans- have amounted to Rs. 14.81 crores
gament thersto? The details are:
- (In lakbs of Rupees)
Defaults as on Recoveries
Stare 31-3-1965 during 1965-66
Principal  Interest  Principal Interest
Andhrs Pradesh 6,71 2.5
Bihar . . ar 3,39 2 1,59
Jammu & Kashmir 2,71 1,61
Madhys Pradesh 1,95 66 1,95 64
Rajasthan 4,64 484
West Bengal 25 3,70 25 .40
5,13 a7 2,41 12,20




Written Answers

3845

of A dation te
Employees' Unions

1303. Shri Daji:
8hri Warlor:

‘Will the Minister of Works and
Housing be pleased to state:

(a) whether several Cen'ral Gov-
vernment Employees’ Organisations
(Unions and Associations) have asked
for allotment of accommodation in
terms of his Ministry's Memorandum
No. 12(110/58-ACC, dated the 2nd
April, 1960;

{b) whether their requests for the
allotment of accommodation have
been turned down because Ministry
of Home Affairs is opposed to wullot-
ment of accommodation to the Cen-
tral Government Employees' Unions/
Agssociations; and

{c) if not, the reasons for not allot-
ting them accommodation?

The Minister of Works and Housing
(8hrl Mehr Chand Khanna): {a) to
¢c). No Precise information is avail-
able. If a specific case is brought to
the notice of the Ministry, the matter
will be looked into.

Development of Hill Region of UP,

1309. Shri Vishwa Nath Pandey:
Shri Kindar Lal:

Will the Minister of Planning be
pleased to state:

(a) whether it is a fact that the
U.P. Government have re-organised
the hill region in the State consisting
of Almora, Nainital, Garhwnl, Tehri,
Pithoragarh, Chamole and Uttarkashi
as & backward area for which a spe-
einl development programme would be

lated and Impl ted under
the Fourth Five Year Plan and had

NOVEMBER 25, 1985
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asked the Planning Commission to
heln the region financially as 2 spechal
case; and

(b) if so,
thereto?

Government’s reactiom

The Minister of Planning (Shri B.
R. Bhagat): (a) and (b). The Draft
Fourth Five Year Plan of Utlar Pre-
desh has not yet been received.

Power Target for NEFA

1310. Shri Rishang Keishing: Wilt
the Minister of Irrigation and Power
be pleased to state:

(a) the target set for power for
NEFA in the Third Five Year Plan;

(b) the extent to which the target
has been acieved so far;

(¢) the district and the sub-Divi-
sional headquarters and wvillog.: so
far electrified; and

(d) the atlempts made to make up
the shortfall, if any?

The Deputy Minister In the Minis-
try of Irrigation and Power (Shri
Shyam Dhar Misra): (a) The propos-
ed physical targets during the Third
Five Year Plan were as under:—

(i) Genaration (installed

capacity) 1142 kw
(ii) Localities to be elec-
trified. 20 Nos.

(b) Till the end of September, 1885,
the following targets were achieved:—

(i) Generation (installed
capacity) 580 kw!
(ii) Villages electrified 13 Nases.
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(c) The following villages and corresponding distriets were  electrified
till the end of September, 1965:—

1. Bomdila Kameng District
a. Hapoli Sabansiri ,.
3. Passighat . . Siang 2
4. Khonsa . . Timp .
5. Along . Siang .
6. Margherita . Tirep ,,
7. Roing . Lehit ,,
8. Tezu . Lobit ,,
9. Anini Lohit
10. Jaimmpur . . Tirap i
11. Daporojio Subansiri ,,
13. G. T. C.Passighat . Siang
13. Khelong . . . . Kameng ,,

(d) In addition to 14 Noa. nr di.eael
wets allocated to NEFA under Cana-
dian Aid Programme, the local autho-
ties have procured 33 more diesel
generaling sets and the installation of
these sets agalnst 29 electrification
achemes is in progress,

(2) Arrangements are being made
to obtain power supply from the
Assam State Electricity Board to
serve localities in Tirap District of
NEFA on Assam NEFA Border.

(3) Presently five micro hydel
scheme reporis are under finalisation
in the Central Water and Power Com-
mission.

Gover A dation In Delhi

1311, Shri Gulshan: Wil] the Minis-
ter of Works anjd Housing be pleased
to slate:

(a) the number of persons who
have applied for change of accommo-
dation from Type I to VI (category-
wige) from-1st August to 3lst Octo-
ber, 19635, and

(b) the number of persons who
have bezn given change  category-
wise?

The Minister of Works and Housing
(8hri Mehr Chand Khanna): (a) apd
(b). The rules regarding changes
came into force on the lst June 1985
and the position is as follows:—

Type of accommodation

No. of persors mho

Mo of penvene who

applied for change have Leen given
upto the 318t Ociober change upto 1 r;m
1965 October, 1965 (
1-6- 1964 10 31-10-65)

I. - 1276 283

11 1985 292

111, 582 Ho

IV 757 T00

V. . 77 &6

VI

110 34
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1207 hm.

CALLING ATTENTION TO A MAT-
TER OF URGENT PUBLIC
IMPORTANCE

BURNING OF VILLAGES IN ASSAM BY
PagIsTANIS

Mr. Speaker: Now, we shall take
up the calling-attention notice. Shri
Hem Barua might read out the cal-
ling-attention notice now,

Shri Hem Barua (Gauhati): T beg
to call the attention...

o g Wy wEAw (2
W wEEE, & aen aw wded
Afew A1 e w9 gF w7 = fomw
T & Jasr faag s

werm wge ;. wed A §
fo a o fagr w@ &

Shri Bade (Khargone): Yes.

wvOR WET : qgad agw W
fazgr w3 § 91T oft favaarg qeidy
o fazgr v & 1

Shri 8. N. Chatarvedi (Firozabad):
I have not withdrawn...

Mr. Speaker: As for Shri P. C
Boroosah, he is not present here. That
would be deemed to have been with-
drawn,

Shri Hem Barua: [ beg to call the
the attention of the Minister of De-
fence to the following matter of ur-
gent public importance and I request
that he may 'make a gtatement there-
on:—

“The reported burning down of
Nalapara village in Assam on the
19th November, 1965, by w batch
of Pakistani nationals backed by
some armed forces”.

The Minister of Defence (5hri Y. B.
Chavan): Mr, Speaker, Sir, On the
afternoon on November, 18, 1865, a
number of Pakistani nationals tres-
passed into Indian village of Nalparas
situated near the Assam-East Pakis
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tan border, one mile south of the
Indian Border Qutpost of Bhalaganj
in Khasi Hills. These Pakistani
nationals lifted 49 heads of cattle be-
longing to Indian nationals of village
Nalpara. Later that night, Pakistani

nationals again intruded into
the same arca and set seven
village houses on fire. Ip the

eommission of these unprovoked and
criminal attacks on Indian territory
and property, the Pakistani intruders
were backed by armed personnel of
the Pakistani irregular Forces.

A protest has been lodged with the
High Commission for Pakistan in
India about this incldent, Government
have also demanded return of the
cattle carried away by Pakistani
nationals and payment of full com-
pensation for the damage caused by
them to the houses and property of
the residents of wvillage Nalpara.

Government cannot but view with
concern the continued aggressive and
threatening activities of the Pakistani
Forces in the eastern region. They
are keeping a close watch on the
situation and will take appropriate
steps according to the needs of the
aituation.

8hrl Hem Barua: Here are a group
of Pakistani nationals supported by
Pakistani Armed Forces, who have
entered and intruded into a part of
Indian territory and set fire to a vil-
lage only 50 miles away from Shil-
long, the capital of Assam. In the
context of that, may 1 know how
long Government propose to neglect
Assam and leave Assam to the vanda-
lism of the Pakistanis? Why is it
that Goverrment have not considered
it fit at least to adopt security mea-
sures for defending those vulnerable
points in the Assam-East Pakistan
border?

Shrl Y. B, Chavan: In thig parti-
cular region, the border security for-
ees, which are working under  the
operational control of the Army, are
In charge, and they are patrolling that
area. Even on that very day, after
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cattle were lifted by the trespassers,
a police patrol went to the area. It
was there for a few hours, It so hap-
pened that immediately the patrol
withdrew, the trespassers came again
and burnt those village Houses.

Shri Hem Barua: Why did it with-
draw when there was an incidemt
already?

Shri X. B. Chavan: I quite see that,
It is a legitimate question to ask. Now
I have received reports that they have
now taken position in the village. Un-
fortunately, they withdrew earlier. Jt
was a patrol; a patrol is not supposed
to stay at one particular place; it has
to remain mobile in that area. It was
because of that that it withdrew. As
a result ef that, certalnly seven
houses were burnt. But now, os
=aid, they havi ! . positions in that
particular villuge or round about the
village. '

Bhri Hem Barua: My question was
different. There are certain vulner-
able points in the East Pakistan-
Assam border. Why is it that those
vulnerable points are not guarded and
no patrolg are being sent where in-
cidents take place?

SBhrl ¥, B. Chavan: Normally, when
there is an imcident at a particular
place, we consider that to be a vulne-
rable point. This is a contiguos
area where the trouble is there. We
will have to take care of that. But
the hon. Member should understand
the difficulties of the police force
also.
Shrimati R. Barkatakl (Bar-
peta): From the statement that the
hon. Minister has just now made and
from the fact that the Assam Gov-
ernment has isfued a notification in
the Assam Gazette Extraordinary
offering rewards to anyone who gives
information leading to the apprehen
sion of armed inflltrators, it is clear
that quite a number of armed infil-
trators, have been able to elude detec-
tion and have intruded into our terrk
tory. May 1 know.....
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Mr. Speaker:
waying upto now?
‘May I know'.

What has she been
Now sh ' suys,

Shrimati Renuka Barkataki:
putting the question.

I am

May I know whether Gover:
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Bhri P. C. Borooah (Sibsagar): Is
it a fact that under the cover of such
occasional arsons «:..! firings, armed
infiltrators are infiltri. ng into Assam;
if so, may 1 know whather any of
them have been appreh>nded, and if
not, what steps Government is taking

‘have examined 'he fresh intelligen-«
that may have been received from
the security Officers who recently
visitey Nulapara and other adjoining
areas to find out whether the entry
of these armeq infiltrators was only
a stray incident or is part of a plan
to stage a repétition of the now well-
known, familiar type of aggression by
infiltration in the east too?

Shri ¥, B. Chavan: 1 would not
cal] it a stray incident; this must be
according to some sort of pattern of
‘intrusion in this  particular area.
About such individual indidents, it is
difficult to get intelligence as such.
But as suggested by Shri Hem Barus,
we will certainly mark some definite
areas and take care of them,

Shri Hem Barua: Do 1 understand
that he has accepted thal they are
vulnerable points?

Shri Y. B, Chavan: Yes, yes.

st oy feg (dTar) R
fo arta aCHT FY AW §, ofeeA
w1 sfrgiar A wtam, gAT A ARATH
gur ¥, 98 % fow woft &y A dm——
w7 4t W a% Ja faar oo At
vt wrowr a4 are-ar< wfagfa w1 wm
w3 ® adw Tara sl € oA
a7 va% fod #rf 5w om0 & A
Frt § oY% gy A% T o | A
wght ¥ e wre arfwem afegfa
wrm At goere I 2o ssEAdT

Shri Y. B. Chavan: He is asking
about certain steps that Government
should take. It is difficult for me to
answer the question listing  those

steps.

to teract thijs?

Shri ¥. B. Chavan: In this parti-
cular incident there were no infiltra-
tors who have taken position in this
area, because most of them withdrew,
but taking a review of the incidents
that tock place in the last few weeks,
we have killed some of the infiltrators
and injured many.

8hri Basumatari (Goslpars): Is it
not a fact that the Government of
India has under-estimated the situa-
tlon in Assam; if not, may 1 know
what measures have been taken hav-
ing in view of the fact that Mujahids
and Ansars have concentrated on the
border of Pakistan?

Shri ¥, B. Chavan: The hon. Mem-
ber is pleased to draw a very wrong
conclusion. We have never under--
estimated the problem of East Pakis-
tan and Assam.

Mr. Speaker: He wants to  draw
the attention of Govermment to the
fact that there are Mujahids and in-
filtrators regularly coming.

Shri Y. B. Chavan: That, of course,
we have teken note of.

Shri Basumatari: To my second

question he has not replied.

Mr. Speaker: He should be satisfie”’
with it. If there are two questions, 1
can allow only one.

it faswre qvdn  (FEEYT)
dar f woft &t a7 Famm @,
aifeiAl ATarT Wi ¥ §9 R
T A T AT TEA IAAEE TS
wt ot feir 1 & ag SrAen WA g
fif T Trg § gORR A TifweTg
g & et fram A g2



3855 Panel of Chair- AGRAHAYANA 4, ISM’.&AKA] Finance Minister's3556

men
Shri ¥. B, Chavan: No, Sir. We have
_mot mentioned any particular amount
of compensation.

1217 hrs.
PAPER LAID ON THE TABLE

NOTIFICATION TUNDER  WEALTH-TAX
(Seconn AmenpmENT) Runes xre.
The Deputy Minister in the Ministry

Fi (Shri R hwar Sahu):
1 beg to lay on the Table a copy each
of the following Notifications:—

(1) The Wealth-tax  (Second
Amendment) Rules 1085 pub-
lished in Notification No. G.BR
1634 in Gazette of Infia dated
the 4th November, 1965, under
sub-seclion (4) of section 46 of
the Wealth-tax Act, 1867

[Placed in Library. See No.
LT-5231/65.]

12) The Central Excise (Ninth
Amendment Rules 1865,
published in Notification No.
G.S.R. 1859 in Gazette of India
dated the 15th November,
1985, under section 38 of the
Central Excises and Salt Act,
1944. [ Placed in Library.
See No. LT-5232/65.]

[A—

J12.18 hrs
PANEL OF CHATRMAN

Mr. Speaker: 1 had some time ago
constituted a Panel of Chairmen, but
for the last few weeks 1 have been
experiencing certain difficulties be-
cause some of the Members are very
busy and they cannot remain here
present when they are required. While
thenking all those who have served
on that panel, 1 am reconstituting
the panel.

T have to inlorm the House that
under sub-rule (1) of rule & of the
Ruleg of Procedure and Conduct of
Business in Lok Sabha, I nominate the

Visit abroad (St.)

following Members on the Panel of
Chairmen,

Shrimati Renu Chakravartty, Dr.
Sarojini Mahishi, Shri T. H.  Sona-
vane, H H. Maharaja Pratap, Keshan
Deo, Shri Vidya Charan Shukla, and
Shri P. Venkatasubbaiah.

1219 hr,

STATEMENT RE: FINANCE MINIS-
TER'S VISI T TO USSR AND
CZECHOSLOVAKIA

Mr. Speaker: Shri T. T. Krishna-
machari?

Sbhri D. € Sharma (Gurdaspur):
Will he be also put on the panel of
chairman?

The Minisier of Finance (Shri T. T.
Krishnamacharl): Between the 26th
and 30th October, 1965, 1 visited
Czechoslovakia, and between the 8th
and 17th November [ visited the
Soviet Union....

Mr, Speaker: Werc copies made

available

Shri Harl Vishan Kamath (Hoshan-
gabad): We have got advence copios.
He need not read it.

Mr. Speaker: It might be laid on
the Table of the House.

Shri T, T. Krishnamachari: I lay on
the Table of the House s statement
on my visit to Czechoslovakia and the

USSR.

8hri D. C. Sharma: May 1 know
whether he got any practical promi-
ses from the Czechoslovakian Gov-
ernment orf it was only a case of ex-
ploring so many things when he
visited Czechoslovakia, whether there
has been any definite decision taken
on anything or nm?

Mr. Bpesker: Whatever is contained
in the statement need not be told
again,
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Shri D. C. Sharma:

1 have read
the statement.

Mr. Speaker: I am putting it to the
Minister.

Bbrl T, T. KErishnamachari: The
projects for which they have promised
assistance beyond what they hag al-
ready agreed to have been enumerat-
od in the statement, and we have
also got them to examine whether
eertain non-project wssistance  will
alsg be available. That is under exa-
mination.

Mr. Speaker: Shri M. L. Dwivedi.
8hri D, C. Sharma: Two questions.

Mr. Speaker: It is not a Question
¥Fo. Only one question on the state-
ment, ’

8hri M. L. Dwivedi (Hamirpur): It
. stated ip the statement:

* . .. turther discussions on our
requirements of capital goody and
ether imports from Czechoslovakia
during the Fourth Plan are to be
undertaken at a technical level
before the Czechoslovak Govern-
ment is in a position to indicate
the extent of additional aid , .. "

I want to know whether any steps have
been taken in this direction to have
further discussions in this country or
for sending a team to Chechoslovakia
in the near future.

Bhri T. T. Krishnamachari; I think it
ts mentioned in the statement that we
are expecting a team to come from
Czechoslovakia and we are also think-
ing in terms of having joint teams for
exploring the possibilities of mutual
co-operation. It would be a two way
traffic,

Shrl U. M. Trivedl (Mandsaur): The
hon. Minister has been pleased to put
down in his note that it was felt that
the principle of international division
of labour could be most beneficially
applied to enlarge the trade between
the two countries, and to  further
strengthen the friendly relations that
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already subsist between them. Would
he kindly elucidate how this interna.
tional division of labour is going te
take place?

Shrl T. T. Krishnamachari: For ins-
tance, Czehoslovakia is a country with
a small population and they could nod
go in for industries which are labour
intensive without sustaining loss. TItis
a question of dividing the type of work
that we can do because we have a lo¥
of labour and what they can do by
using machines which are labour sav-
ing.

Shri Harl Vishnuo Kamath (Hoshan-
gabad): Was the Finance Minister's
visit in the nature of a follow up actioms
after the Prime Minister's visit some~
time ago, and what does the Minister
exactly mean by this statement here
in this note that the Soviet Prime
Minister was good enough to agree that
all our additional proposals would be
examined by Soviet experts within a
very short time. Does that mean that
they will be examined jointly by
Soviet and Indian experts?

Shri T. T. Erishnamacharl: We have,
I believe, three Soviet teams now exa~
mining certain projects and the other
projects listed would be examined
Soviet experts would come here; natu-
rally they wil examine them along
with the Indian experts who are im
the country.

Shri Hem Barua (Gauhati): May I
draw your sttention to an assurance
given by you during the Question
Hour that you will allow me to put @
question? May I remind you of that?

Shrl Vishram Prasad (Lalganj): In
the statement it savs that he also pro-
posed certain additional projects for
assistance by the USSR in the Fourth
Plan and that these proposals included
the establishment of mechanised farms
and certain s-hemes of land reclama-
tion and plant protection in the agri-
cultural sector. Will the hon. Minis-
ter be able to throw a little more de
tail of what he has in mind?
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Shri T. T. Erisbnamachari: The mat-
ters of detail have to be negotiated
between the two governments and
technical teams had come out.

8Shri P. K. Deo (Kalahandi): In the
statement it is said that it will not be
possible for us to achieve balance in
our trade unless further line of credit
for so called non-project importa was
extended to us by Czechoslovakia.
This seems 1o be a very novel way of
balancing our trade. May I know if
gimilar steps will be taken in respect
of other States also where our balance
of trade is not favourable to us?

Shri T. T. Krishnamachari: The idea
I that where we cannot balance jm-
ports by trade, we ask for extension
of time for payment.

Shri P. K. Deo: Credit?

Shri T. T. Erishnamachari: You may
say long term credit If there are
eases of a similar nature, naturally we
will approach the country concerned.

Bhri Hem Barua: May I know if it is
s fact that inspite of the loud pronoun-
cements by our ministers as also by
the Soviet leaders the soviet economic
aid to this country has not taken any
final shape or any clear definite out-
tines; that is seen from the statement
also. In the face of that may I just
enquire from the government if soviet
economic aid to this country is till
now an embryo and will take more
time to take shape.

Shri T. T. Krishnamachari: 1 am
afraid that my knowledge of the
English language seems to be im-
perfect; T could not quite follow what
the hon. Member said.

Shri Hem Barua: May I repeat it?

Mr. Speaker: He says that soviet aid
to our country is still an embryvo and
it would take time to take shape.
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Sbrl T. T. Krishnamachari: | am
afraid the hon. Member is wrong
saviet aid to this country is  quite
substantial.

Shri Ranga (Chittoor): How mucht

Shri T. T. Krishnamacharl: It im
continuing aid which in terms of our
needs is progressing.

Shri Narendra Singh Mahids
(Anand): The Minister, in his state-
ment, has pointed out a number of in-
dustrial projects that he has discussed
with Czechoslovakia and Soviet Rus-
sia. I fai] to find any scheme for
manufacturing tractors or any agricul.
tural implements to be manufactured
in this country.

Mr. Speaker: He cannot go into those
items that are not there and ask
whether they would be taken up.
There are bound to be hundreds of
items that are not there.

Bhrl Narendra Singh Mahida: Whea
we are trying to improve our agri-
cultural condition here, we must have
implements and tractors and manu-
facture them in this country. Can't
we think of these projects?

Shri T. T. Krishnamachari: We have
under consideration a scheme for et
ting up a tractor factory with Czecho-
slovakisn ald.

oY gwmmite mredlt (frte) ¢

o Tt A gfez & ww ¥ o7 ¥y
& wfafom i afers & oo ot
FATTT 5w g1 forram gy feqr
wa% foo rw 2w & &Y & 9ok oy
FAWAT T A 1 T AvT aF § fr A
1 wox A7 gr @y v 7 gfe ¥
A9 ¥TAA Avw aETE & e #
oY w1 forer w5t & o & wfowfgt @
FRTAY Y AT #) 9 T ae
& wmrEn are g AETaAn foed
i o ?

Shri T. T. Krishnamachari: This
question must be addressed to the De-
fence Ministry.
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Shri Bade (Khargone): In the state-

- ment it is said that the terms of the

investigations are to be widened, “for
instance, to cover additional facilities
for the proposed Korba Aluminium
Plant, and coverage of more coking
coal projects”. They are to be given
some aditional facilitiess. What are
those facilities which are to be given
and what is the amount for the Korba
Aluminium Plant project which is in
Madhye Pradesh?

Shri T. T. Krishnamachari: The idea
it to set up a one-lakh ton aluminium
project in Korba. The'additional faci-
litles that we have asked them to
examine are to set up a rolling mill
along with the reduction plant which
should be set up.

ot qerare feg (F97) @ Tg @76
) gm ¢ 2 ¥ v gl It
gaadfa g # A wAEvERar
& w1 gz & fre gz a5 @ @
"t ¢

Mr, Speaker: How fer our require-
ments of the fourth Plan will be satis-

fied?

Shri T. T. Krishmamacharl: It is
very difficult to evalute it in terms of
money, because &l] the aid that comes
from Soviet -Rusia and Czechoslovakia
is in terms of projects. For specific
projects that you put to them, if they
are suitable and if they fix them with
their own plan, they give aid; it is
difficult for me to evaluate them at the
present moment in terms of money.

Shri P. C. Borooah (Sibsagar): Since
a large number of defence and civilian
equipment are now lying idle for want
of spares, may I know whether this
matter was token up with the USSR
or Crechoslovakia und to what extent
they can come to our help?

Shri T. T. Krishnamachari;: I am
atraid 1 have had no information that
projects aided by Soviet Union are
lying idle for want of spares. If they
are. that will come under the scheme
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of non-project aid which we have put
up to them.

Mr. Speaker: Let us now proceed to
the next item of busines.

Shri Hem Barua: Sir, on a point of
order. May I draw your attention to
an assurance given by you the other
day? The other day, when we re-
quested the hon. Finance Minister to
mike a statement in the House on his
visit to Soviet Russia, he refused to
make a statement in the House, but
then, in the afternoon, he made a state-
ment to the press. [ know the press
also is a powerful instrument in our
democracy, but why should he feel shy
of making a statement in Parliament?
You gave us the assurance that when
the Finance Minister is present here,
you would enquire of him and let us
know why he did that. May I remind
vou of that assurance given by you?

Shri T. T. Krishnamachari;: Whatever
else my deficiencies might be, it s,
1 would plead, not lack of knowledge
of parliamentary etiquette. I had not
made any statement after I told the
House that I would make a compre-
hensive statement in the House. In
fact, the position of Ministers who go
abroad is, they are met by the press.
In Moscow, T had to mect the press
and in Bombay and in Palam when I
came back. Naturally, some questions
were asked and the answers given
were very meagre. [ had made no
statement to fthe press after I made the
statement in Parlament.

Shri Hari Vishnu Kamath: Tt was
before; not after.

oft v () - owEa
wEYen, AT O R I AT,

st gwaw fay . wema wEYEm,
o Fyvw oy T fear omar @
o 7 # ware fom w @ s sareTe
At #1 oy T4 ¥ TEw FREEE
femr o 1 ox fem e W ¥
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BANARAS HINDU UNIVERSITY
(AMENDMENT) BILL—Contd.

As PASSED pY Rasya Samma

Mr. Speaker: The House wii now
toke up further consideration of the
following motion moved by Shri M. C.
Chagla on the 24th November, 1965,
namely:—

“That the Bil] further to amend
the Banarss Hindu University Act,
1915, as passed by Rajya Sabha, be
taken into consideration.”

Shri P. R. Chakraverti to continue
his speech.

Shri P. R. Chakravertli (Dhanbad):
Sir, 1 was pleading yesterday for a
realistic consideration of the  issues
that confront us. It is nol a question
of throwing a challenge here and then
running after it. We have to know
that young talents are not so discern-
ing and calculating as we are. They
are seized with 5 form of emotion and
passion. unless the matter is made
clear to them. 1 wanted to ark the
‘Governm.'nt to understand that factor
instead of 'hrowing a challenge.
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My idea was to emphasise on  this
aspect that when a particular issue
vonfronts the people at large and
pecially when young minds are sur-
charged with emotion, animated as
vell as agitated the Government has
to take a realistic stand. There is a
short distance between animation and
agitation. Today there is an appre-
hension that this Bill has come before
the Parliament and the other Bill with
respect to the deletion of the word
‘Muslim' or other denominations which
smack of community, caste or any
religions appellation Tay not come.
That is an admitted fact. When we
in India have formed a particular pet-
tern of life, we cannot also have these
religions denominations. It iz well and
good; 1 am whole hog with it. I want
absolute elimination of all those In-
signia, bell, book and candle. In this
context, unless we have that compre-
hensive Bill, covering both the
Aligarh Muslim University and the
Banaras Hindu University, this ap-
prehension will create trouble and un-
rest. That is obvious. We are throw-
ing & challenge that indiscipline will
not he tolerated. We must have that
genuine and healthy atmosphere creat-
ed by a proper understanding. That Is
what we are called upon to do.

Mr. Dwivedy raised a point of order
when | zaid, I am ready to support Mr.
Kamath's proposal. But as you know,
when you go with him, you are land-
eod in a quagmire. I know it is a con-
stitutional imbroglio. When 1 said I
am prepared to support Mr. Kamath's
proposal that we could review this
thing by sitting together, immediately
the constitutional question arose. If
that is so, my proposal is definite: All
a inations, all religi ppell
tions must be deleted. No personal
name should be attached to any insti-
tution. 1 would never allow Pandit
Madan Mohan Malaviya's name 1o be
reduced to an arithmetic figure—PM®
KV ? -Pandit Madan Mhohan Malaviya
Kashi Vishwa Vidyala. We cannot
even pronmunce this. Tt is impossible
to pronounce it. If my name cannot
be pronounced, how can this big name
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be pronounced? I am terribly opposed
to this idea of associating the name
0f Pandit Malviyaji with this. As 1
said, he ig one of the greatest nationa-
lists, Some friends were telling me
that he was a Hindw It is a pity that
he is 30 described. He is one of the
greatest nationalists, 1 was a volun-
teer when he called upon us to face
the bullet in this Delhi city. I accept-
od hig command in 1932 and suffered
incarceration. Undoubtedly he is a
great nationalist. He is the embodi-
ment of the culture and aspirations of
India. 1 will not allow his name to
bte reduced to an arithmetic figure.

My practical solution, therefore, is
this. Now that the people have got
grave misapprehensions and there is a
lack of understanding, it is quite in the
ftness of things that the young minds
are stirred to passion and emotion.
They are surcharged with the feeling
that here is something which stands
in the way of their way of life. Im-
mediately they come with a protest,
we cannot throw this challenge and
say that we are not going to tolerate
their opinion. When 1 was the Presi-
dent of the Students’ Union, I chal-
lenged the Prime Minister of Bengal,
it was a lnnntically communal minded
Ministry headed by Nazimuddin, For
that I lost my Ph.D. Tt was this r:hnl-
lenc~ that ted an at
among the Muslim posl-mdu.ntn We
cannot forget that aspect.

Now, these young men are not so
ealculating as we are. They are the
emobodiment of youth, Our youth has
withered away. Their youth is in the
offing. They are now in their prime
of lite. They must give expression to
their feelings. When they protest, we,
sitting within four walls, throw a chal-
lenre to them. Sir. I am terribly op-
posed to this. T give a warning that
it will nnot end here. You must be
reasonable. practical and realistic. You
must see that there is g definite pro-
poeal. The Government must think
judicinusly and realistically and this
Bill must be withdrawn at this stage.
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Some hom. Members: No, no.

Shri Hari Vishnu Eamath (Hosham
gabad): Sir, may I make a submission
Believing in  the soundness of the
motion that 1 moved yesterday, the
old maxim “try, trv, try again” and
that patient persen ance is the sine
qua non of parliameniary enterprise, J
move that under Ru.e 109:

“Further debate on the Bill be
adjourned.”

Shri M. R. Masani (Rajkot): Sir, ¥
rise 1o a point of order. Mr. Speakex,
I think this motion is barred under the
rules of this House. Yesterday, when
the debate started, the hon. Member
made the same motion and the House
by an overwhelming majority rejected
the motion and decided that the debate
must be proceeded with. At that time;
the hon. Minister made a very brave
appeal to us to vote on the merits of
this measure and not be influenced by
what is happening outside. Now, Sir,
1 would like to know what is the new
thing that has happened since we dis-
cussed this matter yesterday, why our
four hours have been wasted and why
now we are told, when we are at the
fag end of this debate, that we should
not further debate this matter?

Now, the rules take care of this
situation. In order that the dignity of
the House and its steadfastness of
purpose Mmay be preserved, there are
two rules which say that this kind of
motion should not be repeated.

The first rule is Rule 186(68) which
says that in order that a motion may
be admissible it shall satisty the fol-
lowing condition, namely: “It shall
not revive discussion on a  matter
which has been discussed in the same
session.” Yesterdany, the House took
a decision on a matter which was
whether to procecd with the discus-
sion or not. The House gave its de-
cision in that matter and I submit
that this repeated motion is, there—
fore, out ot order.
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There is another rule, Rule 338
which again deals with the same thing,
¢he repetition of a motion. It says that
“a motion shall not raise a question
oubstantially identical with one on
which the House has given a decision
dn the same session.” Yesterday, there
was a motion for adjournment. Today,
again there is a motion for postpone-
ment of the debate. It is substantially
the same motion. In fact, it is identi-~
eal. More than substantially, it is
Aundred per cent the same motion.

Under what rule canp this motion
®e admitted when there are two rules
that come clearly in the way. Even
Rule 109, on which the hon. Member
relies, says that he can only move this
motion with your consent, I appeal to
you, Sir, first of all, to rule this
motion out of order under the two
rules that I have cited in this House.
1 think this House will lower itself if,
after having very bravely decided to
discuss this matter on merits yester-
day, the whole House now runs away
#rom its responsibilities because of
what might be happening outside and
Pecause the hon. Members ppposite do
mot want to displease somebody or
eother outside. I think the hon. Minis-
%er owes it to this House to oppose
€his motion. Yesterday he made a very
brave statement which we were pre-
pared to reciprocate. We appreciated
#hat the Government were having a
free vote on this, Let this House
wote on this question of a name and
Pe done with it once for all. Let us
mot have this issue pestering us from
@is session to the next session and
poisoning the political lite of the

try simply b the majority
do not have the courage to take &
decision. I appeal for your ruling,
BSir, to bar this motion,

Shri Frank Anthoay (Nominated—
Anglo-Indians): Under rule 109 I was
mveelf going to move a motion for
adjournment. It stands by itself. Any
Memter can move a motion which is
mot substantive, from time to time,
mubject to the consent of the Speaker.
Rules 188 and 338 stand by them-
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selves, Those procedures are rela=
ted and there notice hag to be given
Here, if considerations arise, from
time to time you can move for ad-
journment. I submit with great res-
pect that the debate has shown the
intensity of feeling on both sides.

Mr. Speaker: It is a matter for the
House to decide, So far as the point
of order is concerned, I agree with
Shri Frank Anthony. So far as rules
186 and 338 are concerned, there has
not been any decision on any subtan-
tive motion, It has been only proce-
dural. at this we
decide that we do not adjourn the de-
bate and after five hours' discussion
we find that it must be adjourned to
some other day, it can be done. A
motion under rule 109 can be moved
at any moment when the discussion
is going on and it does not debar us
from moving another motion in that
respe:t. That is all what I have to say
about the point of order. So far as the
question itself is concerned, it is for
the House to decide.

Shri H. N. Mukerjee
Central): If I may be
say go, would it be proper in the
course of one discussion which  has
not been interrupted either by efflux
of time or any other special considera-
tion, to revive a motion which yes-
terday was put before the House and
rejected? Could we have it again?
Quite apart from whatever might be
in your discretion, would it be pro-
per? Because, this discussion has
gone on uninterruptedly from yester-
day, interrupted only by Question
Hour and certain other items of to-
day’s agenda which are there on ac-
count of our rules. This has gone on
without interruption. I could have
understood it if the discussion was
interrupted, certain vther thinge
intervened and Parliament in its
wisdom decided to adjourn it over
again. But we are having an uninter-
rupted discussion and, as Shri Masani
hag pointed out, it is something which
surely goes to the root of the matter,
because the Minister has made the
position of the Government clear, and
I take it that when the Government

(Calcutta
permitted to
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says something, it means it sincerely, Mr. Speaker: Perhaps the hon.
at least to a certain limited extent. Member does not remember, but
' when  yesterday Shri Mukerjee

Shri M. R. Masanl: That is a hope!

Shri H. N, Mukerjee: He presumes
to be a very courageous gentleman
and he even upbraided me when [
tried Lo criticise him by posing as a
wvery generous and liberal-minded _per-
ascn who was leaving the matter for
decision by a free vote in this House
and he would not use the whip in
order to get the Congress to vote one
way or the other. The Minister, there-
fore, posed as a very liberal and gene-
rousminded parliamentarian and told
us to behave gecordingly. We took him
at his word, We discussed this matter
on merits, We know, at the same
time, that this House is being sought
to be blackmailed by certain commu-
nal e'ementg in this country, on
whose corns the Prime Minister dare
not tread. Even the Prime Minister,
who has got the whole of the trea-
sury bench behind him, does not dare
tread on the corns of some communal

elements in this country..........
(Interruptions). That is exactly what
is happening.... (Interruptions).
Shri Vasudevan Nair (Ambala-
puzha): The Prime Minister is be-
kind all this,
Mr. Speaker: Order order. So far

as the propriety is concerned, that is
for this House to decide. It may vote
any way it likes. Membery are free
to vote whichever way they like.
when such a motion is moved, 1 have
to put it to the vote of the House. A
point of order was raised as to whe-
ther this motion can be raised at this
moment or not. I had to decide that.
Other things are left o the House.

So, I will now put the motion to the

vote of the House,

Bhri P. K. Deo (Kalahandi):
Before you put it to the vote, we
wauld like to take part in the™ dis-
cussion gn the merits of the motion.
‘We want to oppose it.

wanted permission to speak on the
motion I refused it. Now I will put
the motion to the vote. The question
is:

“That further debate gn the
Bill be adjourned”.

The Lok Sabha Jivided:

st weradie et (fawmic)
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Order, order, 1 will cal for the divi-
sion again.

Shri P. K. Deo: Why?

Mr. Speaker: The hi has: -
failed; what should I do? Now, 1 am
calling for the Division again. The
Members should be ready.

Shri Harli Vishnu Kamath: Is
machine ready now?

the

Mr. Speaker: I
light is there.

presume s0; the

Shrimatl Renu Chakravarily (Bar-
rackpore): The machine was shocked -
at the behaviour of the Congress
Party.

Mr. Speaker: The question ls:

“That further debate on the
Bill be adjourned”.

The Lok Sabha divided:
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Abdul Rashid, Hakshi
Abdul Wahid, Shri T,
Alsgesan, Shri

Alva, Shri A, 5.
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Bhagvati, Shri
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Chandak, Shri
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Bhwel, Shri P. H.
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Reddiur, Shri

Reddy. Shri Linga

Reddy, Shri R. Surender

Roy, Shri Bishwanath

Sadhu Ram, Shri

Saha, Dr. 5. K.

Seigal, Shri A, 5.

Samanta, Shri 8. C.

Snatak, Shri Nardeo

Sarma, Shri A. T.

Satysbhama Devi, Shrimatj

Sen, Shri P. G

Sherma, Shri A, P.

Sharms, Shri K. C.

Shashi Ranjan, Shri

Shastri, Shri Lal Behadur

Shastri, Shri Remanand

Sheo Narain, Shri

Shinde, Shi

Shree Naraysn Das, Shri

Shysm Kumari Devi, Shrimani

Singh, Shei A. I

Sinha, Shrimati Remduleri

Sinhs, Shri Sstys Neraysn

Sinhasen Singh, Shri

Sm:'d_mm Famschandras, Shin
i

Subramanysm, Shri T.
Sumat Prased, Shrl
Swamy, Shri Sivamurthi
‘Tahir, Shri Mohammad
Tiwery, Shni D N.
Tiwary, Shei K. N.
‘Tiwary, Shri R. §.
Uikey, Shri

Upadhyays, Shri Shiva Duw
Valvl, Shel

Werma, Shri Balgovind
Vyaa, Shri Hadhelal
Waanik, Shri Balkrishne
Yadsb, Shri N. P.
Yadav, Shri Ram Harkh
Ymhpal Singh, Shei

Murmu, Shri Sarkar
Nuk, 5hri D, J.

Nair, Shri Varudevan
Mesamany, Shri
Pandey, Shri Sarioo
Raghsvan. Shri A, V.
Ram Singh, Shri
Rangs, Shri

Rao, Shri Remepethl .
Recdy, Shi Keratimba .

Hindu University 3f7z -



Patents Bill

373

NOVEMBER 25, 1965 Patents Bill 387
NOES—Contq

Reddy, Shrimat! Yashods Shukls, Shrl Vidys Charsa Surys Prasad, Shri
Sen, Dr. Ranen Sidheshwar Prassd, Shri Tan Singh, Shri
Sexhiyan, Shri Singh, Shri D, N. Utiys, Shri
Sharma, Shri D. C. Singh, Shri S, T, Varma, Shri Ravindra
Shashank Manjari, Shrimati Singhs, Shri Y. N. Vishram Prasad, Shri
Sbastri, Shri Prakmb Vis Sonavane, Shri Wadiwe, Shri
Bbickre, Shri Soy, Shri H. C. Wasior, Shri

Mr, Speaker; The result of the Divi- ing motion for reference of the

slon is: Ayes—137; Noes—51.
The motion was adopted.

Bome hon. Member:
shame!

Shame;

Shrl Sinhasan Singh (Gorakhpur):
On a point of order, 8Sir, Shri
Raghunath Singh has brought a brick
here—a real one.

Mr. Speaker: Though that is not
wsually done, but it might be in-
teresting for the Members to just
learn that I got a telephone from Dr.
Lohia from Lucknow this morning
and he said that every brick in that
University bears these three letters,
Kashi Vishwa Vidyalaya—crores of
them—and then the Viceroy, when he
laid the foundation also said the
same thing and that stone also bears
the same thing, (Interruption). I
do not know whether it is correct or
mot,

Bhri Raghunath Singh (Varanasi):
1 have brought the brick. It is
written there, Kashi Hindu Vishwa-
vidyalaya. If you want I can show
you

Mr. Speaker: No; we do pot want
B today.... (Interruption),

Shri Hari Vishnu Kamath: The
brick can be dropped then. We can
have the brick then when the fur-
ther cunsideration of this Bill Is
taken up.

Mr. Speaker: That is for the Mem-
bers.

12.53 hrs,
PATENTS BILL—contd.

Mr. Speaker: We shall now take up
further consideration of the follow-

Patents Bill to a Joint Committee:

*“That the Bill to ‘amend and
consolidate the law relating to
patents, e referred to a Joint
Committee of the Houses consist-
ing of 45 members, 30 from this
House, namely: Shri S. V.
Krishnamoorthy Rao; Seth Achal
Singh; Shri Peter Alvares; Shri
Ramachandra Vithal Bade; Shri
Panna Lal Barupal; Shri Dinen
Bhattacharya; Shri Bibhuti
Mishra; Shri P, C. Borooah;
Sardar Daljit Singh; Shri Basanta
Kunrar Das; Shri V. B. Gandhi;
Shri H. K. V. Gowdh; Shri
Kashi Ram Gupta; Shri Prabhu
Dayal Himatsingka; Shri Madhav-
rao Laxmanrao Jadhav; Shri
Mathew Maniyangadan; Shri M.
R. Masani; Shri Braj Behari
Mehrotra; Shri  Bibudhendra
Mishra; Shri Chhotubhai M. Patel;
Shri Naval Prabhakar; Shri R.
Ramanathan Chettiar; Shri Sham
Lal Saraf; Shri A. T. Sarma; Dr.
C. B. Singh; Dr. L. M. Singhvi;
Shri P. Venkatasubhaiah; Shri
K. K. Warior; Shri Balkrishna
Wasnik, and Shri Ram Sewak
Yadav and 15 from Rajya Sabha;

that in order to constitute a
sitting of the Joint Committee the
quorum shall be one-third of the
total number of members of the
Joint Committee;

that the Committee shall make
u report to this House by the
first day of the second week of
the next session;

that in other respects the Rules
of Procedure of this House relat-
ing to Parliamentary Committees
shall apply with such variations
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and modifications as the Speaker
may make; and

that this House recommends to
Rajya Sabha that Rajya Sabha
do join the said Joint Commit-
tee and communicate to this
House the names of 15 members
to be appointed by Rajya Sabha
to the Joint Committee."

Dr. Lohia was on his feet, He is
not present. So, his speech shall be
deemed to have been concluded. Any
other Member to speak? Shri
Joachim Alva.

Shri Joachim Alva (Kanara): Mr.
Speaker, Sir, I beg to support this
Bill. This Bill should have come up
before the House long ago. This is
a 54-year old measure that we are
trying to put in some proper shape.
This enactment, in its old form, was
made almost 54 years ago and the
next enactment was devised some-
time in the fifties. Today we are
trying to put a measure of sanction,
justice and sense of hurmanity into
this measure.

Sir, this Bill is not what it should
be though' it is burdened with 183
clauses. I would like to congratu-
late the Minister of Health for hav-
ing first taken the initialive in trying
to see that the patent law is not what
it is in regard to drups ana foods. I
do not know how the whole Bill be-
came & kind of a wasl out in the
later stages. [ do not know which
Minister or the Ministry got into it
and sabotaged some of the most im-
portant principles that were first en-
acted. I do not know whether it is
the Ministry of Industry or the Minis-
try of Finance that came into it. It
was the opinion of the late Shri
Jawaharlal Nehru that there should
be no patents for drugs and infant
foods. But we seem to have lost
sight of the great standard-bearer in
the sense that infanis' food and drugs
and pharmaceuticals are still under
the clutches of patents.

What ic the state of affairs in this
country? We are in the hands of
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racketeers. Let us nationalise this
drug industry once and for all. Let
us nationalise it, We are handing
over wvery previous materials plus
fantastic profits into the hands of
lorcigners, We are at their mercy
for infants' food and for our drugs.
There are so many varieties of drugs,
the vitamins, the antibiotics and the
sulpha drugs and what not which
must be placed at the disposal of the
poorest man at the cheapest rate.

We had the Soviet offer thai they
would put up four pharmaceutical
factories in our country. What hap-
pened to that? Who sabotaged it?
How did it pass through the eyes of
the various Ministrieg that it turned
a dead wood, This House has the
responsibility for the children of this
lund and for every patient that goes
to the hospital. Can a poor man
afford sulpha drugs or injections
which cost Rs. 10 or Rs. 15 or even
Ra. 30?7

About four or five years ago, I saw
a very distinguished American up on
the gallery, late Mr, Estes Kefauver.
I left my seat and went to him and I
asked him that 1 wanted to talk to
him about the problem of Goa. He
said, '"Please come and see me at
3 O'Clock.” What happened was that
the boys in the American Embassy
put me off by saying, “He is here,
there and everywhere” Wity the
result I could not meet him though
he was quile willing to meet me. 1
saw him for the first and last time
and lost the chance of mecting him.
But here I find in the Scienre Digest
the nrticle entitled “Kefauver's Last
Interview”. He knew n lot about the
manoeuvres of the pharma eutiral in-
dustry as to how the pharmaceutical
industry in America has become a8
giant through huge adverlising and
how the people were compelled to
buy only one kind of medicine be-
cause that was advertisrd and the
medicines or how the drugs produc-
ed by weaker sectors of the industry
were: not sola. This is the last will
and testament of late Mr. Estes
Kefauver. He had ulso said in one of
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the Committees that India is one
country where the drugs are priced
at the highest, where the poor man
has to pay the highest price for the
drugs! Why should this be so when
the hon. Minister has power in his
hands to do away with all the patents
and to nationalise the drug industry?
Today, the pharmaceutical manufac-
turers have become multi-millionaires
and they carty away foreign exchange
from our land. Acharya Profula
Chandra Ry, a great patriot and a
scientist, fovnded the Bengal Chemi-
cals and [P’har ticals .
To what pa's has it come? It is not
as it should be. It should have been
a powerful banyan tree but the roots
have been cut off by the numerous
foreign concerns.

Mr. friend, Shri Chatterjee, who is
an eminent lawyer started by saying
that the Bill is wery essential and
good in basic purposes but he went on
pleading for foreign collaborators. We
do not want foreign collaborators—
out with them all! Our people have
gnt the capacity and the ability and
even the genius to produce these
drugs and medicines. Some pof our
chemists have gone abroad and pro-
duced notable inventions. Why not
get together all our youngmen and
women and make them work in this
fleld? We are being thrust with so
much literature produced by these
rapacious people—the Phar tical
and Allied Manufacturers’ and Distri-
butors Association glorified as PAM-
DAL. They throw vast amounts on
advertisemets and dump this litera-
ture. They pressurise the public and
ulso pressurise the Ministry and even
M.Ps. Now, this is what Mr. Estes
Kefauver has said in his last inter-
view:

“......Jarge  companies can
control the market in a particular
drug  through brand names.
Brand names are short and
catchy. Generic names are often
long and difficult. For example,
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one drug sold under the bremd
name Cortate has the generic
name......"

—it is a long name; I need not repeat
it here—

stant barrage of advertising and
promotion, this tends to plant the
brand name in the doctor's mind
in place of the generic name,
Large companies imply that small
firms making drugs under generie

have low standards, so that
it is safe to prescribe only by
brand name. However, the same
drug may be available under its
generic name for a fraction of
the cost...."

It this is the op of a distinguish

ed American leader, who aimed at
the Presidency of the United States
of America, what shall we say about
our poor folks?

13 hrs.

The PAMDAL, i.e. the Pharmaceu-
tical and Allied Manufacturers and
Distributors Asosciation, have got
plenty of money at their disposal
which they extracted from poor men.

Some doctors demand their com-
mission from the drug manufacturers
for recommending their drugs. What
is this commission and why should
they demand it? Is the doctor sworn
to serve the community or to take
commission from the drug manufac-
turers? That is why I say that at
every stage we have to view this
problem from the point of view of
poor memn.

We have over 32 foreign concerns
in India including many with Indian
collaboration. The big monopolists of
India are not satisfied with dozens of
their big businesses. The Tatas have
their Voltas—Roche and Birlas have
their Geoffrey Manners.

On this occasion 1 would like to re-
call a debate that tock place when the
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Agreement with Merick was challeng-
ed in regard to Hindustan Antibio-
tics. They had the audacity to take
the Hindustan Antibiotics people to
task; they bad the audacity to say as
to whether a particular scientist was
good or not in our public sector, Here
in a foreign company saying that this
particular Indian, who was working
in a public sector concern, shall or
shall not hold a job. This happened,
1 think, about 10 years ago.

This Merck firm was fired for the
infringement of anti-Trust laws in
the United States and yet, one of the
rich Indian collaborators—Sarabhais
—have got an agreement with them.

Let us take another big firm, Ameri-
can—Parke-Davis. This is a very
well known firm amongst pharma-

ceutical manufacturers, They were
fined over Rs. 10,000 for infring-
ing the Indian customs regulations.

It this is the morality and integrity
of the highest firms, what can we talk
of others?

This Government should have come
with a big Bill and nationalised all
drug pharmaceutical industries. To-
day these foreign—collaborated phar-
maceutical manufacturers are able
to pressurize us, pressurize the Minis-
tries, against us a Bill which is right
and proper and is in the interests of
poor people, What have they done?
They have not built up any research
institutes except the CIBA who had
built up one research institute which
was inaugurated by the late Prime
Minister.

We have got untold, unparallelled
wealth for medicines in our forests.
Our Ayurvedic system also has been
very effective. I would not like to
talk about our next-door neighbour,
China; they have got the Ayurvedic
section or the Chinese medicinal sec-
tion and the allopathy section. We
do not want to take a lesson from
others; we shall take a lesson our-
selves. Wu had the pioneer and im-
pressive  Ayurvedic College founded
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by the Maharani of Jamnagar where-
in I saw =& large exhibition of

Ayurvedic system put up. I am af-
raid it is almost liquidated now. Who
WwOorries?

Over 30 large foreign and Indian
pharmaceutical firms, especially the
foreign ones, are waging an evil bat-
tle against this Bill and have, there-
fore, dumped us with lot of litera-
ture. But take the Bengal Chemical
and Pharmaceutical Works, Alembic
Chemical Works, Ciplaz and Zandu
Pharmaceutical Works, and a really
few others. They are doing good
work but they are still not very large
units and are not able to stand up to
the foreign giants unscrupulously
planted in our country.

Cheap and effective drugs for lep-
rosy, Tuberculosis, venereal diseases,
fevers, etc, must be placed at the
disposal of the poor masses. The
State has a duty towards the sick
and poor people, 1 have mentioned
about half a dozen diseases; these are
vital diseases that affect the masses
of humanity. How are you going to
help them?

The Russians, the Poles, the Hunga-
rians and the Czechs did not wait for
the p or permissi from
America to build up their aulomob-
iles, planes and medicines. They
produced their own automobiles,
planes and medicines and they did
not wait for the patents. But unfor-
tunately we are at the mercy of
foreign  pharmaceutical CONCErns.
Take the Restinon pill, produced by
Hoechst, It is a tablet for diabetes
available for 12 annw: Is a poor
man not entitled to get cven this pill?
The Hoechst had the audacity to file
a suit against the Haffkine Institute,
whose founder was & Russian and
which was praised by Mr. Khrush-
chev when he visited the Institute In
Bombay. This Haffkine Institute dis-
covered this life-saving drug, but
they allege that it is an infringement
of their patent right. These are the
companies that have come.
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1 took up & case with the Finance
Minister of a young and enterprising
man who had ‘been granted collabora-
tion with an Italian firm for a drug.
But the American firm, Parke-Davis,
stepped in with the legal threat say-
ing that their patent was being in-
fringed. He went from pillar to post.

The Indian production of drugs in
1948 was worth Rs. 110 million and
today it is over Rs. 1000 million. So it
will increase a hundred-fold in the
future. So we also want the patents in
dyestuffs, textiles and other engineer-
ing goods to be forthwith removed,
so that Indians can produce for the
welfare of the masses and for the
greatest good of our country.

Now in regard to the Controller, do
not make him a demagogue; do not
give him the final voice. 1 have said
on a former occasion that there are
certain appointments in India which
are higher than even those of Cabinet
Ministers—Gold Controller, Central
Vigilance Commissioner, and Chair-
man of the Food Corpnration; they
affect the destinies of the millions of
our people. The Chairman of the
Food Corporation will handle move
money than all the banks of India
put together. Hence, all these people
should be men of unquestioned inte-
grity and character. The Central
Vigilance Commissioner was alleged
to have delayed cases in the Mysore
High Court when he was the Chief
Justice there and that was said in
this House. How can he secttle the
cases effectively and quicklv. though
he may be a man of character. These
are important things. I wunt the
drug industry to be natinnalised. We
are heloing 2 few peonle to earn
more and more money, but we ignore
the poor people of the land.

T hope all these points will be eon-
sidered by the Joint Committee and
the Bill will be put in a proper
form.
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The Minister of Heavy Enagineering
and Industry in the Ministry of In-
dustry and Supply (Shri T. N. Singh):
With your permission 1 want to make
an amendment.

I beg to move:

That in the motion moved by me on
the 22nd November, 1985 for refer-
ence of the Bill to a Joint Commit-
tee—

(1) for “Joint Committee of the
Houses consisting of 45 mem-
bers, 30" substitute—

*“Joint Committee of the
Houseg consisting of 48
members, 32",

(ii) after Serial No. (19), insert
“(20) Shrimati Sharda Muker-
jee

(21) Shri P. S. Naskar"

and re-number other Serial
Nos. accordingly,
(iii) for “and 15 from Rajya
Sabha" substitute—
“and 16 from Rajya Sabha";
and
{iv) in the last paragraph, for
“15 members" substitute “18

memboers™.

Shri T. N. Singh: 1 am grateful to
several members who have participa-
ted in the discussions on thiz impor-
tant measure. As T snid in iy cpen-
ing speech, let us be very cloar ahout
two basic principles. One is that in
cerlain regards, so far as other gonds
are concerned,—other  thon druus
and chemicals. They should be on &
separate footing; white drugs, infant
food, ete., which are concerned with
life-saving and alleviation of human
suffering—have to be treuted op n
different footing. This is what  the
Bill proposes to do. We have medr a
difference and s*ated that whrereag it
may be possible for industrial and
other patents to continue for 14 years,
in the case of patents of drugs ete.
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the maximum period will be ten
years. The second thing that should
be borne in mind is that it is possible
to patent p and not product
It is very important tp remember
these basic points. We had a rather
unfortunate experience during all
these years in regard to these things.

13.10f hrs,

[Mr. Depury-SpEakeEr in the Chair.]

There is no deviation in this regard
from Sir Rajosgopala Ayyangar's re-
port. In the past we have
patenting products. What js the re-
sult? No drugs industry in the real
gense has been established in India.
The units in India are mostly import-
ing the penultimates and repacking
them here. We want to do away with
the old system and compel industries
to start full-fledged production.

I am really amazed that friends
who are all for development of in-
dustries of this kind in this country
should have been pressurised or in-
fl d by pri da to say that it
is wrong to do away with patenting
of products. 1 suggest that the main
principle which 1 have enunciated
carlier should never be  deviated
from, It is very necessary that we
should differentiate between pro-
cessey and patients. If we want the
drug industry and the invalid food
industries to grow fin this ocountry,
we have to bear this in mind. That
is why we have made this stipulation.

Some hon. Members have waxed
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and rewards for that purpose, but not
indefinitely. Surely, drugs are some-
thing quite different from other jo-
dustrial patents, Therefore, to sug-
gest that they ghould be put on &
par, I would submit, would not be &
correct attitude to take.

Shri N. Dandeker and Shri N. C.
Chalterjee said that nowhere was this
difference existing between processes
and products. I would submit that
this difference exists already in many
countries. I have got a long list of
such countries here with me namely
Argentina, Austria, Brazil, Belgium,
Canada, Chile, Czechoslovakia, Den-
mark, Finland, the Federal Repub-
lic of Germany etc, where food-
stuffs, pharmaceutical preparations
and products obtained by chemieal
processes are not patentable but only
processes for preparing them  are
patented. So. we have more or less
followed what ure now generally re-
cognised principles all over the world
in this regard.

1 was rather amazed at the unflni-
shed speech of my hon. friend Dr.
Ram Manchar Lohia, T am afraid he
did not even care to read the Bill.
He said that he was also the inventor
of the name of a particuler cycle and,
therefore, he should be rewarded, He
forgot that this was the Patents Bill
and not a Bill relating to trade marks,
It he had just remembered that diffe-
rence, he would never have made that
preposterous statement. which he did
make the other day. I am sorry he
is not here now; he has not even been

eloquent about our trying to take
away property rights, I would submit
that the only consideration  which

should determine our course of action
in a matter of this kind should be
what is In real national interest or
public interest.  Surely, simply be-
cause somebody has got an edge over
others in regard to industrial or
scientific work, he shoulg not hold
the whole community to ransom for
long years to come, I can understand
that scientific research should be
developed, and we should  provide

118l

ate gh to come and finish
his unfinished speech, Be that as it
mey, because of the very poor in-
formation on which all his criticisms
were based, I think it would be wast-
ing the time of the House il I were
to go at length into his criticisms and
try to meet them.

My hon. friend Shri Joachim Alva
and others have expressed certain
views, Sp far as their intention [
concerned, 1 am wholeheartedly ‘n

certain t and P

oy thy with what they have sald.
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I do not like any set of people try-
ing to take advantage of a country
like ours in this matter when the
alleviation of human suffering is in-
volved. That was why we have made
a difference in this regard. But we
felt that it would be wrong not to
recognise the services of scientific
persons; they should also have some
recognition; and rewards for them
should also be there. So, to wholly
abolish the patents system will not
be proper. Let us also remember
that most of the scientific discoveries
are today not being made in India.
We are not so scientifically advanced.
For many years to come we shall
have to depend upon scientific work
and discoveries in other countries.
Surely, it is not the intention of
any Member here to deprive this
country and the millions of our peo-
ple here, of the benefits of scientific
inventions elsewhere. We must keep
ourselves up to date. But, generally
I fully agree to the view that there
should be a difference in regard with
the time-limit for different categories
of patents.

Even from the scientists’ point of
view, I say that our proposal is
healthy, because in the modern age,
many discoveries in the drug field
become obsolescent after a very short
period. So, it will be useless to have
a long period for such patents of any-
thing more than 10 years would be
meaningless. Even this period of ten
years would be more than what is
actually needed in most cases. I may
point out that it takes usually some
time after the specifications have
been supplied to the Controller of
Patents for the industry to be set up;
it may be one year or more before
the industry starts producing.

My hon. friend Shri Indrajit Gupta
suggested a period of seven years in-
stead of ten years. Otherwise, he
was in agreement with the distinction
mad2. The only difference between
me and him in this regard is about
the period. He has suggested seven
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yearg instead of ten years. I would
submit that in any case we are going
to discuss all this in the Joint Com-
mittee, and, therefore, we need not
go inlo the details or the merits on
either side of the question. I would
only like to point out that even this
period of ten years is not such a long
period as is made out, because of the
time taken before an industry pro-
ducing that drug comes into operation
in India. So, let us take a balanced
view. We should try to give a fair
deal to the inventor and to the scien-
tist. At the same time, we should be
fair to our own country. I personally
hold the view that if national interests
demand that a certain measure has
to be modifled in a particular way,
I shall be the last person to resist it.
I would like that the national interest

should always prevail over any
other consideration today in this
country, We can discuss all these

aspects in the Joint Select Committee.

Shri N. C. Chatterjee and Shri N.
Dandeker had stated that we had
deviated from the very basic princi-
ples enunciated by Shri Justice: N.
Rajagopala Ayyangar. With reference
to the practices in the other coun-
tries on the question of the non-
patent ability of products in the
chemical fleld, Shri Justice N. Raja-
gopala Ayyangar has observed as
follows:

“I am clearly of the view that
the interests of the country
would be best serveq by confining
patentability to the processes by
which the products are obtained
and by denying patents to the
products.”,

He has also said:

“I consider that to maximise
the benefit, inventions relating
to food and medicine—and in the
last category I would include in-
secticides, fungicides etc.—should
not be patentable as such, but
that as in the case of substances
produced by chemical processes,
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claims for the processes for their
production should alone be
patented.”.

This is what he has said in his very
@ne report to Government and the
very exhaustive study which he has
made.

Shri Shree Narayan Das referred
to military and defence inventions
that might be made. Though the
Bill does not specifically say that
they are not patentable, the fact is that
inventions relating to defence are
generally not patentable, There are
provisions which would ensure that
such inventions if they are of defence
or military gignificance would not be
patented and would not be published
until the Defence Ministry clears
them for the purpose. Clauses 35 to
42 are relevant clauses to which the
hon. Member may refer.

Shri Shree Narayam Das (Dar-
bhanga): I asked whether atomic
weapons would be patented.

Shri T. N, Singh: That comes un-
der military installations and mili-
tary discoveries. It will be covered
in that way.

Then again, there is no such thing
as exploitation of any patent in that
sense; when I use the expression ‘for
government exploitation’ I use it be-
cause it is the technical term in use;
it means government utilisation of
patent rights, not exploitation in the
sense of erosion of industrial pro-
perty rights.

I think, on the whole, the Bill has
taken a r ble and
view of the problem. It has not gone
to ‘extremes; its provisions are ba-
lanced. Therefore, I think the House
should generally support it. From
the trend of the speeches made, I
am sure that the Bill has the general
support of the House.

1 entirely agree with Dr. Aney
when he says that the only thing that
ghould guide us in this measure is
the interest of India. That will be
constantly the obe ~ensideration on
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which this Bill will be proceeded
with. I am also convinced that the
Joint Committee of the two august
Houses will never lose sight of the
interest of India and will keep 1t al-
ways in mind.

I could not {follow what Prof.
Sharma meant when he said that in-
ventors should be rewarded and that
the Bill does not do it. As a matter
of fact, the entire patent system has
as one of its objectives the reward-
ing of the inventor,

Some misgivings have been expres-
sed in regard to absolute powers
given to the Controller. I would
point out that our experience in the
past has been that if a foreign con-
cern wants to hold to the right of
manufacture and yet not manufac-
ture it, here in the country, it could
go to the court and delay matters;
with the result that by that time, the
period of patents will be over. There-
fore, it was thought that we must
have a speedy process. I do not see
any other way of ensuring that ex-
cept by asking one who is really an
expert in the line and who can take
an objective view, to give the final
verdict in such matters. If we con-
tinue to have the process of the law
courts, I assure you that the entire
object of limiting or reducing the
period in regard to drugs and chemi-
cals will be defeated. Therefore, in
all humility, I suggest that this is a
very desirable provision in the Bill
and it should be retained. In having
this provision, there is no attempt to
clothe anybody with excessive
powers. I can assure you from what
1 have seen of the patent law and the
small office that does this job that
they are doing a very fine job. They
are under-staffed, Probably that is
one of the offices which has not grown
or has grown very little compared to
the work that has grown in all these
years. I think we are being unfair
when we make such imputations
against the Controller. I am sure
with the good traditions that our
patent office has in this matter, we
can rely on them to take an objective
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view of things. After all, all these
reports concerning patents are avail-
able to Members and they can always
raise any points where they think we
are deviating from what should be
the proper course.

1 'dp not think there is any other
important point which has to
dealt with by me. In conclusion. I
will say this. This very important
measure has been delayed for long.
It should have been possible for us
to bring it up much earlier. As a
matter of fact it was my intention
10 bring it before the House even
in the last session, if that was possi-
ble; but it wasg crowded out. Earlier
also, I explained the reasons why it
was considered necessary to have a
second look and appoint Shri Raja-
gopala Ayyanger to go into the whole
question, The earlier Patent Bill
which was introduced had to be
given up in 1853 because we found
that time had changed and many
more changes have to be made in the
whole measure.

Bhri Joachim Alva: The fabulous
profits of foreign companivs have not
changed.

Shri T, N. Slogh: The whole in-
tention in regard to drugs, infant
foods etc. is that those who hold
patents should be compelled almosat,
to start industries in this country
also. We have not succeedeq in the
past. I am sure that the present
provisions will achieve that object.
I think that is what we all -want.
After all, the specifications and other
things will be known sfter that in-
dustry haz been set up, and people
will come forward once the patent
perlod i over, to take advantage of
the opportunity, Therefore 1 think
it iz a good #tep in that direction.

st gew ww woww (Fww) ¢
JUTSTY WEYRY, AT OF S0ATAT ¥ WA
R, AT WA WU g T@T g, §
# worgfar & @t ;fed

Shri T, N. Singh: With these
words, 1 commend the motion.
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Mr, Deputy-Speaker: The bell is
being rung—Now there is guorum.

I will first put the smendment to
the vote of the House.

The question is:

“That in the motion moved by
Shri T. N. Singh on the 22nd
November, 1865 for reference of
the Bill to a Joint Committee—

(i) for “Joint Committee of the
Houses consisting of 45 mem-
bers, 30" substitute—

“Joint Committee of the Houses
consisting of 48 members,
32"

(ii) after Serial No. (19), insert

“(20) Shrimati Sharda Muker-

jee
(21) Shri P. S, Naskar” .and
re-number  other  Serial

Nos, accordingly;

(iii) for “and 15 {from Rajya
Sabha” substitute—

“and 168 from Rajya Sabha”;

and

(iv) in the last paragraph, for
“15  members.” substitute
“16 members”.

The motion was adopted.

Mr. Deputy-Speaker: 1 shall now
put the motion as amended.

The question is:

“That the Bill to amend and
consclidate the law relating to
patents, be referred to a Jn_int
Committee of the Houses consist-
ing of 48 members, 32 from this
House, namely:

Shri S. V. Krishnamoorthy
Rao: Seth Achal Singh; Shri
Peter Alvares; Shri Rama-
chandra Vithal Bade; Shri Panna
Lal Barupal; Shri Dinen
Bhattacharya; Shri  Bibhuti
Mishra; Shri P. C. Borooah;
Sardar Daljit Singh; Shri
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Basanta Kumar Das; Shri V. B.
Gandhi; Shri H. K. V, Gowdh;
Shri Kashi Ram Gupta; Shri
Probhu Dayal Himatsingka;
Shri Madhavrao Laxmanrao
Jadhav,; Shri Mathew Maniyan-
gadan; Shri M. R, Masani,;
Shri Brij Behari Mehrotra; Shri
Bibudrendra Mishra; Shrimati
Sharda Mukerjee; Shri P. S.
Naskar; Shri Chhotubhai M.
Patel; Shri Naval Prabhakar;
Shri R. Ramanathan Chettiar;
Shri Sham Lal Saraf; Shri A. T.
subbainh; Shri K. K. Warior;
Shri Balkrishna Wasnik; and
Shri Ram Sewak Yadav.

and 16 from Rajya Sabha;

that in order to constitute a sit-
ting of the Joint Committee the
quorum shall be one-third of
the total number of members
of the Joint Committee;

that the Committce shall make
a report to this House by hte first
day of the second week of the
next session;

that in other respects the
Rules of Procedure of this House
relating to Parliamentary Com-
mittees shall apply with such
variations and modifications as
the Speaker may make; and

that this House recommends
to Rajya Sabha that Rajya
Sabha do join the said Joint
Committee and communicate to
this House the names of 18

bers to be appointed

Rajya Sabha to the Joint Com-
mittee”

The motion was adopted.

Shri Hari Vishno Kamath (Hoshan-
gabad): On a clarification. May we
know what was the reason for the
addition of two Members? Not that
we do not welcome the addition, we
might have some more Members not
merely two.
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Mr. Deputy-Speaker:
moved and accepted.
Shri Harl Vishnu Kamath: But the

reasons from the Government side
have not been given.

It has been

13.30 hrs.

DEMANS®* FOR SUPPLEMENTARY
GRANTS (KERALA) 1965-66

Mr. Deputy-Speaker: Motion
moved:

Demanp No. XIII—Porice

That a Supplementary sum
not exceeding Rs, 100 be granted
to the President out of the Con-
solidated Fund of the State of
Kerala to defray the charger
which will come in  course of
payment during the year ending
the 31t day of March 1966, in
respect of “Police.”

DemanD No, XXV—ANIvAL Hussan-
DARY

Mr. Deputy-Speaker: Motion moved:

That a Supplementary sum
not exceeding Rs. 54,000 be
granteq to the President out of
the Consolidated Fund of the
State of Kerala to defray the
charges which will come in
course of payment during the
year ending the 31st day of
March, 1068, in respect of “Ani-
ma] Husbandry.”

Demanp No. XXVII—Inpustrizs

Mr. Deputy-Spoaker: Motion
moved:

That a Supplementary sum not
exceeding Rs, 1,00,000 be granted
to the President out of the Con-
solidated Fund of the State of
Kerala to defray the charges
which will come in course of
payments during the year ending
the 3ist day of March, 1968, in
respect of “Industries”.

*Moved with the rerommaendationof the President.
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DemAND No. XLVII—CarrraL OuTrAy

oN PusLic WoORKkS

Mr,
moved:

Deputy-Speaker:

That a Supplementary sum not
exceeding Rs. 1,30,200 be granted
to the President out of the Con-
solidated Fund of the State of
Kerala to defray the charges
which will come in course of
payment during the year end-
ing the 31st day W March,
1966, in respect of “Capital out-
lay on Public Works.”

8hri Yashpal Singh (Kairana):
“beg to move:

(1) “That the demand for a
supplementary grant of a sum
nbt exceeding Rs. 100 in respect
of ‘Police’ be reduced by Re. 1."”

Motion

-

{Highhandedness of the Police to-

wards the public (1)]

(ii) “That the demand for a
supplementary grant of a sum
not exceeding Rs, 100 in respect
of Police’ be reduced by Re. 1.”

[Failure of the police to check the

circulation of anti-Indian litera-
ture(2)]

(iii) “That the demand for a
supplementary grant of a sum
not exceeding Rs, 100 in respect
ot ‘Police’ be reduced by Re. 1.”

{Failure of the police to round up

political leaders for their anti-
national statements(3)]

Shri Muhammad Ismail (Majeri):

1 beg to move:

“That the demand for a
supplementary grant of a sum
not exceeding Rs. 100 in respect
of ‘Police’ be reduced by Re. 1.”

[Nerd of rc'casing certain persons

detained under D.I.R. (4)]

Shri Warior (Trichur): I beg to
amove:

(1) “That the demand for a

supplementary grant of a sum

[Failure to exploit vigorously
mineral resources of Kerala (10)]
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not exceeding Rs. 100 in respect
of ‘Police’ be reduced by Re. 1”

[Coercion by police in Defence
Fund collections (5)].

(ii) “That the demand for a
supplementary grant of a sum
not exceeding Rs, 100 in respect
of ‘Police’ be reduced by Re. 1.”

[Interference by police in trade
union disputes against the
interests of workers(6)]

(ii) ‘That the demand for a
supplementary grant of a sum
not exceeding Rs. 100 in respect
of ‘Police’ be reduced by Re. 1.”

[Unsatisfactory treatment meted out

to policemen of lower ranks in the
recent Pay Commission
recommendations(7) ]

(iv) “That thc demand for a
supplementary grant of a sum
not exceeding Rs. 100 in respect
of ‘Police be reduced by Re. 1.

[Failure of police to bring to book

offenders in assault and

murder cases (8) ]

(v) “That the demand for s
supplementary grant of a sum
not exceeding Rs. 100 in respect
of ‘Police’ be reduced by Re. 1.”

[Need to provide sufficient number
of living quarters to police
constables (9)]

Shri Muhammad Ismail:

real

Ibeg to

move:

“That the demand for a
supplementary grant of a sum
not exceeding Rs. 1,00,000 in
respect of ‘Industries’ be reduced
by Rs. 100.”

the

Shri Warior:
“That  the

I beg to move:

demand for a
supplementary grant of a sum
not exceeding Rs. 1,00,000 in
respect of ‘Industries’ be reduced
by Rs. 100.”
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[Need to expand research in  the
utilization of minerals and other
natural resources in Kerala (12)).

Mr. Deputy Speaker:  These De-
mands and Cut motions are now be-
fore the House.

Shri Warlor: I shall make only a
few observations on the Supple-
mentary Demands for Grantg for
Kerala

The State of Kerala, as you know,
hag again been put under the rule
of the Governor, rather the Presi-
dent, and conditions are not at all
improving even under the Gover-
nor'y rule, For instance, we had to-
day a question on the power cut in
Kerala. It has affected the life of
the people to such an extent that
many of the industries are on the
verge of closing. First they declar-
ed it would be only 25 but now the
cut is going 1o be 50 per cent.

All this time we were getting
power from Madras State at g cost
of § paise, bul we were actually
committed to supply the power to
the existing industries there at 2 paise
the balance of 7 paise was being
given as subsidy to them, and the
State treasury had been meeting this
difference. Now, what has happened
is that we do not get power from
Madrag State. The present contract
for the supply of power, it seems, is

with the State of Mysore, and My-"

sore is charging 11 paise, that jg 2
paise more, How Kerala is going to
meet this additional subsidy I do not
know. It will be a huge loss. But
even with the supply of power from
Mpysore, it will not be sufficient to
meet the demands of Kerala indus-
tries, They may be advancing some
technical reasons, I do not know,
but we have to find 2 paise more for
each kilowatt unit. ‘This is the
position.

We had asked for a thermal plant.
We had been asking for it for the
last so many years, because Wwe
know the vagaries of the monsoon

on whjei‘depend the entire power
supply in the State.

Shri Hari Vishno EKamath
(Hoshangabad): On s point of
order. .I am sure you will agree that
when the affairs of helpless Kerala,
which has no legislature of its own,
are being discussed in this House,
there should be quorum.

Mr. Deputy-Speaker: The bell is
being rung....Now there is quorum.

Shri Warlor: I was just saying
that the position of power in the
State hag come to a very bad situa-
tion. We want to know from the
Central Government whether at least
this 2 paise now charged extra or
overcharged by Mpysore State in
respect of power supply to Kerala
will be provided by he Central Gov-
ernment, whether aid will come to
the State of Kerala at least for re-
imbursing this extra expenditure of
2 paise.

We want also to know what posi-
tion the State Government is even
now taking about the thermal
plant. Thiz has come alwayy as a
very knotty question. The Central
Government is  putting in some
technical commitee or other. I do
not know whether the technical
committee is actually going to  the
spot and investigating the  whole
affair. They sit somewhere else and
they decide even by post. I do not
think they even consult among
themselves. Perhaps signatures are
had by post, and then they decide
that Kerala has no necessity, I am
given to understand that Kerala can
have sufficient supplies from Madras
but Madras State Is at the mercy of
Andhra, and Andhra is at the mercy
of Mysore, So, what are these tech-
nical experts and what sort of ex-
pertise are they glving?

Again, the oil reflnery is coming.
There was a report in the Statesman
of Dethi that the oil refinery’'s ex-
pansion  scheme was stalled by the
Central Government, Why? Because
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the Ceniral Government now thinks
that the oil refinery should produce
or refine only so much as is neces-
sary for the Kerala coast or some-
where nearabout in Madras State,
that it must not come in the way of
a package deal which is going to be
entered into ams far ag the Madras
- refinery iz concerned. We are not
jealous of the Madras refinery or
Madraes having even more refineries,
but why is the Government taking
such a decision by which the Gov-
ernment ftself stands to lose 50
much? If the expansion scheme
already theve .is sanction now, it
will be much more cheap for the
Gnvernment.  After some time, if the
demand grows and the expansion
schemg is taken up, the cost will be
going higher and higher. Instead of
that, a timely decision to take it up
now will save sp many crores for
the Government itself, and the re-
finery will be in full stream, But
the Government is taking some de-
cision otherwise, I do not know
who ig at the back of all these
things. The unhappy State of Kera-
la is there, unhappy in the sense
that it is not having that political
stability which the ruling party in
India wants....

Shri Ravindra Varma (Thiruvel-
la)): Don't you want stability?

Shri Warior:
Speuker.

When the Government of India is
taking over charge of the  State,
the Government of India is respon-
sible to sce that at least those things
which had been already decided
upon are not stalled, Here, it  the
refinery iz expanded now itself, I am
quite sure that this refinery can
supply enough of fuel oil to have
a thermal plant at Cochin. T am quite
sure of that. But there are certain
people behind, 1 do not know who
they are, who decide thig sitting
here in their ivory towers or air-
conditioned rooms, whatever it be,
that they can ask Madras, They do

You ask the Deputy-
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not kmow what is happening in
Kerala, not only in Kerala but also
in Madras,

Shri Hari Vishnu Kamath: What
about the parliamentary committee?
They did not go into it?  Sleeping,
not active enough?

Shri Warior: Not sleeping. People
are sleeping or the parliamentary
committee.

When we consider all these ques-

tions, we find that even that com-
mitte was not even consulted when
this extension of President's rule
was moved here,

Shrl Hari Vishau Eamath. That
is outrageous, atrocious.

Shri Warior: About these Sup-

plementary Demands particularly, I
want to stress only a few points,

The first point 1 want to know is
about the failure to exploit vigorously
he mineral resources of Kerala
Public money should not be squan-
dered like this.  Although it is =&
charged item, I cannot but refer to
it. 1 did not move that cut motion,
but it is interesting reading here.
In respect of demand No. 27, there
is a footnote. The contractor who
was supplying raw sand in 1958-57
to the Travancore Mineral Concerns,
which was a fully government
owned undertaking, flled a suit in
the district court, Quilon. When
there ig enough quorum, why should
Mr, Kamath indulge in such conver-
satipn disturbing me?. . . (Interrup-
tioms.)

Shrl Hari Vishna Kamath: No no;
1 am listening to you,

Shri Wartor: 1 want him to give
particular attentlon to this because
he is very much interested in Kerals.
The suit was for breach of contract
as the gover t had prohibited
collection of raw sand from the
cremation ground in Panwana village
which site was also included in the
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contract as gn area for collecting raw
sand. The prohibition against collec-
tlon of raw sand was issued on senti-
mental gbjecti The tention of
the contractor was that the crema-
tion ground was very near to the
factory, that it was rich in mineral
sand and that becauge of thls order,
he had to collect raw sand from more
distant places to ensure continuous
supply to the concern resulting in
heavy losses to him. The court pas-
fed a decree for about three lakhs.
Now, is the cremation ground 5 new
thing? What did the government do
primarily, to assess from where the
sands should be taken? What did
the government do? All of a sudden
the cremation ground will not crop
up in gome place, Government ought
to have known the sentiments of the
people. Without looking to that they
simply come here; it is a charged
account; we could not vote
They are to give Rs. 3 lakhs. How
are we to deal with such things?
1 do not know. All these supplemen-
tary demands for grants are court
decrees. Governmeat must know
these things previously. Anvway,
why are these parties not called for
Some compromise at least and some
sort of a compromise arrived at? How
many thousands of rupees arc given
as cnurt fee alone? Court expenses
arp decreed against the government.
At the same time the whnir question
of the mineral wealth, mineral sands,
wealth  contained in the mineral
sands, wo do not know whe-e it
stands. It is completely neglected
and overlooked. T will give you
ingtance. A committec of investiga-
tion went tp Kerala as il went to all
the other States to see whether there
eould be a acientific rescarch labo-
ratory there. The committee was
approached by many eminent per-
sons and many eminent chemis's,
phvsicists,  seience nprofessors and
research  workers, Thev all de-
manded uni‘orm!v thay Kerala must
have a secientific laboratery  which
will cater to the needs of the mineral
wealth of Kerals, but this com-
mittee of people who go from here

rather than from there decided that
the best-suited laboratory is a botani-
cal laboratory for Kerala. That is
the concern shown to the mineral
wealth of the State. I and Dr. K. L.
Rao who jg now in charge of the Irri-
gation and Power Ministry, had gone
to the atomic laboratory in Bombay
where Dr. Rao explained to me what
wealth is contsinegq in this mineral
sand. He explained to me all the
details along with the scientists and
techniclans gnd I was amsazed that
T5—80 per cent of sand from til.at
belt was taken by foreign countries
30 that we are lefy with sand and no
minerals. I should like to know, in
this atomic age when atomic substan-
cea are available in this country, why
not we develop or at least take some
measures (o0 develop these things.
8¢ many people are now yery much
interested or enthuslastic about ato-
mic explosions in this country. Let
us first explore our mineral resoure-
es here and exploit them and see
what their potentialitics are. There-
by while our State wlill galn, the
whole of our national Interests will
also be served. That is not dome. 1
do not want to go into it more elabo-
rately; there i5 npn necessity for it
Everybody knows, thy Finanee Minis-
ter knows it more than I he knows
al] these suhjects pretly well because
he has at least [ndirect connections
with all these minerals.

Mr. Deputy-Speaker: Will the hon.
Member resume hig seat for a minute?
I wan! to know how many pcople
want to participate—three or four?
Tha time allotted ix ong hour.

Shri Harl Vishnu Kamath: It should
be extended by one hour it is in
your discretion; you can extend it.

8hri Ravindra Varmm: After sl
Sir. there is nn Asvembly in Kerala;
we have to deal with these matters
here.

Mr. Deputy-Speaker: All right; the
timg is extended by one hour more.
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Shri Hari Vishnu Eamath: I sup-
port the demand made by Mr. Verma,
it should be extended to three hours.

Shri A. V. Raghavan (Badagara):
The Banaras Hindu University Bill
has been postponed; that time could
be given to Kerala.

Shri Waridor: I come to the demands
under the heading Police; I will refer
to it in general. Recently there was
a dispute in one of our high ranges
connected with the Sabarigiri project.
Coming from the south, you know,
Sir, that Sabarigiri is also g holy place
in the South, We have a hydel pro-
ject there and the contractors are the
Hindustan Construction Company.
The workers are taken; they agree
upon certain conditions to satisfy the
workers demands. It was a tripartite
agreement in which government had
also a hand and the total amount in-
volved, I am told, comes to about Rs.
8 lakhs. It is because the workers
are to work in the high ranges and
there are perils and difficulties. Now
this company wants to cut off this,
without paying a single person. That
is the position. There are about 2500
workers involved, When the dispute
came the government was very alert
to impose a restriction on outsiders
going there; the area was declared a
protected area under the DIR. DIR
never goes against any other party
but only against the communists.

Shri Harl Vishnu Kamath: PSP
people were also arrested.

The Deputy Minister in the Minis-
try of Home Affairs (Shri L. N.

Mishra): A number of profiteers had
been arrested.
Shri Warlor: Other party people

are arrested for many other purpos-
es, but not for the purpose of, for the
cause of the people.

Shri Radhelal Vyas (Ujjain): Even
congressmep, were arrested.

Shri Warlor: . For doing
something mischievous. They are not
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arrested properly, in proper numbers.
Only communists have stood by the
interests of the people and they fight
for the pepoles interests and for that
they are arrested (Interrup-
tions).

Shri Hari Vishnu Kamath: They
are arrested for their extra-territo-
rial activities.

Shri Warior: But their extra-terri-
torial activities are in other interests;
not in the interests of India! They
are extra-territorial activities jn the
interests of their old masters, which
we are not.

Shri Hari Vishnu Kamath: Who are
the old masters? During the war,
they supported the old masters.

Shri Wardor: He knows them bet-
ter than | because 1 have not taken
any money from the old or the new
masters.

Shri Hari Vishne Kamath: They
called Mahatma Gandhi ang Netaji
traitors and quishings. We know the
traitorous angq treacherous part they
played during the war.  (Interrup-
tion).

Mr. Deputy-Speaker: Order, order.

Shri Warior: We also know the
traitors in this country who are now
purchasing every interest of the
State at the doors of their old mas-
ters. Let us not contest on that
point. We know who are playing it
and what the people are thinking
about them, and to that extent, they
are reduced now in the political eyes,

political fleld, of our country. Every-
body knows all those things.
Shri Hari Vishnu Kamath: VYes,

yes, everybody knows.

Shri Warior: Let us not quarrel. I
have never quarrelley with them, and
1 have a certain arena outside also,
where I can do that.
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Shri Hari Vishno Eamath: Your
ar-na! Go to Russia and China.
(Interruption).

8hri Wardor: If they want to do
that, they will do that. But we will
not indulge in that sort of game.
(Interruption). We have an arena
outside. Everybody goes to Russia
and China: even Mr. Kamath and his
friends also, and they are subsisting
upon it. It Is & shame on their part
to say that wg go to Russia and
China. They are going to Russia
every now and then and every week
to get something to eat and some-
thing to subsist upon. (Interrup-
ton).

Mr. Deputy-Speaker: Order, order.

8hri Warlor: It is shameless; their
saying all this. Now, about the
Sabarigiri project unfortunate Sabari-
giri project. As far as hydel projects
are concerned, we are unfortunate in
that respect. In this project, the
workers sre denied whatever |is
agreed upon by the Hindustan Cons-
truction Company which is a mono-
poly concern; it is a big all-India
concern, and now, they want to get
off without paying a single pie, and
the Government comes to their help.
The Government has reduced iteself
to a police state where it is a concern
of the big business. Where it is &
question between you and I, they are
very much balanced; they might be
impartial; but when it is a question
of helpless workers, thousands of
them fighting against all elements,
against odds in the High Ranges, to
construct this dam, they are victi-
mised now, and our people gre also
arrested for going and enquiring into
the matter, not interfering. hould
not the Government stand on behalf
of the workers and see that whatever
pledges or contractual obligations they
had given or entered into are not
violated? Instead, the workers are
harassed, and now, as in many other
projects where the contractors are
taking up the contracts and victimis-
ing the workers, it is going to hap-

pen here also. I want that the Gov-
ernment should take immediate steps
to stop this sort of irregularity gnd
see that at least the contracts, which
they also claim as very holy and
satisfactory, are honoured in time and
that the police is barred from taking
such partial attitude on behalf of the
contractors.

Shri Muhammad lIsmall: Mr,
Deputy-Speaker, Sir, when a similar
demand for Kerala come before the
House, sometime ago, 1 had occasion
to draw the attention of the House,
the pointed attention of the Houss,
to the fact that too many of the
demands arose as a result of court
action against Government's estimates
of certain claims and certain pro-
perties. Now, the same feature of the
previous demands has been repeated
with reference to  these budget
demands also. Out of eight demands
that are placed before the House, five
are the direct Tesult of the defeat
which the Government hns suffered
at the hands of the court as a result
of the litigation brought about by the
aggrieved people against the Govern-
ment decisions, decisions regarding
compensation for the land acquired by
the Government and decisions with
regard to the emounts due to contrac-
tors, etc.

In this matter, I know very many
people in ‘'my own State of Kerah
have got an appetite for litigation,
but the Government also seem to be
very representative of this characte-
ristics and they encourage such litiga-
tion. They do not take care when
they do = certain thing and when
they acquire a gertain land and when
they estimate a certain thing. They
do not do it on some just principle;
they do it in a haphazard way, and
whon there are disputes they simply
ask the people to go the court of law,
That seems to be the order of the
day; they do not sit with the people
concerned and settle the matter with
them. This kind of procedure
entails huge logs for the Government,
loss of money, loss of time and lom
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of energy, not only fo the Govern-
ment but to the courts and to the
people, who go to the courts for
justice. This is the practice they have
adopted.

In certain cases, the police have
been highhanded. In a public health
matter, where a food-poisoning ques-
tion came up, the police went to a
tea-shop and simply seized the stock
of nearly 8,000 lbs of tem and threw
it somewhere. Instead, they should
have taken a sample for analysis and
asked them not to deal with the stock
for a few days until they knew the
result of the analysis which they
might make in respect of the sample
which they took from them. They
do not adopt any such measures which
ware known in our country and also in
other parts of the country, On the
other hand, they simply go and take
hold of the whole stock, close the
shop and close the business and put
the owner to a lot of trouble and loss.
Finally, the party has no other re-
course except going fo the court; he
goes to a court of law and a huge
amount {; decreed against the Gov-
ernment.

My hon. friend Shri Warior cited a
casze of a contractor also being dralt
within the same manner; they ought
to have known the nature of the land
which they were letting out to the
eontractor for exploiting the mineral
sands there, but they did not do any-
thing of thnt sort. The cremation
ground concerned had not come into
being only at that time.

= FEH W THAW : FIT A
i Ad &
14 hrs, B
Mr. Deputy-Speaker: The bell is

being rung—Now there is quorum. He
may continue,

Shri Muhammad Ismall: T was say-
ing that that cremation ground which
has been the subject-matter of a suit
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between the Kersla Government and
the contractor did not come into being
just after the contract was given. The
government ought to have known the
sentiments of the people, It was not
a foreign govermment, but one pro-
fessing to be the people's own govern-
ment. They did not take care to see
whether they were doing the glght
thing. They simply shoved on somse
‘pleces of land and booked the con-
tract. Later on the trouble came, as a
result of which the government had
to pay Rs. 3'48 lakhs as damages to
the contractor. There are similar
cases of this nature—nine in number.
1 do not know how in this demand
the number is only eight. In all these
cages, government was not able to
establish that they have done the
right thing. In every case, they have
been discomfited and proved wrong.
It has been proved before a court of
law that they have done the wrong
thing. In this way, they are putting
the people to a lot of loss.

The previous spzaker dealt with
the paucity of electricity for the in-
dustries. Here again, the case of
Kerala is very pitiable. Madras State
is supplying power to industries 4{n
that State at 2 paise per unit. But
Kerala was compelled to pay 9 paise,
i.e. more than 4 times. By another
State, they are asked lo pay 11 paise.
What is the electricity potential in
Kerala? The recent techno-economie
survey nf Kerala has nointed out that
there are 44 perennial rivers in Kerala
whnse waters are going into the sea
unutiiised. They must be utilised not
only for the benefit of Kerala, but of
the whole country. Kerala would not
require all the electricity that may be
generated from the 44 rivers. The
electrizity generated can be transmit-
ted to other States which are in great
need of power. It wil! be a very pro-
fitable proposition.  This has been
puinted out to the authorities, but
nothing has been done so far, There
is a master plan put up before the
Centre by the Kerala Government it-
self, which comprises this plam also.
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I do not know what attention the
Centre has paid to this important mat-
ter concerning the economy of Kerala.
In the midst of plenty of potentiality
of power, Kerala has to be starved not
only of food, but of electricity also,
Her industries have to languish on
account of the indifference of the
Centre as well as the State Govern-
ment. It is 4 case of “water, water
everywhere, but not a drop to drink".
Kerala can support the other States
also if only her resources are exploit-
ed properly.

I come to the question of arrests.
In Kerala, the authorities are indiffer-
ent to this matier also, as in other
matters, which I have complained
about. They know that the Muslim
League has given its fullest support
to the war efforts and is at the back
of the government in every step it
took and is taking in defence of the
honour and integrity of the country.
The Muslim League has made it
known that it is actively co-operating
with the government in the matter of
defence and war efforts. Yet, their
very workers arc being arrested by
the police. For what reason? Appa-
rently for no reason. If anybody is
arrested for anti-national activities, if
there is strong suspicion about any
person, I am prepared to help the
police for neutralising such persons,
particularly at such a time like this
but innocent men have been arrested.
For example there was a civil suit be-
tween two Moplas. One of them for
the purpose of discomfiting the other
man, goes to the police and tells them
that the other man is acting anti-
nationally. At once he is arrested
without any proof or evidence, under
the D.LR. In another case, a non.
Muslim goes and reports against a
man. When the matter goes before
the magistrate, the informant is ab-
sconding; he is not to be seen. The
magisirate releases him on bail. But
the very next morning, he is arrest-
ed by the police under D.LILR. Then,
in a case of corruption against a gov-
ernment servanl—a rationing inspec-
tor—some peopie were witnesses in

1930 (AI)LSD—é&

favour of the State prosecution. All
of them were arrested and still they
are down. There are similar cases in
Bombay, Madras, Andhra and Mysore.
The Home Minister said he was ask-
ing the States to review such cases.
It is more than two weeks since the
report appeared in the Press, but
nothing has been done so far. Such
arrests in the midst of war efforts,
emotional upsurge and patriotism in
the country are causing uneasiness in
the minds of the people. It is not
good for the at h fAid
which has to be created.

Sir, the President's Rule in Kerala
was extended for another six months
on the plea of emergency. Then the
people understood that they should
not press for election at that time be-
cause of the emergency. But the Gov-
ernor's report, or whatever report it
was, said that the Congress hag em-
phasised the i ibility or incap-
ability of the Congress to get a majo-
rity at that time and therefore the
elections were being postponed. This
is unfair. What I find is, Congress
leaders go to Kerala and other places
saying that there is now a posaibility
of the Congress getting accretion of
sirength to its party and therefore
the elections might be held even be- '
fore 1887. ‘This is their strange atti-
tude to the emergency and to the peo-
ple. Responsible Congress leaders go
about saying that the elections might
now be held even before the six
months are over, even before April,
because they think that they can now
get the strength and the Kerala Libe-
ral Congress may be somehow brought
in to support the Congress. That is
the spirit with which they are work-
ing during the time of emergency,
and do not mind creating ail sorts of
controversies, creating discontentment
and emotional diversions among the
people, when there ought to be one-
ness of emotional feeling and unity in
the country. This is what the Con-
gress Party itself is doing in Kerala
It is not fair. If you do it for the
sake of emergency, you must wait
untll the emergency is over or easier
times come.
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Bhri U. M. Trivedl (Mandsaur): Mr.
Deputy-Speaker, Sir, on the face of
it, it would look incongruous because
I do not come from Kerala, but I take
this opportunity to speak because 1
am a member of the Parliamentary
Consultative Committee for Kerala.
1 had the opportunity of visiting
Kerala very recently, and I have felt
that the administration in Kerala is
very loose.

8hri Shinkre (Marmagoa): Looser

than what it is in Delhi?

8hri U. M. Trivedi: I say it in this
sense that the officers are not having
a taste even of the democratic set-up
which is obtaining in the country.
The officers have all along felt that
from the time the new constitution
has come intg force they are the sup-
reme persons and it iz their word
which must be carried; in other words,
they have not cared for the sentiments
of the public at large nor for the sen-
timents of the elected representatives
from Kerala. It is this which has
been the bane of this small State of
Kerala. My sympathies go with the
people of Kerala, that Kerala has been
deprived of the fruits of democracy
due to circumstances over which pro-
bably they had no control.

One example of this I find in De-
mand No. XX which you will find on
page 3 of this book. Here is an ex-
ample of the high-handed attitude on
the part of the officials. It is said
haere:

“In June 1958, the entire stock
of tea in a shop at Alleppey was
selzed In connection with a sus-
pected case of food poisoning. The
owner of the ahop flled a suit in
the Sub-Court, Alleppey, for
damages as well as for loss of
profits and injury to his trade on
account of the seizure of tea by
Goverument. The Government
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contended that the seizure was
made in good faith under the pro-
visions of the Criminal Procedure
Code and Ordinance 4 of 1958."

On the face of it, it appears that the
whole of the tea weighing more than
7000 1bs. could not have been seized,
and yet it was seized because the offl-
cer felt, whoever he was, that he was
immune from any consegquence that
might follow. By doing that, indir-
ectly, he has caused a very serious loss
to the Government.

st R W wgam : W
"gET, BT AT ¥ §AIH & 1 4F
a2 gatg &Y ar § i 3t awr & Aan
T RENToTE A Rw A 2

Mr. Deputy-Speaker: The hon.
Member may resume his seat. Quorum
has been challenged. The Bell is
being rung.

There is quorum now. Shri Trivedi
may continue his speech.

Shri Mubammad Ismail: Sir, the
time taken for getting a quorum
should be put to the account of the
hon, Member who has called a gquorum.

Shri U. M, Trivedi: He has a right
to do that.

I was pointing out, Sir, that this
officer acted in a high-handed way.
There are so many other examples,
where without any thought of the
people or to the position that is ob-
taining in our country or to the pro-
per conception of the democratic set-
up, these officers have acted in a high-
handed way.

There is another example in Demand
No. XXII where the Land Acquisition
Officer awarded compensation at the
rate of Rs. 2,700 per acre, the land
owner contested it and Ra. 18,000 extra
was awarded. At whose cost was this
litigation carried out, apart from the
amount involved of Rs. 25000 or
Rs. 16000 which was ultimately paid



3011 D.5.G. (Kerala) AGRAHAYANA 4, 1887 (SAKA) D.S.G. (Kerala) 3912

and the terrible strain upon the offi-
cers themselves, upon the courts and
upon the persons directly affected by
it? This attitude, 1 have found, is
generally obtaining in Kerala. The
officers pay no attention whatsoever
to the demand of the public at large.
It is this attitude which must change
in Kerala. The officers of Kerala
must realise that they are working for
a democracy.

Bhri Shinkre:
elsewhere also.

Why Kerala alone,

Shri U. M. Trivedi: Elsewhere
things have improved.

Shri Shinkre:
improved.

Nowhere they have

Shri U. M. Trivedl: If they have
not improved in Goa, I am sorry. But
the point is that at least in other
places it has improved and it is slow-
ly improving. No doubt, Shri Shinkre
is right, there are still officers who
think they are in very high posts, they
are superior officers, superior to the
Members of Parliament. On one oc-
casion one small officer did tell me
that I should address him as “Sir".
Such people are there, but they are
few and far between. This s
not the case with the general
set-up of the officers in the country,
who are well studied and who realise
that in this democracy the elected re-
presentatives of the people are people
to be reckoned with. But, unfortu-
nately, in Kerala on account of the
instability of the Government this
condition has prevailed. T will, there-
fore, say that as long as the Presi-
dent’s rule continues an effort must be
made by the Union Government to
see that the officers inculcate an idea
of serving the public and treating
themselves as public servants and not
as some sort of masters over the pub-
lie. If even that is achieved I think
we would have gone a long way in
rendering service to Kerala. While
as a constitutional lawyer 1 would
never like the {dea of Kerala being
deprived of the benefits of its own
government by its own people in the

same manner "csher States are en-
joying, still when things have gone
bad and things have to be handled by
the United Government, it must also
see to it that the officers change their
outlook against the people whom they
rule. They must become subservient
to the desire of the people at large
and should not try to boss over them
as in the days of British rule. With
these remarks, I support the demands
for grants.

Shri A. V. Raghavan: Mr, Deputy-
Speaker, Sir, I want to say a few
words on the Demands for Grants that
have come for approval by this House.
It is very unfortunate that Kerala
has no Legislative Assembly and it
has been under President's rule for
more than one year.

One of the supplementary demands
relates to the satisfaction of a court
decrec arising out of certain acts of

ission and ission on the part
of Government officers in Kerala.

We find that Demand No. 22 relates
ig payment of compensation awarded
by the court to a land owner who was
not satisfied with the award made by
the Land Acquisition Collector. Know-
ing as I do the land acquisition pro-
ceedings in Kerala, I want to bring to
the notice of the House the fact that
no opportunity ie given to the land
owners to flle objections regarding
valuation made by the Land Acquisi-
tlon Collector. Not even a hearing is
given to the parties; so much so that
the Land Acguisition Collectors do
not give an opportunity to the land-
owners to file objection regarding the
valuation. What really happens s
that e notice is given to the land
owner that his land is acquired for
certain public purposes. Thereafter,
he is asked to file objection regarding
the acquisition proceedings and for
months and months he does not know
what Is happening in the Collector's
office regarding the land acquisitien
proceedings. If an opportunity is
given to the landowners to fille objec-
tion regarding compensation, many
cases now going to court can be avold-
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ed. Therefore, I suggest that in all
such cases the officers must be asked
to give a copy of the evaluation state-
ment to the parties concerned before
the award is made.

St gWH W woAIT . TSN |
G, T F i Ay ) -

Mr. Deputy-Speaker: As there is
no quorum, the hon. Member might
resume his seat . .. Now there is

quorum. He might continue his
B .

Shri A. V. Raghavan: The award
does not give any description regard-
ing the mode or manner in which the
amount is arrived at. The award
contains only one sentence. 1t con-
tains the survey number of the land,
the extent of the land, the total

t of p tion and the name
of the party. That is all. So, the
parties to the action do not know what
method has been adopted in arriving
at the amount of compensation. There-
fore, I suggest that in such proceedings
before an award is passed by the
Land Acquisition Collector the parties
must be given a copy of the evalua-
tion statement and the manner in
which the amount has been arrived at
and the amount to which a party is
entitled. If that is done many of the
cases that are now coming before the
court can be avoided. My own per-
sonal feeling is that justice has been
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down some rules to assess the yield of
paddy.

In Kerala today we are faced with
the problem of acute shortage of
power. I find from today's papers that
the Chairman of the Electricity Board,
Kerala, proposes to introduce a 50 per
cen{ cut in the supply of power to all
industries in Kerala. This is going
to cause a lot of difficulties to the peo-
ple of Kerala. We are also told that
the proposed thermal station is not
going to come because the officers who
were asked to find out the feasibility
of setting up a therma] station have
come to the conclusion that Kerala
does not need a thermal station. We
find that the Governor of Kerala is not
satisfied with the decision taken by the
Technical Committee and that he will
press for a thermal plant in Kerala.
We are glad that the Governor is pur-
suing the matter. At a time when
there is acute shortage of power, there
is no kerosene in Kerala. Under the
Kerala Kerosene Control Order a
non-electrified house is given 3 litres
and electrified house 1 litre of kero-
sene per month. That is very meagre.
Government should take steps to see
that the quantity is at least doubled.

Kerala has been neglected in the
past. We find that the Finance Min-
istry is standing in the way of ap-
proving projects. In the case of al-
most all the projects that have been

denied to the parties in land
tion proceedings.

Another point is regarding the agri-
cultural levy that is in operation in
Kerala today. The assessment is made
by arbitrary methods and the agricul-
turists are put to a lot of hardship. I
am told by many peasants that the
mode adopted by the officers concern-
ed in collecting levy of paddy is very,
very arbitrary. So, some method has
to be found out to arrive at the correct
assessment of yield from each land
and the levy should be made only on
the basis of correct assessment. There-
fore, 1 request the Government to lay

prog d by the Government of Kerala
we are told that the Finance Ministry
has not approved them. So, I would
request the Finance Minister to show
a little more sympathy towards Kerala
instead of concerning himself only
with the State of Madras from which
he comes. With these words, I sup-
port the Demands for Grants.

Shri Ravindra Varma: Mr, Deputy-
Speaker, Sir, 1 rise to support the
Demands that have been put before
the House by the Government. Byt
on this occasion when the second set
of Supplementary Demands are being
presented to the House by the Gov-
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ernment, I feel constrained to make a
few observations about the way the
Suppl tary D is are put be-
fore the House.

Mr. Deputy-Speaker: He may con-
tinue tomorrow. We will take up the
Backward Classes Commission's re-
port.

Dr. L. M. Singhvl (Jodhpur): You
have deprived us the pleasure of hear-
ing a good speech.

14.30 hrs.

MOTION RE: REPORT OF BACK-
WARD CLASSES COMMISSION—
contd.

Mr. Deputy-Speaker: The House
will now proceed with the further
consideration of -the following motion
moved by Shri Yashpa] Singh on the
3rd October, 1964, namely:—

“That this House takes note of
the Report of the Backward
Classeg Commission (Vols. I—III)
together with the memorandum
explaining the action taken there-
on, laid on the Table of the House
on the 3rd September, 1950."

Shri Kachhavaiya was on his legs.

ot gwR W weArw (¥=mw)
Jarsre wgrea, fed wfaat & g
¥ o wfae aAET T IEA Wl
foite & 1956 & & ot | T® T
frafer 10 adl, 1953 %1 gk o,
afem frefi il & ooy & S
At FeiE ST a7 1956 HIRITEA WA
frarc s AT g ¥ 1 ag foedt afrar
aga i onfeart & 1 gATdt e A
I & ol s agw wed any Afww
e w0} #Y 919 77 & fie 3 aree
# faadr agfaad & ot §

& wrod areey I¥ET F1 QF FEEW
T g § | T & v arfw
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wra wifzant W gfom sifaat §
A ST AT AW 6 A agraar
T g FA /TG Y arh agrmar W
oF o §|r W § ag ar Wy §
ST & w27 AN A § Ay 0w
witw o geme anfeart afac v 8
I7 AW FY SATEC T | T FATEY
™, FEiftE A% e 9T armad W
TEAT & | ATAEdl #7 wEwAr & el
FAHT TATET AT |

Shri Vasudevan Nair (Ambala-

puzha): Sir, there is no quorum in
the House.

Mr. Deputy-Speaker: The Bell is
being rung—Now there is quorum.
He may continue.

<t geR Wy wewrg ;. uifrarfant
w1 IATET 74T, TAHT WITFEGT FY amTEn

T 1 ATl auET ¥ gy Aifa, Ieey
ag W) faegs ama ko

ok ag & weg wqW E aw W
wgT  wiget § fow & fod gwit aga
¥ wzew wgx § fe g suTer ww a1
w1 afgy 1+ & wg & gvAR

o I TWAT |TgAT § ) Hew
sEw % fraTe W H wEr 9T A
¥t ff mfearfodi € S G gwwi
Y qez Y feqy T@1, O WO wed
T wEAT WY Aoz fegr o wEr
waef Y w1z w1 firer mav o,
I wgrew, W %1 wAafy ¥
AN A wEA ¥ WA Aww At
¥ g I1 A fefrgl oo w1 awr

T WAT qAE | I WY gAw
w1 oaw g wad@ oW ¥ afew
frmy & wawfedt @ pawh
wET )

I & # g gdw 39 # ek ok

B § maw WA K oEw g7 At
g
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# gamrta =g g v gfiemi o
fredr ofadi & qg o faw swTT
w1 Fate fmar amar @ 1w 3l
fe a1 1963 ¥ ot diwfoat & af 97
% few wwre ¥ omare fean
& 1963 ¥ wraT At Awfaai awrd
Tt H oY ag 8,632 ff wTH 1 H 1
W A & ¥ ghaat & g9
113 Al freft wiT ofmrfm
atfadt ®t 13 Awlat foefi 1w
2 % 3 14,330 Awfoai qil =
# ¥ gfoadl $1 330 Nafar & of’
o guh qfoiferr snfaai € 30
K et TR ww 3 g
awfat 620,580 fF 1 A H Y
46,366 Amfw  gfeal &1 o
qforforr afadi #1 5,310 Alwfar
fiaf | XF T TWOT W I
& wq femrar g

formr & @ % g A frell Toed
o wewrd AT o g § e
wr § wfe g % Y femar g
TR TR W W A
e &, oy ot 91 %1 41 ot @
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AN o A § I N I v
& A ema A fam a0

et % efeemi o ot @awr @
ag ol 1 &, w®Y ¥ faw ww a
ol s g w ey fr
et il &1 gw & ofe t §, e
q fosdr wnfagt & feqg faes o=
m wd ey § , faad AW oW
g weg fosr 2o g W
T 9T g AT FX a1 gH wrew qdw
fie it o frar man § a5 a5 & s
g foega g Fauac g &
we ¥ fadm w€ {5 ag @i fw
wgd few wfa ko e wr g
IR g e 8 A afww
¥ Srh oafv ¥ ww afey e
At afe @ fredt fid & swfa
¥ fau  wtw s wifgy 0 W
afr ¥ ®1w g At fredr afe &
W W dg wed

aifas o foedt  afewi &
wETd et § 1 9w sl
@t § S8 W W W gl s
wifgd {5 ax 1 sfwgt s g
T N sraEEa few AT A R
€ AT W WA FT FANT  @THA
T wifgy anfw g @l o awer
ENWT gWIL §THA T | ¥E g
WA ET §TH gAY €T W afgd
ot gw 38 qX fa=w W faw e

T wiwat & fadgosi g fawme
s § It wwred food arfi o
it ¢ 1 gfomi ¥
g ¥ | T afey s ag A
feqn &% 93 §, frodt & agrar
frelt &, feqy =it 7z @ §, fo
T it W e fech el
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amwt &1 ag ard oA A
Uy @A W wrRd o

# WO ¥ grUEE R 0F I
AT TEgAT AEATE | AT FFEr
gfmegn 7 gt ¥ wgw som
fear & 1 T @ar & a€ weEr
T gt wfeT GaT gt T
gfema arfagt & & o @ ami wF
& ag gmw v aw T g, MATE
w g ard & g agfend o
gfewal #1 famdr wifgd a8 ga &l
F mrow A w A2 fom oo §
TF | T AT AT 42 AGT HT A2
FLoOTH G TE AT E | qE AW
wg7 & fr gfma & wwig §
afer wiwa 3 w9 g § fr we
faeya mmr gy wa &1 @ ag A
w3AT IT AT W EAr &, T fEm
I At § o Agfrg fead
arfed § Adt fasramr &1 & wgaw
argal g f& aa $1ahaT frear =nfgg
O W uT owr aw § o g @
T # &t ag 94 Araa afegd i e
oF  greHt AqAT @ mar W 99
& 15 a1 20 WIEHT WX W &F
WA IR SR 6 & W e
A X owmar agEr g e oo
A gfoaq aeea 2w A @ frawy
LGSR IR Fo R I (U
far Y 7 fagrmat )

qw wmdfn ewer o faRwi ¥

WA W

lﬂ!““m: o7 T
fa2sii 1 G771 %37 w9 97 & Wy
dT s vmx ¥ & qweAr
fe it woaat Tam &A@ o
urx ¥t ot 37w ¥ aq g7
IGET gHT Sq@ &1 T Fw

Backward AGRAHAYANA 4, 1887 (SAK4&) ‘Clum Comm. 3930

. (M
T @ AT A gx wh fredt § v
® W AW wOY Licil S <
e ¥ AR Od gEm 8% 6 ot
Y R wmr N A W e
femma ama & e o7 T §
Mr. Deputy-Speaker: No books need

be laid on the Table, unless wanted Wy
Government,

Shrl Harl Vishnu Kamath (Hoshan-
gabad): There is no spece on the
Table either.

Mr. Deputy-Speaker: Shri Mahad
Prasad. Please take ten minutes each.

o WENW NEW (FETCONW)
JITETH F 12W, FAFAAAT Hriew & qramy
B A AT AmE fow Oew w) e
w favag fear § seer omare, da
f& dafeam ¥ fear mar 4, wvnfa,
wifgw gt mwdifer w o
mO§ 0 AT S A we
awH T gwre & fmiw 8T wepn
® forg & wa ¥ fro wfaer A
VAT T WAAAT {1 1 G XETC &
Toq M7 FE 6 T AT
¥ fir oo wwy gart W wEgfr g
quet & gt fad wher wfw
t

ot gew Wiy wwwTw ;. IUTEw
T, A g At ko

Mr. Deputy-Speaker: The Bell is
being rung—Now there is quorum. Ha

may continue.

Te AW ARG = T WA T
A Fate AT WTgAT H fawT q
AT FT AT HEew 91 1w
®E T BT gt A
dorfra dfgar ® wer m §——awn
fa * gy A O e ¥
AT TAT BTN ATH IR A
W | arefEs Twmw ¥ @ fe
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[#70 wgrdE waw]

SR F U FY wEAT WY AL AT

-

T—vTwE fg A O

T (ARSI A
WNTAT T4, 747 TEHTAAFA 1)

"\F;_vn g1 & KT AF AT wowAT AW AT

@t w5fr, fagasm ¥ foam ordT &
ATATE FY GTO T4 FY AT g FAT

© gz ¥ faar T F Tog A W weAT

aff ®t o7 awdt | fEg s W

Cygar EF oty ¥ wiw geqnd off
Tort ga qfed A wrdE qee Wi

wreftg Sraw wr frowa goff wear-
qATeEl & IO AT 9T | % W
¥ A TAr ARET TATL,  TAT W
N wdew g1 &g 94 F AT FAL
a7 AT 957 HET € ¥ qwiAw 94
waeqr ¥ geafaq 41 1 qA0AT
g% & X AT AT TAWTATA ATH
®TFTE A Y wa feeg A
myeqr fwdt 4 fedt &1 ¥ adr &
= o W ¥ amaem oyfa
# g f wFRH ag F vy mav e warw
& o fadas gqut e § o fis wfe-
T W F gAq A=A A Afgd
ITRT AT WO TWAT  TTAT FT O
a1 | IEE wETomav § —

Afrtmr arafor worrararaay,  faf:

. Rardarg oAy qdyResaerd o

‘W # Ter w1 satew fee
W™ TFR g w v fwyag
atETaeqr  fow®r  wTaR EWT W)
T A A amfagi §  fanfa
w0 o1 a1 gy 9 feT faaw €1
frara o WY 3% ag TG oF
T F WA 9T A5 a¥ afiw g ¥
i3 g F A oF FN R W
s ¥ fawwa b ag fhe oy
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% GIET FI AW FTAIAL AT | U
wfexr fawmwa ar 1« 77 A9 F7 A
T

Wo AFW A AT ©  IF TEH T
T & AT g AT WA, WY A A
Iue! gifsr | W A @ E
FIAFT w@

g rAlF GF §3 UF UWHI
1 BI¥ FT KT 77 W gH =@ iy
waATH H &% |45 W7 HIEIT qHaT
gy &1 A fusdi 1 Wi gufay
exita Ra Hi dfew wag @
agE ¥ At fergera o wardY #
lﬁﬁmn f&

“fergeam & ®ToIA AT SEAT
FrRatfaat  aga wTF FF
T & AW aF  HEgE o,
AY T F AW AT GFT FH
q%  gifeer ¢ "iT FAwy
gl 97 wer  grafear
CUIBEE B

e ®§ WNm o F oA
ug frarar | wafaw e E oW
off gew T wowm . IITETS
wEIE, A AR FT A § | e
# worgfr At 2 .

Iqew WEWE ST AW WrE
_____ wq Ty g1 af § 1 W
qT WY W AT O

Mo WO WAW . WHAE
qr ¥ W gn feafa § w1 afadn
gt gur 1 wfuw  qfedw ok
T wEEET & ofremreer
AT §  afaw Gawm & faee
gr f§ 1 wrm # 3z whan o &
Il wsd ¥ wor Tw e @Y



3923 Backward  AGRAHAYANA 4, 1887 (SAKQ) Classes Comm. 392,
¥

7l g% Wit afs wwz Wi gd o fafew
nTEA ¥ §Z ITAT AT T FA
o (v )

st gfcfuey wom : w7 w5
wE fo oo & ugfr & wrewr
w6 syl @A

Jqream wgrew - wrgfy Tt &
AT d7 ) Wi AW WY g g
gt £ wf & | A e gaE
qMqy FTE T o

WMo WEHEY IqT : WX I qg
wiwrat wwe g€ 91 fafewr maw & 52
Tt @Y T Ay o Ay & 3 e
Tt fear 1 1921 & g Ao ¥
FY qufweeie=l & u% w1 am fafymeq
g1 wad fram ¥ fr—

“gare qf wfwiet ot aoerd
meArdAl 3 oA € g
= it %) /g avaw & swe faar
70 7 1y & ararT 9% g oW W
wyTEEl # oTar WY s ofY
wfy #r ar wfr ar @ e

wet ®WT a7 Tatre fem aran 3
ff o Tug waf| go & WO 3w &
e fad T ¥ oA € 3, ag
arfr #Y wuf ot &Y awfy & 7 &
fadza T angn § e sy wife
¥ ax g wwW # faw g o
afads e 79 w7 & afvda o
Twr gare ¥qm ¥ adt aufeqa gt oo
guTT Fw At I Ot ot ¥
g9 WET W1 TET & 1 qAfAT W A
Wt wify & O gafrard, gedeeqd
L g & WA gf § T wwi
TAT §1 gRIT | Ifew I 94T woA
o= wravaw § YT xafag 20 wAl
1953 % weefr & fowd wnt %

Report (M)
armfas A1 wigw  wfsaggi
A FT IX T R ¥ fam gmmr 3R
& wivwwma & foegr & e fagea
feat 1 gw forle & 9% 24 ¥ e
mr §—

“fafew maa €1 ox fada
arg ag o fe aErdy Aer w
Arwfagt & a9t snfat w1 awwe
a7 | oHt wrfrar O qer T
¥ wmrore ¥ wqr arfen ¥ weft
T W1 WY 47 I e i
a1 a1 o wnfaat g4t oYt
THANTEY ¥4 T | N ey fah
™™ ¥ 3 ¥ R fieara, WO o
fge 7oy a9r wga 1 & T
w7 warT @ 0 1 gafeT § Wy
ot T awx ¥ 7

o gafer oz Sfea ff a1 fiw
gatt afrer & fadwe aefi F wqvee
45 ¥ wimie ag vy m fe foedr
anfegi, fowd =t &1 pEw & quv
@ ¥ foy g w) favte Somg W
1fge 1 WY wwt fasd faat wa eaffa
a™ wAT wAgT wre o Aifay & A
qFAvAT & gu & v 4w F wmroAny
SAeqT FTOR ST ¥ fav e
& g ¥ fade woam wgan § A
fe gl g0 & Wi § swomT W
v ¥rw wifge anl & wvafaa
qT, qgt 7 T wrfeE at A avafay
oY & #fiey gad ot smE At afamer
aae §, o afet &, wwrw fr Y
we & ot grafaa &1 W gHaw ow
o 2w § e Fwady gawne
¥ oA Y ¥ Awx ow aw fy
wTFz ¥ mrafaa A7 wwr ot § sEe
wfsarggt £1 g7 7 & fog gamq At
X oY 39 3 w1 oft gw IW AT
o ot e X agi fr ey ot &
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AT 9FH WY IO E ¢ AT AT F
weq & qfwer § 9494 AT AUE A
fawt anf 1 qx a1q 7¥ g1 FT IVeF
# farg wiT v a7 fafesa & fx ws
7 waE @ AFT 760w 7 wwd F,
oy faey wm gam & feog
fagt w FdqF

wg wrar & 6 g4 18 wel &
wIEY ®TH LT ANt ¥ gur & fag
fear mar & | @ g A ¥ w17 &
WAY FF IFTW T@AT AIEATE |

gigafoe gra ¥ geied w1
qtet FeE & wg7 w4 § e arareaaT
grow it eYe faadt arfagt & e, gai
"o sat & @ ¥ W0 A qvg A
T 35rar & fe o widww st
wik gy v ¥Fza fFmr o &, 77
i e AfY FaT AT wifE gl
oz fag ft wfaat a1 a1 gieg woge
& o1 gAt sqaaral 97 frqv A §

#1/ U & moEiaw faws
qElied fowr 1959 3 o WO
¥ 3% Podd &7 madq femn ¢ o
w1 ¢ e afmr v, efem Wi
faat ant & o § W afagr Aogr
¥ geafrad 1960 ¥ P H wgrman
fr ga ot & wfas grear § &1
gar T g ¢

FAET & EWTANTEA & WA
sft Tfewa qwdlt & o e s
¢ f qufy wial & Ao o6 F e &
wfr gw & fag Thew wrow §, marfa
e ¥ ot ot 1 3TN § i
va mfadi & fra gfe 71 =
amar &

o Ao, 1880 F frge swam
graw wrim (wed doftr wofrr) &
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fergrama &t i & Frardr w1 frana
FT gq Famar fE “wra & a0
Ry T A GG & fe Ay
§ &7 dzrare & fedv ¥ fowre v 2,
* w7 & ag gwiag feafas & f=
FAAT &1 WA UE ATA 9T AT
eyt =T 7w a% 93 a’ 9w
TATR AFY Y AEAT AE AT AEAIT
fafwwar = wE &7 sfy & wEy
T 9T 1 T KT IF A Fafe &
fao wahmeEl a1 gET wwTT gAY
Tt # A =ar fzar o

ar foe wrhat qu sl & wemma &
aform sqig fasd il gra Iwdme
oy &) wfux agea & w1 wd § g797
AT wY freses w1 A

TIHAT qFAT & qeqqA T g
afors & s¥ w1 w0 &
sgaEigt § geAaw Wifedi & g Ean
wEhrFTw W g wfage feaaw
atfey wqgl w1 frea v fees | qwdd
o qd-Fwd a1 AENS Ewm H
Foremy et ot mferwam f=rawoor v
Ft anferat &1 fem a1 foremraw

g fet 7 gawr fvim ag &

“wfama almET sEEEE al-
gar ¥ ww ot fafiqa &0 & grafaa
* g gratfaw ENEA § Wt S
Torer® afiaEs A g oo
9T wETE & wifyw @iy o7 sfa
qqr ww o g FEE i

o wfafoee foed ant & zofg
foqfyr 97 1961 # FET A ATE
Eriea & o swrr e § 1 v
wify &1 Ieerw AT 3. fae fowd it
# wiwwiw @ gpew wwge o 4
* gk qreefoe I ded gy €
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1931 ® AATTAAT F WA TFAH
aagdd F g5 26 sfowa q1 {53
1961 ¥ 7g Wz &7 20 wiaww g7
gt $T ag T W F4r § W g F
wTwEAT W &, Afuew § s Ot
foe arfr &

Wz we3 ¥, Tfaanfaar & s13g
qfear Tremer =¥ & wre =¥ w0
wd 7 faw & gogdl st amtfaw
feqfa & afeada &1 wegna Wt 1964
Fasfrafead | IaR s@aATd

“FH Ty 9T FE1 wfa &
w1 wg s ¢ fawer arfaar
ar A g7 FET 97 e dr A
gt & waan afz g ot § &1
dezfvgt § gar e A araww

ofae & aev & o9 & gra7 aE
wrfaT #7  fr dewd gards ava
st foq¥E 9% ¥7 Tt & wwrw & fgere
w3 9T JYHTT & AT FTAT ATEAT
fr dvag e, foedr anfa & &t
¥ ot Y I3 & fo, wwTw § g
afcgdn w8 & far o o1 o
AIFIEIT qATATT § 39w &M W WA
& faq w1 sdwa & feerfont g7
T wHe ¥ ¥ fag g waw
T_W |

Mr. Deputy-Spesker: £ hours and 25
minutes remain.

How much time does the Minister
want for his reply?

The Minisier of State tn the Minis-
try of Law and Department of Secial
Security (Shri Hajarmavis): About 15
to 20 minutes.

Mr. Deputy Speaker: I must also
give some time to Shri Yashpal 8ingh
to reply. How much time will he re-
quire?
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Shri Yashpal Singh (Kairana); 15
minutes.

Mr. Deputy Speaker: [ will call the
Minister at 4-2% PM. Shri D. J. Naik.

Shri D. J. Naik; (Panchmahals): Mr,
Deputy-Speaker, Sir, I congratulate
Shri Yashpal Singh for having moved
the motion for the consideration of the
Report of the Backward Classes Com-

inmi I fail to d d why this
Report was shelved for § long Yyears.
Does it imply that the Government is
not so zealous and is not imbued
with fervour to tackle the problems
of the backward classes?

Sir, I know much has been done.
But even then the backward classes
still remain on the lowest rung of our
soclety. During the last 10 years,
much has been done particularly in the
field of education? In 1951, the literacy
percentage for the whole of India was
16.6 and now, in 19861, it has risen to
24 At the same time, may I know whe-
ther the benefits of education have
percolated to the backward classes and
particularly to the scheduled castes
and scheduled tribes?

The Commission has given some cri-
teria for general guidance, The frst
two criteria are:

(1) Low social position in the tradi-
tional caste hierarchy;

(2) Lack of general educational ad-
v g major section or a
caste or community.
I understand these two criteria. But
then the other two criteria are:

(3) Inadequate or no repr
in Government pervice;

(4) Inadequate representation in the
field of trade, commerce and indus-

try.

I do not understand this. If these
people receive higher education, I
think, criteria (3) ang (4) are not
useful. The main factor is to educate
these people in the best possible way,
to give them higher educstion and then
to see fhat they receive full represen-
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tation in the services and also in the
field of trade, commerce and industry.

Then, the list prepared by the Back-
ward Classes Commission of the back-
ward classes is a very long one. It con-
sists ol about 2,399 castes and com-
munities, and the population of about
911 communities js 11.57 crores, and if
you add about 9 crores for the schedul-
ed castes and scheduled tribes it will
come to about 21 crores.

The Commission has said that wo-
men are backward. I can understand
about the women of the scheduled
castes and scheduled tribes and about
the women of other backward classes.
They are really backward. But I fail
to understand how the women of ad-
vanced classes. Brahmins and Vaish-
vas are considered to be backward. 1
belong to a Brahmin caste and my
mother was absolutely illiterate and
even then I could not call her back-
ward. My wife has not gone to school
but she is not backward. She has
trained her children very well and
they are now faring well in the soclety.
So, all the women cannot be classed as
bacward. Even Kaka Kalelkar—I have
great reverence for him—after the
signing of this Report says this in the
preface:

‘“This was a rude shock and it
drove me to the conclusion that the
remedies we suggested were worse
than the evil we were out to combat.
This painful realization came to
me almost towards the end of our
labours. I could not stem the cur-
rent of opinion within the Commis-
sion itself and ultimately decided,
though reluctantly, to side with the
majority with whom I had co-ope-
rated throughout i{n formulating re-
medbes on caste basis.”

15 hrs.

That is where the crux of the p:o»
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in education or the backwardness in the
economic field. I feel that the social
status of a community or a caste
snould be taken first. I know tha!, in
the Hindu society, there is the social
hierarchy and unless that order is
changed, we would not be able to have
a caste-free society. We have pieag-
ed ourselves for a casteless and class-
less society. Are we going towards that
goal? I do not think that we are going
towards that goal. Still caste remains.
Some of the castes are considered very
low in the social order of our society.
Unless that order is changed, I think
no amount of economic upliftment or
other kind of ameliorative measures
will rid the Hindu society of the caste
system. Today the Banaras Hindu Uni-
versity Amendment Bill was discus-
sed. What does it signify? Have we
been ridden of caste or religion?
Once upon a time—I remember very
well—Panditji asked Gandhiji, “you
say Chaturvarnyam Mayasrishtam.”
That is, Gandhiji always said that there
must be four varnas. So Panditji ask-
ed him how India could have a caste-
less society when he wag always ad-
vocating for four varnas. Gandhiji
said that unless and until stigma
of untouchability js removed from the
Hindu society, there would remain
these castes. Even today if the so-
called untouchable or the so-called
harijan wants to have a house in a
locality of Brahming or Vaishyas, he
would not get a house for rent. Dr.
Ambedkar was a very great barrister
and he was one of the Constitution-
makers of our country. Even he did
not get a house in Baroda. So still that
kind of feeling among the so-called
high-class people remains. Something
has to be done by the Government to
raise the educational level and the eco-
nomic level of these people. Unless that
is done, the caste system will remain.
Even then, wide propaganda will have
to be carried on by non-official agen-
cies. I would say here that non-offi-
cial agencies are not so much encour-

blem lies—whether we should

caste as the basis of backwardness or
we consider the backwardness on the
social hierarchy or the backwardness

aged in this respect by the Central
Government and the State Govern-
ments. Unless this is done, the caste
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stigma will remain in the Hindu so-
ciety.

Many recommendations have been
pted in this Memorand In the
Memorandum it is said that benefits
of the development under the Second
and Third Five-Year Plans have been
shared by the backward classes people.
How much has been shared by the
btckward classes? See the report of the
C ity Devel t; see the other
reports also. These benefits have not
percolated intp the backward classes
to the extent we would desire it. I
know about it; I am a worker in that
field. Therefore, I would urge on the
Government, I would request the Gov-
ernment to see that all thes benefits of
the Third Five-Year Plan—of educa-
tional plan and other plans—reach the
backward classes. Unless this is done,
there is no hope for the backward clas-
sess to come up. We should have a
casteless society. Let the Government
have that ideal befors it and pursue
that with strength, zeal and enthu-
siasm, I feel that it is lacking in the
Central Government. In the State Gov-
ernment also, T feel that that fervour,
that enthusiasm, is lacking. Unless we
work with zeal and enthuslasm, the
backward classes will have no place in
the society.

off wow qeitg (THET)  IUTEUE
TERY, T FrHT wrvwdowrw Ay § fw
1956 & 717 wrw a% faod ot
1 foi ot o wew ¥ wwi oY @
gt g dur e & wf a AT ¥ vy
T § wrEw ard & s fad s
AT ¥ ATEH-HAE ST E 1 IT R
mam AT ar AT v
qar o gTIW A agW AT A AW
aen A & ATHA W

QTA A1 qF AT A HAR { AR
oift f& wrfadi § e T foov
h # w17 ¥91 ®4 FA-—qg ¥ w]
iy fF w7 nfa feedr g & 1 @@
ar =it 7 "efr ¥ fw fedy anfy e
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aga axr vy gom g Afe ar
wifes gfee & Zar o a1 dav f
™ foile & darien # o sy mr #,
W aw & wif wifa-faiy fedi gt
gt @ afew g7 mx Wiy ¥ fast go
Fnr & oY g 7 @ wfew s
9T g wifgw
ot qrEErET (gAT)

et qfr fawz &1 amipdr

f&r A1

o Rew avig  # 3F 07T A7 oo
L

ax a1 =g & e gw srfaar &k
g wir A i-Aag7 agn fower
gt wrr & gamaT g fr wwT §
aia g R frara A & wrew ad
Y o7 ¥ ®A-FFT A8T7 A0 w
I faay ST @ 0T I ¥ Avg @5 wr
W w7 fAIr s1ar § /7 gay e
¥ 37 % e o7 warg WA § SAE &
Aar G| wA F AL €Y A & al
Lo

Q% WA WA - RTAT @ R
ot 3w & mfsw £
o1 A3 qUeEq
L

ol g¥W W weEm T
wgEw i wAfa Ao woer 7 7k
o7 "z & mopgfs Y &

Iqreaw wpiwg L g g oT T
-——wmaEgrIm A wITR | cTAdm g
oTAT WA W T |

¥ 5w & mfew

ot oW qvEg - F4 5% arfew AT
v ani &7 I Al g, AW &w
I W7 Fea £ e ¢, e e
79 & WIQ §5 &7 GIAT WL ¥IT &l
7 AT aty 39 ¥ w5 Ay ary wh #1
it 1 fowér srfxai o o 1 grfew
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MR afaxfgrgina § =& g ds
w7 AT g § e wrfagt g fag
FEATT T WAGT FET § oW v
g fafaezs gy o & ot 5= & |y
arar ot o T @ WY Am
afe w7 nw w1 g g 9T O
ot AT & AV I wT AV WY ATY XA E
st (AU TN s .0 B

ot aYd (warg) o s A
dygew wrz & fafaeer o of T waw
3 & 9.7 w7 Az fedr aft o &
o & AT & 7 A1 g A AT T
fear wrar &

ot wew qrvvg - wAES OAT WY
Al A

e g4 & qaeT I a8 § 65 0
afaw gfs: & fag® gg & g & fedr
oY af a1 afa & g I F1 FIHEICHT
o & w1 gfad foade aifge afew
aTeTC f it &1 o gfaar adi 2 3
% gagT g fw fegemy w1 9w w0
9T T # K 0 oA adi v g
fergeara & wtqe &1 @t 2o & <@y
AT & fF 7 &) wrd e ag 4 e
toma w1 awrt & far w8 AT
afY fw 1 orar 1 99 fA & A,
w7 AN WEE AL F 0 AW AT
T g o g Y K F
ot & Rar @ fiw gfradt & 90 &
WO 9%F ®UT AT @ F, IJAG ITH
qut frpsr ¥ fRe gramr s &
931 T 4F ¥arm waar fiy ghoat =
wifqw gfez & Far gmar a1 777 §
TAE T FT GO TEET G ATE I &
wT ¥ yaien £ W g aEr 9w
T X $a9 1 A7 1 77 gET
RO qad & afy wrar §
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I GUHRTE AT §F AT H WA
auendt €11 F fiedt ag w1 g e
¥ faw dart W@ &) W omiat ¥
gt st awm & fag o &
Formrft oY ¥qT T & wrlr Hr Ay gv
o AT AT ¥ v w7 T
THEEI Y A s g @ ¥
wght ¥ fr gad owEdd &) odw ¥
& § i & audt gme 0% §§ avg 5
Wi ¥ FAR! dvaw v N7 ew yw
w g ¥ gz & 1 & ST wgE
g f5 v guwe wwa fis gt wdw
irl[ﬁ!@ﬁ # fomet wer aidr ok &
o T o A Y S agy &
fora fapaeT @ &1 € & oy & & fAq
fowareft e o mE B 1 U o o I
3761 A & ok § A W et %
T@ Wi fr & ) w90 & A g1 wkar
g i gasr ot i gy Afew A §
FAE Al T TR {1 WIORT ST
TromTat w1 A7 g 2 & f e 9T
oY ¥ "G wTONT %1 Ave faar oo
1 &1 T M AY w7 W AT Afw
AT g gt foee a2

o wres - ag Xy A afaefo
T

s wew avim | wfrerr W At
oTok §Y T g7 & ) T T aEn e
AN BE W E oW WY AT
§ 1 ur gy i aw fa § @ WA
wY AT &V FEA &

faga sk wigwrdt € @1 aw W
faa? & qreri  wfo v aga {1 wmaw
g & 1w w5 @@ nfe w1 e
frdt S afa & wreHT & WA §
at qraEre Iesr g Ot faem ®
Ao i g &1 g fadh el fe
S arfa F1 WAt g §T 3w uret
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FfRqar g aorTIo g | IWHTEATH
qYT FY $E AT F) G qAAy A
t g@r wifr & wrast w1 rEar
& 1 odT §, IR FY ATE AE q AW
foerr s 1

o7 qdf 3AT qEW w1 AfAT
Fag feaqr fogdr afasr & 1 wvdy
w1 grér anfaar ag feedr afaar §
XY OF AT §7 agi w7 97 {6 950 W
wTEAT TETE A § Al OF AR
gzeq & gy frds e a1 o7 ®@
qrfF g AT T awaT & | W EH 97
T gAT AT 1 & 9t o w3 ¢ fe W
AT HT A A i qgl wtor @ draEr
& fa1 o1 47 @ gatwr  qrErn
T & T & faq mrofte ol &
griv 2 1+ AafsT g2t wg wmar g fy
T AT 1 qx ag AwArans fegfa
A

Q% qiAAtg w3e - fararoae o
oAt A ATAAE

o WOy avEq ;g W ATAR §
T WSTE A F AT F oag
L 1

st gww W wgErg - AT o
w& 57 frar § avod #few a4 # morgfa
€1 AE # 1 wTET A7 A oavE wrf
¥ amax FEr T o

JqTeqw A - ST aw gy L
sRE D oM AT AT
HqTAT WTHA AT TA |

oY wTy qem . W@ ax (e
Frfgt &1 wraew & TwT TN T
g 91 3¢ AT AN AW F fAg aga
g NFTAT ¢ eNTANT ¥ OgEw
frdy gt & o a9 A #3 5w
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b & femt 0w
wTeRt geaTiz &1 WY A EY omeft &
Ffea wedt @17 w1 § 7P wAT
&L wraw wEt & W g ger At
WIAF CF A E AWI R QoA F
THH | ¥ ogT ATE *Y www www =i
7 oom fRsrmad

TS a7 wTT g A fe  fref
srfert & a1 & forg wrowre & fart
g, w7 vy fear § 7 wrr Y faeft
anfegt & wrzet wart o A ds
e §, wrw ot fower atfagt & o
Al Agt & aex £ I8 ugt ww
i grft & fs & @2 amk Kjawe &
facifaai w1 oz &% & 1 d=T o g
¥ qa wtaAt ot gt fozar ¥ gfes
w1 &1 ¥ & 39w &g wm § fw
forrey AT A7 faar § 991 & W@ W
AT KT FET TE § awglr A gw Afy
Ef | Tl # ST W AR Y Wi emn
w7 a=x ¥ Pt wrer § ot wer At
# fip g TWTa AT &7 THA F1 T
aft w7 @wx g1 yfFw T g d
I9 92V ¥ Aoy Af quA &
¥ fpdd 541 #1 w57 IrAT § A1 T WA
3 fir wr=ita gver wrare § 1 ¥ &
grarz § fs wrid faw az sg wr a1
AT wradr wrefra aoeTd € W S
A A g o awrw frwd gt arfaar
For & § wre & Fwrer et &1 41 gfa
i a1 gl afeat g1 wAwT o oage
g 70 & 1 gt ¥ aw wme o
wrRri & ot mw arfy @ oa fe o
g w1 w7 we & 0 ag fead |
wT fera g 2 Famet wgror vy § )
A0 weqfada @ W AT avy A
2 & a7 W ot wrmy Aty §
IAT q¥W K 41 4 & gEdr angh 7 o
Bomigd ® ot F QF AW



937 Backward

ot fagaa fag - srg7 W A
arrx §

oft wT qvig ;T § oA
Y mag F & wrew) fran awn g )
e ¥ qaet aw ¥, acaw wiow e
T AT AT o &, By Fovrerd ATy
AT §, gAY ATy whr §, auy
Tt o wf ®¥W F A AW O,
T T &Y A7 gxm g §, ag e
Y F¥ o qwedy § 1w g W
Y ars woht § 1 sfe e, avk, o,
wfcwa, wift, 7o wife # w1 gree €,
o W IaET e g7 Ay omar g o
qawaAT ¥ oft O of dar § S
WY AWty A€ 9 gEaT ¥, A9
gat oifow w17 T8 FT a1 B

Y qgA 9 § W AR qga @
st off | Hfer o e & wgan
wgt § fr wnfes v a1 qeaTw
grT arfey | faw wwfad e foex
wyit & |rq wen an faan omg, W
Ay afirarar | wro g & B
i & frg ¥ W AT wTE A IR
w& fow wwat § 1 wwEAw @ AR
&% faam aft W W et o &
frrer oY o 3ORT w9 & ferg ot Faaan
g% w7 faon & Sam daT FAET
T aew v A gw & i qv
I qF AN & 1 4g A Gl @ I
afx gawt xzen wwar qrfed | g9
T faadr wifgd | 3w Qe
famar anfgd, 37w afafaw ft aef
Tfed 1 g § @10 T SR T
arey wnfgy fs oY ot e 99% @0
1T T won, I8 dg ¥ gfew
Lacing s uid ey (LR
Y 2 & A gferm 1 ot J d am
TH ACE T A4 W & H1A T qrn,
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gfere ok wiEl ¥ e AE w,
aw a% foedr  onfadi e FETc T
g |Fat & 1 fer TR oy w1 fear
a1 Wi 7 frwr w7 gart AR @

7

# wmgmn g f8 wfe #7 ford
gaTt graw g7 At et snfed o qrd
FY g1ér o formy T weft AgRT WF
o forad wot § o) agw o e and
it Forer Y ey &, Gt vy g wnfgd
FATX qTF §9 FO 1 S IIT g
g amafrgawgrary §) 9w
sy wgy § iy war wger ¥ e
1T wEY § a1 w9 W g 3 ¥ o
SH 7§ g6 §, TE A ATE FF |
gafar gra-v-me fodd Ay anfgd
/YT 37 9T AgH g A0y | w oAy
oY o o Y wark §, wE T wT
Ty oy aifgy  gfafer w
3% fog R P w7 @ g
ofiwa Ter afafae o aff Freet § 1
wfows & forrft Y afy afafem g o &
F w7 i wfaee foy o § o gEh
gfafag & o g o 7€ forr i &0
IAH qTG AT T §7 G TS FW
I T qeT § §TG AWHTAT I0G )
FOFTT #Y Tifgdr fr 798 faeie =2
%7 waW Fo10 | Iwl afqw fawr ar
7 fad, wemAgEs AT | TR wY
afuwe g wrfed | am v fawd
oo ¥ At W § I wfa dF A9 &,
FnTi WY TRAT TEAN 7 wferw I
atfaz |

ot sewr  (fawme)
JaTemer wEreW, wARad agtiER A
FrfrgE ar It DY Y 2 aga A
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LUCHERE G ol e
¥ & o oy faarT wred AR

Jm wgw@ W wri W
wET |

wt gew Wy waww . ITEH
T, Az # mwaiy it &

Iqrenw W - wEraw il L.
vogfr gy wk & ... svad e

WUAT WIgW AT TE |

Wi weEan - dnad warfas
whawa #Y fooe a¢ o1 a7t Frard,
W e e A W e qEE
a o T ww Y ¥ gOF aE
F FHH AW I TEF T AR 99
At & 1| ¥ TOM AETCrTA] w7 FHTAT
T | AR we TEF O | FETY WY
Tt Y ot o & wr awT B dar
a1 i ¥a% arg w=mw guT Wi e
fom mar 1 & g ey ¥ Adt
*TgR § ) W wy wom & ag &
WTYET FFHTAT AEAT E | TOAT AT
T WY A T | AT A AT T
w1 § Ia% wyfas W e oW

Fraré A aga g f W Efr A §
qafedy ¥AT wMeT QbW wEREwT W
wfawA & Yo @ v autedt wrrn
wagmag fad T ) Sram aw A
a1 €7 W7 9wy w7 Ay ford
o & 1 & s @ wET WA §
f® 1955 ¥ oF Frid w7 m @Y wawT
oY T AT ® a1z ¥t agr faeroq
Twfiegr mr & 7 ogR wOw AW
wAT wifgd ar | wfww § A A Y
3w s oewy e @,
T X PSS M ¥ wfAWE F
qergt A AT fawre & arT gy foo
& F oW AW www & far YA
1930 (AI)LSD—7

" Report (M)

qAg & & AT wwer A ¥ 1 gEwy
¥ ofew =fF wwwat g W
LIRS U i (U
wIfgd | & fom wT W@ T o |
wt A g T AN TN W, 915
as yard ¥ Ty w6 s e s
s W Fi? gT agw w0, Ffew
Y AT | o Pt T ATy g
OTETAE | UF WA R T AR
et | A gFE o w1
IHEY ZTa A § ) gwrL ot qugTe fay
o gt 9T agw T = Ay & IR
wqaTT AT § | WO T AW BT
g fs g Wt T @ a0 W) Ay
&, ow it wgaw v § e dead wmaa
¥ w qurT a7 Wiy, 37 & faw ¥
T ETAT WOEY ) FH N A9 §Y
g Ty &)

wT qgi 9T At A )T ofwer o
Ffagri e o o g
ATHAT AATadY AT gy § eafd
wgd § fe o dwrd wdT ey § 39
*Y o fora | SfeT gW Y EWTA WY
gaTET Afgd | @ qe A o o
g A g & 1w ot g vt
ag I avg § e & A e T W
fores | Tt wra, v, g, &7 aw e
AT Wifgy | W gy d Ay g Ay
& s wg e §, s Y gef av
s wgy w1 xEfEd Al ey
w1 g8 oy & drw A fed | A
N smordt Arew g A wfed,
A1 qg SreTad v a ko &
A w2 g fie o guT 3w H FawmobeY
a1 waTw & # fr A A weelt §
wgi T T AR A A E A A A
FueT, TART AT w04, O 3 A
e

wiftwr ¥t frod & wf oot ard
foreft & FA ot wefvr BT, Iy Tk
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[sfmAY et ad]

1 CATH FTAT, I ® AT (e
WY AL g, FfET 08 w7 W wHf
wE fr & 1w v T T g
wE § oaqa s 7, Sfe S
fewrd gt & fe a7 =m0 aga Fw 1T
W %1 T A FEW 947 FT A7 F9 FIH
arfed |

& &t fm AT FEw AmEAv £ 0
TIHVA F AT F L A7 qmert T E
waff dwat g=ma w1 F§ glaa @
& oAt A1 7 wer R WA fRg STa
§ | & wget ¢ A ww AE A
w1 AfFA W AETEET &Y un aae
& fy, IO ¥qeHT & & fay
% * firar I & A #E g A
&\ ZATY A & wameET A T i
Tz & ag U5 A § faagy g W
e A4 &, I AT oA
AL A A | 7 S I A
CEEGECE AR TR E s i g L8
o WX ¥ Hp & arq AnE & |y,
&1 & @Ta, ag 37 AL | a7 T A
g wifed ) obee & faefed ¥
fas g & AW w1 AT fEROT ST
&1 s A AR fafrd €t
W TR femEi € TEe
=fEd

FuTQ A oA 7 qg foray mar g
fir wTefim ATer §YY § B FEWH 9TH
fafeem w7 == gfams ove goEw
qfrars | &ffT 39 § B w7 a% 6 9w
Tomd guU & | WHH W A® & W
o Ty § ) @ e 1189 Ay A
Wi AE AT AFE W9 AR IR AT
# wT a1 aEt WY I, FEI HTH FA
wifzd WY A7 FT WAT FAT AUMED
T wgAT qg ¥ Fw Tt £ aTE g A
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FATET AT ATfEA, AT IT FUTRT AR
¥ oAy ¥ o 8 FE A
IFTEL I WL AT T FHWA Y
foR o dt ¥R wm s AT gm0
T & o Ao & | gW qg T wF
a3 1w qfE e g oY
vafad FEA1 9% § 1 IEH oA wed
AT § I AETT AG) wT R ) A
ferif amer Wt 7 g% §9 w
sRATE A A g T AAE | &
e wrgEt § fF ahe fewfet
et ar s 1 T A
o weg o Fo ATy grafa dfafar
T E | A T groa A dwad WA
& S & fay e

¥ W9 OEvA #1 2fad | agi
oAk AT A 43 T efom,
fafera ot dwad F=Aw & fair 2
“ﬁnmtfﬂﬁ‘ﬁzl
S wofta arama § s 3w Jrg afes
et & A% 10 WM wo wETALfASE
& oy R Y § | Oy FReY wOw A
¢ 1 ofems o vy X i—fedw &
AT | TTF 10 T Ko firAm §
ok gt fegmm ¥ ghom, dwd
s W fafer & fad 2 o %o o
TF W T W agiv A wraw ¥

frardom aga gt avw § 1 g A
w1 oY o qa @ § g W I
w1 AT A gy § | Fodve & At
H vt ¥ frid ¥ frram @ fir dwad
R & fal fodw s A I
o A & # fr e ¥ Ay e
w1 Podve w7 fr a1Y ) 3w far
afex # fodme TR g @ ¢ A
i wa W grwed F fdr el wr
fodm A sam e s ¥
NTHTT ®7 FTH ¥ YT & O AT



3943
fgd o o & w7 F1oww F
T & qTH AT AR | qfEA W OR
Tl T |y ¢ FHE AT A S

GET 17 foret § o fa faeger anpafe
§ wife 39t At o7 wwa A g

t | I T § fo EEEE #1 oara

ST = WY A A A qwT E
wifgd ag Y 7 |

Ty wgr AT § fr dvad T
&1 419w forgy, Iy favge gev et
i 1 o T 8, g e
dart g Wfgh 5 N FoTC Tewn
R qu Frewe foar o | gew
w1, "R, Ty it & fariy oy
ot wpferd g T & e wfEd
T, Tg A€ g wifed | s s
ferritfcdy andy o & wg riw et ¥ oy
w1 w0 § 1 g Faw I T
& forr o1 ok aft 7Y & 1 i e
fts e fewanfedY fafirez w1 o
WY AT O ) A § i g o
#5 ¥ ¥ 1 ax fefrsht fagen dwr e
woft § Jaw frerer T ww WY R
fear o 1 & el F fin w4 w7
o & W et & g ey § e
& ot aww v § ol w S
frrrfdy farfredt W wemr ek g G
w2a ¥ ¥ feay iy o7 dwad sy
¥ worty ag dwd ofcarer ¥ fiar am
wgt e IwcaRer AT AT AR €Y A
% | aw off gw gy e i
ffrft d yo X v ag s 2X &
femgmaecadwey it wa §
@ gt o7 W foRafd fafad
@t i § ) T iy & A
feat gut & fie s i fed o
EFft 1 oy BT Y A oW @
fireft arr & fair wgr omat £ o vy 2
& fr gur? arw dur A §, =z T
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& qW ATHT  FET 1 A ATHEAT g T
% rww v W, TARW ¥, OWTEA W
¥z Tt v W & W fee A
anft & 1 S wgt o e w6
gt & o1 T wiw ¥, o Al R,
I fOAE &, TTFeT §, Wew AW
& =gi 9T T HETOTE WA ¥ A i
FTHT et WY 4% e agl v g
T & | & g fereafrdy aet & o
w7ar STl B f 3wt gt fafmed
o FarET AT O e w1 frara o wxfmr
w1 wTfgm |

ot 4 : I #7EET, TH 65
¥ qradT sEeq At awrEtaE o A W
o e & dwa¥ seTae ofwa €
foré wwagw wui §, o fao
oA ¥ oa@ & | agT THIRA ®
favars w73 S ®IUE IR QUGH
T et w® o aT agw oA &
agt fartneft 2w & ow weEm ¥ WA
w0 H qE T

wT ¥ few o e g W ofew
# arfeeary & fat § o7 30T ¥ A
7 gaTq Wt w1 gew T g,
I /AU 4 gW 9 @i ¥ fedr
oAt AT WfAgTe WA A va A
% FEEETd o Ay it ) e
oF o AT A, a7 AT emAR g d o
AT AT W g §, w7 AT 9T
T ¥ 1 ¥ wg gy T fe qroee
wierdtr a7 | TawT wd ag F Y fe
o & g felt & 19 @ 1 T wTOw,
6 AT AT A QT N R
1531 hrs.

[SuRt Vivva CHaraN SHUKLA in the
Chair.]

o #Y 7 § fr g @t 7 awit ®, fagn
¥ oY AR W S e wfe &
¥ g ) @1z B T K gy
ugi % g8 fow sferdi o Y axd
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[sr #¥i]

T WH AT AT q7 | WO St e
WA WTCEATET W Ter S w7 A
wigw 7l a1 | afer o
w1 Wraw feard w1 ot wfewre aft ar
o it w1 o fix g e AT T
T AT ag wrmy W off, ag wgA
¥ forir ol e fe oW TR AR
wramit o fr gad aga it A g,
g paifadt & az pfaw #t & 3o91
¥rw 1w fgud or A D
T g T AT G § | UF AT g
wAqef & it ot w o i gEd
AT FAX ATHAUETE w7 Hg AW R
g 2 3 gAF wEITE a¥ ¥ gurd wrw
W WY ) w1 § | N At gard
T wfogm ¥ <t § 37 wfw w0
T g 1 o A s frde §
T FT T Y goer F frda &

gt 9% wreoefiy g fewfe
fafer @3 gu & 1 7¢ gura dwrm
t fe it gmway, gax fagw o
faow 7d & xa¥ a¥ qufwwrs o W
fawmm & w=it gu & 1 oy T EAw
W ) Afew arg frama & gz aw
wg wmgen £ f fom aeg &1 wor v
T NI F WG TCAH FLH AW
o1 wrArEY vy savet faa aw wmam ad
T § o Aw F 3 w0 fwage
A & W 7 wO¥ GCYEE wE
& W W 18 ®OT FHAT WA ¥
S, W LT 28 FOF &7 &Y Q9T
AT FCRTT T ST ALY T A w
frr wx o, *= qonfa, W=
fafados wama & &1, == gfgdrdr
@ W A wad W@ g o
AHA | A, TFT 9T FATL ATAETEY
o Feafarz wrg ow w9t fean s
f& ot wifaw fawwan 1 gz w7 faan
ama, wifgw faewar & ggre §
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frar arm A Ewar Wt aEd,
AATHATE Wt wgm ) & AR
¥ fam & v Al S | g
aga T8 o w4 § | ag TEFAT IR

. ww & fae awdt ff 91X firslt | a7 9%

war Ay A F faw qwdr dr oty
fast | dfer T8 aeg € Praroa
FIE WY wwHeAaT ST AEY FT AR W
wrord ¥ wgt fe arRw & o
wr foar 2, & 7 wfrl WY oew
aft fear ¥ | ot 9T wfadi & wTOw
wifes faswar & qgre @ go, wiigw
faqwan & qETei ¥ wTor wnfaat 4T
aft gl 1 ogd gt onfeai &Y, ww awi
vt syeay T W AW woal Wi
¥ Fivl W Tge AR g e T
ATg W9 AEY Wz WX | qg *1§ 7-
Ay W faew Al B oafz
g gyt 9r wifew P o I@
T | gy 9T anfaat agd e wris
farwwre arx % dav gk ) agt T AGE @
o fafret § o ogR fafreT @,
% wgw A frdh sz §, 0% WA
T o o TH o TAT | TN T wATE
Y ara T g fa 1 g ot o WY
qg wear war | fafaeedi & W o
v gt k1 A g ot Irer e
¥ fr orfow faawamedt & wTor afa-
qifs &, wifgs faewandt & sror
whfeat ¥, a7 6 qfgeird w1 famw
o & 1 gur 9T anfant @ TET AT
v wE # 9 7w aw gW IT WfAAT w
IATE ¥ AE) GF I AW A% FS A4
FAR Lol

q I AT FTEA THL WEAEHT
w1 wgTeT A o1 A7 oW fEsTeTa
Wt IA% e & SO0 g 9T 0%
fagra a— werw’, (f wne
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% —  (The last first) &% @ ¥ oged §, g wEw Ay § 7A@

g g Forst anfiedt & A o Aiveor farwrg & aew fafaeet ap oY o

guT, o & AT o< forad wre s
e srrgre g, foeey vl # ol
. g faar m, faewr gfged
aff T frar wn, e osmmE W
witrerT forrny A faar, oy wrea
AT ¥ TAT FTE T, WY A
wfer agm &1 wfawre @ fren, o
FTART I FET RN, WAL WIT
IAET T AE WA AT EwTETE
W91 TF I, TF TrEvr a9 % E
I, A WA W g AEY gy awar
g

& agt o 7g wg WA § v
Y AR freTCaTOYT ® AR TEy
g7 3w & dfgu ¥ $9 friw gfrad
vt m{—mfzfF 15 16 W wife-
fieer 340 T FTOT W T 4 AT
T FE W grvwEAr Ag df o
vt wrw qfr gEt dfmam #
srareq & wifefesr 340 %, 36 & oo
dwad vt wive frow gan W
it foivd dare gk o oy qwiw A
ara & fr st goere dvrd WAy
N wE & W g, afew SERim
wgn it S Y grm, o faeg I
it # g £ A, o oA .
frwre @ A w W FEE o
fas ox 1 & fr dvat w19 a1 fowR
wh & For e Avg F Al $2gw ¥
TR Fomrd w A g e 8
IR Fa=r WfeT &0 A FA , W@
wEWamA A 250 WAz HAff g ;
T dwad w9 fUggEr e &
T &Y AT T A 250 & Wi
g TF ATY 99 A FCHIC IAHT AT
faaat aw% @ 250 * qomq gy
#fw war Wit qaTS ¥ AT AT A A
% § | ¥a7 ¥ g1 %< qg g7 97 Flg

famwy fs wr§ faire ordt it wfew
g T foew) fin g 250 T AN
iy waw & § T, faedt aw
I W g0 1 Afew et ot ag
RS £ 81 A Tt v, o R
uwfaa 9 ¥ AT A v | owed
faq oY, &wra & fag 3w & wifes
FUTH %1 IS ¥ T 7 & w7 0H 6w
® 250 @weml wrafood oo @ g
T @Y §, W wifer § o §,
wgr § IR oF g g dreer
fgg ¢

v oy 3, o qR ot aed
=1 oo oY, wo Ay &, 43 @ w
v ¢ f& um o I8 "TEA 9T
from § Wit wag A s Oy
g W waai ¢, gafag & aiw free
¥t W Wk wiv oawn gL
(wwer)

o & srdar WA wgan § fe ag
A WA FORTC T aATET IEe
ve fawifod £ | 3 farerPoe o wwr
fe 1956 ¥ 1w fir 1957 & erey faar
Tt oY A g wfrat gt ama §
W AT AW ¥W wHATC AAC Wi
T FAANT AT g wret | wTer
TREET A [ WA ® YA
u,..

Shri Hajarnavis: May [ suggest that
if there are more number of spcakers
thran can be contained within the time
allotted, I for one would have no ob-
Jjection if the time is extended, because
Government would certainly like to
have everyone's views befure they
make up thelr mind,

oft farwamorawr (aiet) & wonw
o § fie &1 et g apy fear o
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Mr. Chairmam: The Speaker will
take a decision on this. In thes mean-
time, the Member may contlnue his
speech.

oft /¥ : o, 3 T H O T
qA WA | FTFT FTHARC A WO
wfesr & & dree W 9T @ %
—

“It is unfortunate that the Swaraj
Government which is strugglius hard
tp establish social justice has been
left to atone for the blind and con-
servative attitude and the traditional
policy of the upper classes, with the
result that even though Govern-
ment is prompted with the best of
motives, litle credit is given to it,
and all the evils of the social sys-
tem are levelled at it.”

S, W HEEET § @ 7
Wl ¥ 8 OF ¥ g fear | 3w
¥7 7, IAHT W7 97 fF g oF arAEg
fafaree & wedt ¥ 0% =& d T4 0
gor & fowd ag owreae w1 AR
oft g% ¥ gAife  gEd areafaear
aac wE Wy @ 9= aw fin gw =2
GR F1 T JIET AT AT TF AHTAE
1 g AFAT TE A AFAL |

WTHT WIRATT A TAT 9F qY 9O
gl & ——

“We have now to see if there are
any defects in the framework of the
Constitution itself, or the polity of
the Government, by which the enli-
ghtened conscience fails sufficiently
to organize itself and forces of self-
ishmess: self-aggrandisement and
mutual suspicion are of'entimes
allowed to be organised and pitted
against each other leading unwit-
tingly to a class conflict. I am led
to believe that such defects are
present both in the Constitution and
in the policy of the Government.”
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Y, AT TF §F FAGT F1 T A
fear sra @ aw ot Ao famfor o
wfaws 1 & a7 o 9@ & awdr )
£ KR 1 gaw g fawifon s,
uF dr | A fawifor § SR a4y
ager ferar 4y i dwaré s=me &1 Foame
w1 ¥ fag , wifas gwrw w1 weg
&0 ¥ fog oF dvie fafedt, oF (9%
warey w1 frataa g, 0% quE qarerg
T W IAWT A FAT T Ag Hfadz &
Wl FIE R | T ATE W A EORT gAY
qg+! Frridwa of | AfeT 3q 5w
Wt v wr % gl fmr w1 A
feeaifdt w1 o feqedz a1 faar ¢
foras aga & ®19 ¥ ATE woh oY wifE
w7 fag T & | 98 &« @A ¥ A\
§ Py Qam o s @ v gy wfawm
99 OF 'wt AW’ £7 & fAg FEe agr
aT 5% wffeafagi & s q= fagn mar
o1 9T ga% e Yfe g nfmar @
o, fogit @ sf W fagfer
Tk, wTH 7@ wieT §F 2w H AE R,
faz w§, gl 3a% maw o A
¢, av Fa%1 ford T o F1E =g agy
faam o T & 1 FTw o T gl g
e ¥To wrEASHT W.faw HiF a1 7O
favare ¢ % wawfama  gawr fawr—
Foari w1 wr= fran s o fie o wfors
a vt off ) @feT Tz ad 40

sawt gadl famifoor €1 fiF oF |9
61 Ft wEAAATd ¥ qgF & 57 ®
wEwaaTE Z1 AT TAE 34 wfad & A
o W, Wi fiF w27 8, 37% A% frat
FF a1 fF wifaa &, faas o & & 79~
21T 2, 37 A7 wfadl ¥ A fow @@
ot 7z Wz w@ fE A€ whafe
v #fgar wEEAT fwaEr @ 7ot
%) dwy awen A1 o A e owd
femem mgT 8, FOT TAT A WAT 0
% xg gz # feaat §t e wg YO
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fr & 2w ¥ o0 &UT qEErT AW A
‘a7 dfrr” Qarar s T oA
9 & | 99 A% W 97 o eew
®) AfT AR S oW A g §TE T
w1 A RTA FEG, AT TF T @Y
T AR |

& a7 ¥ Ay fomwfor 6 fe
N gma & e aT T 14 TTAFF
vt wY frowew aar wfqamd foar €7
oTT | & oY amger g e oww g & an
6 ¥ 14 T a% & wet vt froew W
wfmard foem 34 &7 sgaear g1 Arg
ag a>¥ fgeg, Towara, faw, g, dq,
g fireft & ot w7 7 21, w1 g1, MY
&1 1 T gy @ A W AWy
a1 w9 & w5 3 A%l ¥ g frwew
aar uframd frer %7 sraeqr #ifa
Forri gAY w7 4w &w & ¥ wivwwr g 8,
forer ¥ &w # waw g 4, Pt @@
iy mz g 1 TR EA AN E I
waf & Y e feam o, ww TEwt amE
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Shri Basumatarl (Goalpara): Mr,
Chairman, Sir, after listening to the
speakers who preceded me, I feel a
bit embarrassed because according to
them there should not have been any
reservation or any such provision.
These provisions have been incorpo-
rated in the Constitution due to the
wish of Mahatma Gandhi, the Father
of the Nation. He wanted that all
1hose people who were called the un-
iouchables, or very backward and
who were very much neglected dur-
ing the British regime should be
brought forward and helped. That
was the main purpose of the special
provision for the Tribals, Scheduled
Castes and the backward classes. With
this end in view, the special provi-
sion has been incorporated in the
Constitution.

has been
three or

Now, since the report
published, 1 have read it
four times, from the time when it
was submitted to the President. But
the main purpose has been frustrated
and the report in the sense that it is
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in mind be served? This report has
been kept in geld storage, in the
waste-paper 4 et. I do not know

for what purpose the mover of this
motion, Shri Yashpal Singh, has
brought this motion before the House,
but I am grateful to him because,
this report, which had been in cold
storage for so long, is now being dus-
cussed in this House.

Now, this is not the only report on
the subject. Reports after reporis
and C issions after C issi
have been coming in, and have been
appointed. Whenever some Member
raise the question in Parli {, a
committee used to be appointed and
thus so many reports have been sub-
mitted to Parliament.  After this
report, the Renuka Ray Committee
has been constituted; there also, it has
been pointed out the economlc condi-
tions of the backward classes and the
depressed classes. That nice report
was also submitted long past. After
that, another committee was consti-
tuted under the leadership of the
late Dr. Verrier Elwin; that report
was also found to be very elaborate,
If all these reports had been studied
and the measures implemented, 1 do
not think any more Commission or
Committee need be appointed rather;
it would be just wasting the time and
money. Again, the Dhebar Commis-
siom was constituted; this was called
the Report of the Scheduled A;en
and Scheduled Tribes Commission.
There also, it was stated that a 1”‘.2
community remains backward and it
pointed out the reasons why those
people were 8o backward and how
they have been neglected s0 far and
how those people were exploited. all
that. All this was elaborately stated
in the report. Still. 1 do not know
why so many commiltees had been
constituted, You know, Sir, another
sub-c jittee was also constituted to

far from what Mahat Gandt
wanted. According to this report,
about 80 per cent of the population
has been taken as backward. If 80
per cent of the population is to be
taken as backward, how could the
purpose which Mahatma Gandhi had

go into the question of the noma_dic
tribes in the hill and in the plains.
he Constitu-

Now, I come back to t
tion. During the British days, the

backward commumities were known
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as Scheduled Castes and Scheduled
Tribes or whatever it may be; they
were found to be wvery backward.
The purpose of the reservation for
these people under the Constitution is
to bring all these backward com-
munities to the same level with the
other communities. The question is
whether this aspect of the matter has
been looked into. We have gone to
the flelds; we have been travelling
all over India, in various committees
and in various capacities. In the
name of backward classes, other
advanced communities are benefiting.
Again some committees have been
constituted by the State Government
also, but still the burning problem
remains and nothing has been done.
Of course, if 1 say nothing has been
done, it might distort the meaning of
the development o! the country.
These communities have also deve-
loped side by side with other com-
munities, but their development is
so slow that still the disparity bet-
ween these classes and other com-
munities is very wide.

Backward

16 hrs.

Take for instance education. After
independ d tional develop-
ment has taken place all over India.
But if you look at the condition of
scheduled castes and scheduled tribes,
it is only 3 per cent. Under the cir-
cumstances, unless the mentality and
outlook are changed, I do not see how
a speech here or a ery there will
improve their condition. The minis-
ters and the government must look
into this matter,

If you examine in detail how the
administration is run, you will find
there are disparities. In the House
itself you will find disparities. There
is no lack of disparity here. I do
not like to create any misunderstand-
ing in the minds of the ministers or
the government, but the fact remains
that this community has not been
looked after.
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Take the services, In apite of the
reservation made for scheduled castes
and scheduled tribes, if you see the
list, you will find that the scheduled
castes and scheduled tribes for not
even one per cent. This is their lot.
I do not want to go into details and
create misunderstanding. I only hope
that Government would be very care-
ful to do justice to these people to
bring them to the same level with
others by giving them more facilitles

in the fleld of education, services,
economic uplift, etec.
The late Prime Minister, Shri

Jawaharlal Nehru, used to say that
education is the main thing which
can bring up these people.

sl g¥R WY wewn : guniy
qgaa, w5 § aufa 1@ E |

Mr. Chalrman: The bell is being
rung—Now there is quorum. He may
resume his speech.

Shri Basumatari: I was referring to
what our great leader Shri Jawshar-
lal Nehru used ‘to say, namely, “only
by education we can bring these
people up and fill up the gap. Seo,
better education should be given to
the scheduled castes and tribes. Gov-
ernment has started public schools
and sainik schools.” But there is no
reservation for scheduled castes and
tribes in those schools. These schools
are best in the sense that they are
run by the best teachers. Unless the
teachers are good, good education
cannot be imparted. If good educa-
tion is deprived to these scheduled
castes and tribes, how can they deve-
lop? Unless they get reservation in
those schools also, they cannot get
admission there because there is so
much of competition.

In my own State of Assam—I do not |
know about other States—in spite of
the reservation, not even 1 per cent
of the vacancies has been filled with
scheduled castes and scheduled tribes.
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In the Centre also, not even 1 per
cent is filled with these people. If
the disparity goes on like this, 1 do
not know what benefit will be derived
by the scheduled castes and sche-
duled tribes with all these reports.
‘Therefore, Mr. Sheo Narain is quite
right when he said, “You wipe out
all these special provisions.” Of
course, he spoke in emotion and
anger. 1 would like to support his
feelings, but not the actual thing he
said.

Shri Muthlah  (Tirunelveli): Sir,
the report of the Backward Classes
Commissior is a valuable document

which deals elaborately with the
problems of the socially and educa-
tionally backward classes of India
other than the scheduled castes and
scheduled tribes. The report tells us
the criteria of backwardness and the

es to be adopted to eradicate
the backwardness of these classes.
India, for centuries, has been a land
of castes, high and low, with rigid
distinctions. Social restrictions in the
matter of inter-marriage and ‘inter-
dming have prevented the inter-
mingling of the different castes. The
‘opper castes have enjoyed all powers
and privileges, while the lower castes
have suffered several hardships, both
social and economic. Casteism has
been a great evil which has marred

India's unity and solidarity. With the
attai t of independ and with
the adoption of d 1 (a1t

a8 the country’s goal, the government
and the nation have decided to eradi-
cate the evil of social discrimination
and the sense of high and low which
is a negation of democracy. Mahtama
Gandhl and Pandit Nehru emphasised
that swaraj would have no meaning
it the social evils were not eradicat-
ed.

Adult franchise has given power 1o
the masses and the Indian Constitu-
tion has made adequate provisions
for the uplift of the backward classes.

Government
uplift of the

The measures the
should adopt for the
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backward classes should be wvaried
and effective. e objectives of the
government:should be full employ-
ment and the removal of economic
and social inequalities. Any plan for
the economic reconstruction of the
country must include measures for
the speedy uplift of the backward
classes.

1 come to the measures of uplift.
One of the measures for the uplift
of the backward classes is a sound
land policy. The land-ceiling Acts,
the Cultivating Tenants Protection
Acts and Fair Rent Acts passed by the
State Governments are beneficial
measures for the backward classes.

The most backward people in the
villages are agricultural labourers.
They form more than 30 per cent of
the rural population. The available
government land and the surplus land
available after ceilings should be
distributed among the landless agri-
cultural labourers. Revival of cot-
tage and village industries would give
them opportunities for employment.
Minimum wages should be fixed for
agricultural labourers and they should
be given housing facilities, drinking
water facilities and educational and
medical facilities. The small far-
mers should be given timely credit
and marketing facllities. Caftle
insurance scheme should be imple-
mented for their cattle.

The second measure for the uplift
of the backward classes is develop-
ment of industries. At present, peo-
ple of backward communities are em-
ployed only as unskilled labour in
industries. They should be pvela
training facilities 1o improve their
skill. Suitable men from b_m:kwnrd
communities should be mnuud and
trained for higher ranks of wervice mn
government-controlled industries.
Short-term training courses in all in-
dustrial establishments should be in-
troduced for the benefit of the back-
ward classes.
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The conditions of communities en-
gaged in cottage and village indus-
tries are unsatisfactory. Government
should help- them to improve their
technique of production and to orga-
nisc themselves on modern lines. The
largest cottage industry in India is the
handloom  industry. This industry
supports more than one crore of peo-
ple.  The handloom weavers come
under backward classes. They are
poor, and their standard of life is low.
The handloom industry has to be pro-
tected from unfair competition by the
mills. The following measures should
be sdopted to help the handloom wea-
vers: (i} clear demarcation of pro-
duction execlusively in the handloom
sector, and the reserving of bordered
sarees and dhoties for the handloom
sector; (ii) adequate supply of yarn
of required counts and colours at
reasonable prices; (iii) bringing all
the weavers into the co-operative
fold, to protect them from exploita-
tion by middlemen and master wea-
vers; (iv) exploring foreign markets
for handloom fabrics; and, (v) pur-
chasing handloom products by the
governments, Central and State, for
their requirements.

The conditions of the village oil
producers who produce oil with their
indigenous ghanis or oil presses are
not satisfactory. The oil mill industry
has affected their industry, and has
kept them poor and backward. To
rehabilitate them it is necessary to
reserve the crushing of edible oil
seeds to the village oil presses,

The village artisans such as the
carpenters and blacksmiths are &
backward class. They are making
useful articles for the villagers. They
should be helped by government and
their decaying crafts should be en-
couraged to flourish.

The fishermen in the coastal areas
are backward and poor. They require
adequate government help. Money
should be provideg for them either as
subsidies or as loans for making boats
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and buying nets; machanised boats
and nylon nets should be supplied to
them. They should be organised on a
co-operative basis.

The denotified communities, which
in the past were considered as crimi-
nal tribes, should be adequately reha-
bilitated. They should be provided
housing facilities, educational facilities
and employment facilities. These
communities should be recruited to
the army and the police in large
numbers since many of them are
known for their strength and bravery.

The shepherds in villages should be
provideq with grazing facilities for
their sheep, and their sheep should be
protected from disease.

The scavengers in towns and rural
areas are most backward. They de-
serve special help from Government.
Other backward communities such as
the village potters, washermen and
barbers should be also uplifted by
Government.

ot gew W wowrd : FART TEHET,
T F oI ag &

Mr. Chairman: The hon. Member
may resume his seat. The Bell is be-
ing rung.

There is quorum now. The hon.
Member may continue his speech.

Shri Muthiah: The backard classes
are subject to various kinds of exploi-
tation. Measures to save them from
such exploitation are quite essential.
Suitable co-operative institutions
should be set up for this purpose. The
backward classes in the villages re-
quire betler communications, better
sanitation, drinking water supply,
housing facilities and educational faci-
lities. Most of them live in miserable
mud-huts with thatched roofs. House
sites should be provided for them
either free or at nominal rates, and
financial ajd either in the form of
subsidies or loans shoulg be given to
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them to help them to construct cheap
houses. Housing co-operatives should
be organised for them.

The measures that the Central Gov-
ernment and the State Governments
should take for the removal of social
evils are: (i) prohibition by law of
social disabilities; (ii) production and
distribution of literature on social
problems; (iii) liberal use of the
press, films, platform and radio for the
removal of social evils; (iv) reorgani-
sation of the educational system with
special emphasis on the dignity of
manual labour; (y) full assistance to
promote education among the back
ward clms, and, (vi) adequate re-
pr gover services
and govermnent controlled industrial
establishments for the backward
clasges

Important steps have to be taken 1o
promote education among the back=-
ward classes, such as: (i) introduc-
tion of free and compulsory elemen-
tary education; (ii) providing free
board and lodging for the poor stu-
dents of the beckwarg classes in hos-
tels; (iii) starting sufficient number of
schools, elementary and secondary,
with hostels attached and reserving
sufficient seats in the schools
and in the hostels for the poor
boys of the backward classes; (iv)
rmrvauon o‘f seats m eollew es-

1l ua‘ medi-
eim- asneulture, veterimry and other
iechnical and tech ical institutions

for qualifieq students of backward
classes other than Scheduled Castes
and Scheduled Tribes for a specific
period; and, (y) reservation of a rea-
sonable quota of vacancies in govern-
ment service for gqualified candidates
from the backward classes other than
scheduled Castes and Scheduled
Tribes for a limited period without
detriment to the claims of other castes
and ¢ ities and to ad
efficiency.

oft THAT TATT WAW (TETL)
qTefr WETET, WO W A A
woa fear & FuE Pl & arewr aga
TR £ | AW v oww f fe

ative
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¥ growT eam s @ foe & dens
66 FY HICH A7 ArgeT § vt wreT

FIHEHT AIEE A AT H AT WY
frmr & | AT TR IR @ GTETE
66 AW fEdw 14 a0y, Tafam b
T TR § oA AT fewemer
ot & 3R §ah qEe I og W 4
fs mad T FTE™ET 9 9@AT A
quTT 1T Wifed | v wre fr Ave
dwwi qiow wwein £ fr fod,
g fre 8 owEt o1 A e
15 7% §%a% TR ¥7 AT IJ=E ¢
agi 3 & A A dvad @ owed
Wt #1 & 1 gfy gaTdr WA W17 agAl
&1 quTT A AT § g & el o
¥ i A gATX ARTH FT AETT &1 AEAT
& 1 zure agr v amar § f wd aw
¥ sfaest gt & W@ 97 ATE 6
qurt {1t § | W AW NES AT AR AW
wot § afer wEw wrw Ak e

‘o ATHET qeue TR A e

gt arfeat ®1 g g & aE
Faai w7 AW AT & WY A WA
o= % g g & o Fw famwr Wi
s § Wi wy g & W A @
7o §1 aft agi wfgendi @ qee
& ATy Uw §7 spagr e am g
TR ANi AR s Rl 7 W R
for g & agfeer # 34 wwmEdeT §
Tt AT & WTET W A A g
i § el W A § | wrfeT i I
7 wRy fey § o @@ TER
g7 fr e wrs fo dwwd
v ¥ fay o fafedt € e
B T A oA gEL AT A g
SETA et o ¥ sy Frenfrd fafaey
¥ AT & FqfoA &7 ST FTHAES
AT F fawfor o1 ¥ g7 A0 A
qrer feT & | TAET ATR WEAS dET
T wifgs wife T I TEfwE
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fomiegm 1 o g § s dwa
FATHR Y A wwY AW A § g PR
Fqx 2sqrdmoi10 W & 1 wver
FTHTHT Fgw F A7 o Y wwra
g ol frar §

16.26 hrs.

[Mr. DEPUTY-SPEAKER in the Chairl

“One important unanimous re-
<ommendation of ours is regard-
ing the formation of a separate
Ministry for the amelioration of
the condition of all the backward
classes, called the Ministry of
ABC"

@t Jaregw wErEg, & oA @
7 ward #Y sureyt  wT @ AT )
Fu AN AT L AT T A AT E,
afw X ¥ @ 9 aor @ F oo wow
ot & 1 x dwad T ¥ afgerd
Y Wit § & g feelt o @ oY 8
N IETT § o gw XT TR WA O
W T T A A I A
AT ¥ AX 7T EY AW Y e
¥ ¥ T Wy g gEe SfeEr
& tfwmardi ¥ w@faum # ara 340
it § Wi AN 6 Aw A e aga
Juver faw feam @)

FATA JoFTTIT AT H AN R
fafwrw Wl ¥ § 1 & forg gy T
ORI 7w ®TH fedT § 1 fEWT
faa<or & 1955 * {9 & fagn wav
E \ wfamr &1 ot faegn qaT 3w
oft aF W v 57 fawfon ¥
e aw #1 i g oA ¢ Wy g
TR ¥ FEAWS feady o FTow
g1 wedt & 1 RfEw W Bw o w1
agr & a1 faer anl &1 IEET gew
W A gATfame FoRiewe g e
a & § 3 gf g fgg . W
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“landless labourer should be
given every facility of possession
ot land, either individually or
collectively, and nobody should be
allowed to possess land unless he
is prepared to hold a plough mn
his hand™

W e XA A Iw % uww
aweT g grir | T oAw A W e
WETATRT | AT AL § I AW F g
FFH KT AW § | wTw & wAry ¥
T HTY g & R Am AT AW & WA
¥ |TeR fvT TR a1 STORT TAT TATE
* ATE FT WAAT EAO

FTHT FTHAET AHA A w7 ¥ -

“land must go to the man who
holds the plough in his hand and
works on his land for the major
part of the year.”

T wOqfemar aft 1 gg AT 9w
faam Aaw FY Themat & faet |1 am
1 3wy q7 W GHNT 9T | gEiET I
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[ g@wK & fac mrw gt
qNEY | FW R & $aN § f5 96
IR faq 61 FW FA §, AT
w9l AT FO_FA] | 19 (R §
qaifas ol g W wW W
FATE

Shri Hajarnavis: Mr. Deputy-Spea-
ker, Sir, 1 express my profound grati-
tude to the Members who have ex-
pressed their views freely, frankly,
and sometimes not very fairly, on the
report of the Commission. Before 1
come o the observations which fell
from the hon. Members I will start
with the proposition which no one
will deny, thal inany centuries of sub-
Jugation left this country poor, illite-
rate and completely undeveloped.
Even today, after so many yeuars of
development, according to the figures
of the United Nations our per capita
income is $78 as against 2507 of
USA und $1,260 of UK. Only two
of our neighbours appear to  have
Jower figures than this, namely,
Pakistan $74 and Burma 61. There-
for, we had a stupendous task before
ug when we achieved our indepen-
dence and the main thing  which
confronted us, the main difficulty
that confronted us, was the great dis-

disparity in education, living daras
and social status. The Constitution
set before us as the ideal of a

democratic republic. When there are
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Under article 340 a Commission wus
to be sel up inVorder to report to
Governmem. Thil was done and it
is the Report of the Commission
pluced beture the House that is under
discussion.
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The discussion here has ranged
over & wide area. But may 1 respect-
fully remind the House that the
terms of reference alluded to only a
defined area for investigation. It
was stated:

“The Fresident, under Article
340 of the Constitution, appoint-
ed the Backward Classes Commis-
sion on January 28, 1853, with
the following terms of reference:

(a) to determine the criteria
Lo be adopted in considering
whether any sections of  the
people in the territory of India
(in addition lo the Scheduled
Castes and Scheduled  Tribes
specified by notifications issued
under Articles 341 and 342 of
the Constitution) should be
treated as socially and cduca-
tionally backward classes;”

Now, you will gbserve two  things.
First, so far as Scheduleg Castes and
Scheduled Tribes are concerned, therv
is no dispute, They are already men-
tioned; they were already enumerated
under the various notifications issued
under articles 341 and 342 of the Con-
stitution. What was asked of the
C jssion wag tp enumerate  the

“haves” 1y,

ly and politically and “have-notes”
tensions are created and  the
sociely or community becomes com-
pletely unstable. Therefore, who-
ever wants to achieve a stable, pro-
gressive society he must first of all
try to reduce the tensions, the dis-
parities. With this view, acknow-
ledging the wvarious disparities which
the Indian society suffereqd from, and
the chief amongst them were illite-
racy and untouchability, the Consti-
tution made special provisions in
Part XVI of the Constitution.
Articles 330 to 339 dealt with various
communities, and article 340 dealt
with  backward classes generally.

1930 (AI)LSD—8 .

classes of persons who, in adition to
the Scheduled Castes and Scheduled
Tribes, are also socially backward and
then to make recommendations as to
the steps which should be taken by the
Union Government or the State Gov-
ernment to remove any such difficulty
to improve their conditions 'l_‘hem—
fore, ] submit the question of inclu-
sion of any caste in Scheduled Culisu
or Scheduled Tribes or problems which
are dealt with under the provisions of
the Constitution relating to Scheduled
Castey and Scheduled Tribeg do mnot
properly fall within the subject of the
Backward Classes Commission. But
the problem, of course, is Integrated,
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complex one whole and has got to be
viewed as one whole.

Now, one thing that the Commission
did was that they said, starting with
the fact that caste has left such a per-
manent deleterious effect upon the
whole gociety, they shall continue to
regard caste as the criterion for ex-
tending help. They made their own
recommendations and the Union Gov-
ernment’s observations on them are
contained in an admirable memoran-
dum made by the great statesman,
Shri G, B. Pant, then Home Minister,
in which he observed in paragraph
3—

“A plethora of claims were
pressed before the Commission for
acceptance as distinct and separate
categories of backward classes
which for lack of trained staff to
help them, the Commission found
it difficult to analyse. They have
further included in their list
even communities about whom no
other information was available
except the names, and abandoned
their first idea of preparing a
complete glossary of communities.
The result of the adoption of such
a procedure has been obvious and
has led the recommendations of
the Commission into difficult
straits. The Commission’s list
containg as many as 2399 com-
munities out of which 913 alone
account for an estimated popula-
tion of 11.51 crores! Scheduled
Castes and Tribes will make up
another 7 crores.”

So, if Backward Classes were to be
regarded as a separate group, the
Commission wanted us to deal with
about 18 crores which is more than
half the population of India.  That
leads me to the observation that the
problem of Backward Classes is not a
problem of a small minority a
small excluded group of the whole
society, but the problem of the
Backward Classes is a problem
of the whole nation. On this I  will
observe that Shri J. N. Mandal
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wanted that there should be 5 sepa-
rate ministry for the backward com-
munity, Anyone, who goes round in
our country, will see that a  very
large majority, almost all the country,
is in every sense a backward country.
Therefore, to say that “backward
class” should be put in charge of one
ministry, is, I submit, a guggestion
which is not practicable at all, The
whole of the Government must be
committed in every branch of govern-
ment and administration to the ame-
lioration and progress of the Back-
ward Classes. As a matter of fact, if
today we were asked as to what is
the one single objective before the
Union Government, we will say that
it is to uplift the backward people bf
India who form the majority of this
country.

Therefore, in paragraph 3 having
said that if we began to enumerate
castes and made a list of Backward
Classes on the basis of caste, g very
large proportion of the whole popula-
tion would have to be included, the
Government therefore rejecteq  it.
Apart from the this practical and ad-
ministrative  difficulties, the matter
was taken up in the courts and the
Supreme Court decided that to extend
help or benefit to a person merely
because he is born in a certain com-
munity or caste is to commit contra-
vention of the Fundamental Rights is
to deny the equality of rights to a
citizen of India. I have particularly
an instance in my mind of a friend of
mine who, as a minister, has an almost
illiterate peon. He is a Brahmin, Are
the children of that Brahmin going to
be denieq facilities only because the
father and mother of the peon, were
Brahmin? On the contrary, there
are high officers, belonging to Sche-
duled Castes not many although, I
agree, who are occupying very high
positions and are getting remunera-
tive, substantial salaries. Should they
not be called upon to bear their own
burden for the education of their
children? Social justice certainly
would require that a man who can
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afford to pay will pay and a man who
cannot afford to pay, whatever his
caste, should not be called upon to
pay. After all, what was it that Shri
Krishna advised Arjunia? He sald:—

=farm vt *fHr

You have got to give it to the indigent.
Therefore, very properly, as 1 said,
administratively and obviously on the
first principles of socia] justie and
ag declared by the Supreme Court in
more cases than one, the test of caste
was given up.

Apart from this. I want the House
to consider whether. having set out
to establish an egalltarian society,
having declared that we want to have
a classless and a casteless soclety, we
are going to perpetuate the caste be-
cause a caste is going to get on  the
basis of that caste certain preferential
treatment. I am thankful to  Shri
Maurya for the generous observalions
which he made to me. T do not think
T will be able 1o satisfy all his expec-
tations about it; but T will try my
best. 1 agree with him that the
question of economic inequality 1In
India may have started in caste distin-
ction, T agree; but if today caste i3
to be dissolved, two things have to
be done aparat from. industrialisation.
which iz a great leveller of human dis-
tinction. education and  political
rights. So far as political rights are
concerned, we have given them to
everv possible cltizen without dis-
tinction of caste. So far as his own
communitv is concerned. we  have
given them separate, guaranteed
number of seats.

1 was suggesting that if we were
ned 1o perpetuale caste. if we  were
nut to create a sense of helolessness in
a people, a sense of vested interest in
that caste itsclf, then. as I have al-
readv gaid.  the test of caste had to
he discarded. had to be given up.
That was given un and the Union
Government decided. to which  the
Ministers nf States agreed. that hence-
furth the fesl to be gonlicg would he
economic criterion.  The States  of
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Maharashira, and Gujarat had already
formulated Yhat. They were following
the economic criterion. Andhra Pra-
desh, Bihar, Kerala, Madras, Myaore,
Orissa and Uttar Pradesh wanted to
continue their caste-based lines while
Assam was in  favour. Ultimately,
many of them have given up thelr
stand but certaln other states have
not given it up and we are trying to
persuade them. The States which
have impl ted the decislon about
economic criterion are Andhry Pra-
desh, Assam, Mysore, Punjab, Orlssa
and West Bengal. Madhya Pradesh,
which has a large Tribal area, extends
concessions to all the Tribals. whether
they live in the Tribfl area or out-
gide.

Therefore, I think, we have reached
a socially equiteble decision. Not all
the States have followed it, but
neither have we enforced It upon
them because burs Is the path of per-
suasion. We do not want to force any
decision from here. In the Central
schemes which we Implement through
the State Governments we give 100
per cent. There are other schemes in
which we contribute 50 per cent. In
all these vur attempt has been to see
that what iz belng done is to  give
facilities, concessions to people who
cconomically deserve it.

T think this is something which will
be accepted by the House.

Now, T will come to the specific
points which were made by various
hon, Members, First of all. T will
come to what ig sald to be the larg-
est backward class in thls country,
namely, the women. The point was
raised by Dr. Sarojini Mahishi. T
hope all of ug are as backward as
she is,

sft wrehely : wfieer At oF o
mea % v awr Y K

ot gwonfte :  ox ¥ et ¥
A o gy & fr Awre A § 1 A
arw amer awr st & A ¥ o ¥ g

wt wft 1
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ot wreshiwft : & ot ¥ 1o Y
I A\ s Al e E

ot gwerdw ;o gAEr W d
fir 3t o Ty A R

Here, I would suggest that our Con-
stitution as an act of faith made a
start with giving political franchise to
the women. There are many countr-
ies—and there is one very developed
country which comes to my mind, that
is, Switzerland—which even now deny
vote to the women. And yet starting
with a population which ig illiterate,
starting with people who are poor
and starting with women who are
mostly in purdah, we give them the
vote, and there is nothing which ac-
celerates political consciousness and
educational advancement as political
franchise. We gave them the vote,
and after giving them the vole we
tried to remowve all sorts of social in-
equalities "which the women were
subject to. For instance, Hindus were
permitted more than one marriage—
not that there were many instances
of that type—but we Introduced
monogamy. Then, we give them the
right to property. If it is not being
exercised it is the women alone who
are responsible for this.

We are trying to remove their dis-
abilities in every way. We encourage
the education of women. Substantial
grants are ®iven to the rirls’ hostels
and the girls' colleges. The Univer-
sity Grants Commission alwnvs looks
with great favour and with great
sympathy upon anv application made
for any kind of institution for ad-
vancement of girls' education. There-
fore, there is nothing to suppose that
the Government has neglected what
is said to be the largest section of
backward classes, namely, the women.

Then, my friend, Shri Sheo Narain
raised a point about the scheduled
castes. T am glad he followed my re-
auest to speak freely his mind and he
did it with his usual freedom, with his
usual verve and with his usual vigour.
He complained that there were not
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many people from the scheduled
castes who were appointed in the high
offices. I might tell him that during
the last three or four years every
post opened for the scheduled caste,
reserved for the scheduleg caste, in
the All-India Services has been filled.
T might tell him of a story which came
within my experience when I was in
the Home Ministry. A verv vyoung
officer who was selected in the Indian
Foreign Service came to me and said
that he wanted to go back from the
Indian Foreign Service—it is the most
coveted branch of service—to the
TLAS. T asked him for the reason and
he said. “T do not think I will be ahle
to move in society outside.” Then,
he went on to say that his wife was
not educated and so she would not
be able to meet people outside. T ad-
vised him, “Just as vou have heen
able to educate yourself, vou would
be able to educate vour wife also.” I
further told him, “It is with great
difficulty that we have been able to
place you in the Forelgn Service, We
have all along been urging that men
of the backward classes should. as far
as possible, be placed in positions af
power. So, if you yourself go back,
you will be rendering a very great
disservice to our cause.” He remain-
ed in the Foreign Service and T am
quite sure he iz one of the capable
officers in the Indian Foreign Service
and T think he has also taken his wife
there.

For every kind of vost, during the
last four years there has been keen
competition amongst the Scheduled
Castes and Tribes, As the members
of the House are aware—I have men-

tioned it more than once in the
House—there are +*wo institutions
where special tralning is imparted

to the candidates belonging 1o the
scheduled castes, where they are pre-
pared for the examination—one is at
Allahabad and the other, T beliove,
is in Bangalore. T am very happy to
say that, with a little bit of encourage-
ment, they have been able to acquit
themselves with distinction. T have
dealt with some of the points which
have been made.
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I agree with Mr. Mandal and with
the other members that we have not
been able to do much; a little has
been done and a great dea] remalns
to be done.

I am not quite sure that the in-
terest of the backward classes is pre-
served by reservations. Let us take
our political behaviour after Inde-
pendence, There were 20 seats Tre-
served for women; vet, in every
political party you find that seals are
found for women candidates; every
political party has candidates belong-
ing to scheduled castes and backward
classes, Tt is not reservation. it is the
social conscience which is the basis of
gelting the social rights. [ am
quite sure that the conscience of the
country has been deeply stirred and
we are out today to do justice to
millions of the people vn whom we
had inflicted unmerited injustice. 1
thank the hon'ble members for varioug
suggestions made here and they will
cerlainly be kept in mind.

ot e ;T T e oy
Pt d, am ot A d

T ot qwam Fem: & wwiY &
F3m A e faefy o www # fgean
far &1 m% ot g wEe gy
= ¢ fom Afw awda 7 fegr 81
WA At & g e qw

Backward AGRAHAYANA 4, 1887 (SAKA)

Clasgses Comm.
Report (M)

& g At w1 mEmTAwT g Afew
gg HIANT 1R T TAAT ¥ R
Zt ATV WEHT T T 1R A
geY ¥H WIRA ¥ g AL &7 AW
§ 1 TE 29w & fad wmAaw
qfrads 73 @i wEEw ¥
oAl ® fax wz wfama taar
¥ fag oo w1, TER T, e,
garf A% W1, K fAR @ w7 p¥
qAT AT AT omw et W sl
fet A7y ®1 gaww aFt ¥ fasan
¥ aeftm gwrT wrogl end v
Thie wIi ¥ ggt aw av, wifsar
ga | w1 gH o7 wwENA A
qrised A gz a1 fir gw 39 &
vz fe wov 2w & oWy, ¥z wv
wET, gw Ard wae wih o Afra
B9 X T Y wmg fr ) v Wt
afgqi & g7 A 7§ F, 5A EAm
¥ fag mafedm s ¢ 3w
it wfiwry g G o Y
wEg AT WrmEd § kAW 0w
Tiw AT oW @A { AEt dgAAww
am amn fen g, s efrew =
& P A w1 CAWE # oM #n
vrtaty A ¥ K wmAam f oew
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wmh ¢ fr feft & mra

¥ v grem § wr fam onw mAe
¥ ga7 ¥ fx foedt T ® as
TAYT WTEE ¥ AT MR, I F w
oy wzrf aw AE OV ) gE A K
Y g F Wl aE mETAEIT
fomr A7z & wM 7 mwraw AW



3981 Buackward

[ awrarer Tg]

O AT HEAT F A AT TRIT
faar 2

o A Fz7 & f§ awEar w300
wErn few w1 7 ogg qEeen S
& #Far dw f& @@ qF@w F
tfeqziad 7% &) 1w weR WIS
T FAIT g AT gRT §im @ Wl
w1t 7 sz § fr afadfr
w7w  fraamr @z gffma adt
fraat awar) mrdt gfraefast =
gra Fzr  sfafagivr &wdfas &
sfaar Wz #, =z a7 wr FATA
gal gg w3 a1 f5 ggr Td A
&1 &5 ¥ wa =fgy, sz, g3
oY gEv arar wifzy, w7 @ A7
ezt ¥ w9% fava s afgr ) 39 9
UE OF AEE STAA 1200 9T 1400
T Ar w7 Azt kaw IT wafeq
& A% N 9IX T AR o dle
md¥E 7 #gt #Wz § w9 fgmn
& zwAwer F1 A w7 v qr fw
& T w1 %1 qzAem) W &7
I ®F & wew &y fzam KA
7z ®7 aAarar & wr qewr qrommr
Tgq #7 EAfAEdr 9@ wwar #,
A 984 &7 gfafaadr ox wwar
¢ 1T w{M oI ® ¥ e
agi W gt gfafrgdr 93 awar
2 AT 5 w1 A ag d fF owmw
agi wig A &Y wAgdd W fras
& wgw gfafrac @ g &

A1 az feeew fasd 25 gt
AT AN KT FAYMT H @ g
TET R IAR 40T waAHT &7 FA
. Awar 31 & won wAar A
z f& cwRfa &= s g, & wm
& 90 =ga g v gzvep gam @
ns framt @1 afFaefed & frerg
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av  afwy, IEEr W & FITY
g ufar | #fwa g@ HETF 7 owwT
3a%! frfs gafay frawe fam s &
o TAFY wir AT 7Y o, 7w F AT
qEHE, KA T WZT AEE, OF 6
a7 wr fr oeE 7 0T dra
farwast # swwr Frstee fem amAn )
IAET FAE FN B GOF £ TA-
far 3w w1 froge oo @ 3
T w7 WGW ¥ IAAGY §, TAH
WIS FTH A AW w%aT | #4T IH
ATE 45 FUF AW AF {ATE qgAM
o F47 g8 28 FLIT THAT AT HIAAY
s IAH TEA ¥ gANTH Frowa,
T IA% 439 ®T gANH g1 oM !
wza ¥, fx foet & ox ow STt
o7 1 §1 WAt g\, Afew 9w
AT #Tq W & wfEy, Wy e
¥af ¥g1q, WA §91 & @9 WO
wafmgt & ag 5§ & W@l 9y @A
7 @ fF owT dw TR Fav 47
T ¥ A IAR AT TEE e g )
o | AT b ¥ ow mie A amen
F wet fos oA St & fory w0 gAwmm gn
Ff YT ¥ F@ FTTNT H A
g @A & 1 €W gMAmETEr &
FW AL AT WGET AT FT
I EF T OERWN | WA AW
FATE wIgAES wer AE adgdft A
A% ZM WUT AGH W AwAr |
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[#fr awrere forg ]
& mivd amg AT w0
aT %A G fAArT EL) A W g
it & Ao ¥ ggawr & P oweEed
w9 &, TATT LAY # wOx A Avav
Zgard | @ wAghe AT TifEy )
=T G FT wAe T gH Ehm
a7 & wifgg afa & & #
gfywre fear Jram & v FT
o9 A W AR W ogw A
g ? g soere wy foid @ fw
fegem # e gt d%ET €
AT W #8222 @R W ;TR
7 &1 18 g9 IRA A 50 wOE
oxg qfa &1+ Far O Fwar ?
gefae aff AT o g@waT) T 18
T dwT @ e qfw w7 gfe
AT Wr TR FT §ea 1§ ww
wga1 Wgar g e afx  gfawd
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@t ¥ A F owEA g
" ¥

aaiwT ¥ #Ew 22 W@
M wdr wa g afew I 22 wfw
m fad A @ € fe -
Tewi Ft fan ¥ o fogem
# ss wfama aw ¥ wE
o for ot g7 T T & A
Wga™ §1 W & ug T § fE
g wufwwre 7 faar § wifea sear
2 w9a W 4 frdw s
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afgsrz 48 frdd av a% v 9
T AT

Mr. Deputy-Speaker: The question
is:

“That this House takes ncte of
the Report of the Backward
Classes Commission (Vols. I—III)
together with the memorandum
explaining the action taken there-
on laid on the Table of the House
on the 3rd September, 1¥56".

The motion was adopted.

17 hrs.

MOTION RE: ANNUAL ALPORT OF
LIFE INSURANCE CORPORATION
OF INDIA—Contd.

The Minister of Planning (Sbri B,
R. Bhagat): 1 welcome the motion of
the hon. Member taking up the dis-
cussion of the Report of the Life In-
surance Corporation, and I also wel-
come the large interest shown by
same hon, Members in the working
of this Corporation, This augurs
well, and this interest of Parliament,
the supreme body, is a healthy one.

The hon. Mover made a 1eference
to the recommendations of the Com-
mittee on Public Undertakings. Gov-
ernment is very much seized of the
rect dations of lhe C ittee
on Public Undertakings on LIC, and
many of the points that he has refer-
red to about the recommendations
are under examination of Govern-
ment. Government has alsp sent its

ts on the r dations to
the Commitiee on Public Undertak-
ings, and I am sure the Commitiee
will take into account the views of
Government in those matiers. Al-
though I will refer to the problems
as they have arisen, 1 shall not in
any way refer to the recommenda-
tions of the Committee because at
this*stage, when the Committee on
Public Undertakings is seized of the
views and comments of the Govern-
ment, it i3 not customary and it
would not be proper for me to refer
to them,
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Une of the points raised is that the
turgets fixeq by the LIC about its
business were not fulfilled; also It
was said that they were not framed
un any scientiic or adequate basis.
If the targets have not been realised,
it is not due to any fault in the known
technique. In these .natters, where
s0 many imponderables are involved,
the best possible judgment and assess-
ment on the likely rate of increase of
businuss were made, but in retrospect
it proved io be nol accurate Parti-

business, and on that basis

mistic assessment of the

crease in busineas wag made, and that
could nol be realised But to say
that because the targets framed were
not fulfilled, it is a vote of no confi-
dence in the LIC is, according to me,
a very harsh judgment, because tin
position today is that even the
plat.au of business that has been
there for the last few years round
about Rs. 700 crores is 3-1/2 times
the annual business written prior to
nationalisation, and LIC is making
preat attempts. ..

Shri Shinkre (Marmagao): What is
the difference in the rupee value then
and now?

Shri B. R. Bhagat: The value has
no reference in this context, If you
take even the number of policies, it
is more than a crore, and the numbter
will be more or less the same, if not
better.

The point is that after a large in-
crease in business, it was the process
of consolidation, where the quality of
business was more important, and
with the attempt that iy being made,
even today the trend is on the plus
side. .

Another complaint was that the
lapse ratio was high. It is true that
the lapse ratio had gone up to 8.2 per
cent, it has since come down to 7.5
per cent, and the Corporation is tak-
ing various steps to reduce thig fur-
ther, but it is to be noted that with
1= extensi to cat ies of )]
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who were ot previously insured both
in the urban and rural sectors, who
are not fully conversant with the
values of life insurance, the .ipsc
ratio is bound to be high. Particular-
ly, I would like to emphisise thet at
present 30 pe‘mt of the policies are
in the rursl areas. 70 per cent of the
policies are first policies that iz first
insurance. Therefore, both in area
and @s to the people, it iz a new ex-
perience and we have 10 carry the
cducation of life insurance further so
that we make an impact on the ratio
of lapses. The LIC is making vigor-
ous attempts to keep down that ratio.

The hon. Member who moved the
motion and some other hon. Member
referred to the premium rates. In
the last few years Lhe promium ibies
were revised twice, First immediate-
ly before nationalisation, in 1934, the
rules were lowered by the private
insurance companies and then, lmme-
diately after pationalisation in 1038
when the rates were lownred one
rupee,

Shri Sexhiyan (Perambalur): There
i no scientific revigion; 1 twas reduc-
ed by one rupee.

Shri B. R. Bhagat: The point made
is that because of the improvement in
mortality experience ang the expec-
tation of life going up, there is a case
for revision of premium rates. Insur-
ance policies are given on a selective
basis, after careful medicn] examuna-
t.on. Although the Jeneral mortalivy
experience may improve, it may not
have the same impact on ‘hese peaple
L>cause already insuranc: policy is
given on a very highly selective busss,
tlie same impact may not be there.
{n the otber hand, severty per cent
of the policleg are with praut, endow-
ment policies and if tie prenuum s
reduced, a large percentate of the
profit, endowment, their bonus ex-
pectation will go down. The LIC
have said that this whol: ques'ion
will be examined onlv afer the de-
tailed survey of mota'ity expe:wnce
for the years 1061—84 13 compi: ol
It ig an acturlal calculati>n and [t
takey 2 lot of time. It is expected
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that sometime next year, 1968, this

report will be avallable and at that
time this question will be examined.

Another important point was about
the organisation or the structure of
the Corporation; hon, Members said
that it was & big monolithic corpora-
tion and as a result of that, it is not
able to function eMiciently and there-
fare it ghoulil be split up into five or
.1x inicvpendent =zonal corporations
and quuntial reorg ionz or
aboliiion of the divislong should take
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to extend these privileges to those
categories of officers. It iz, however,
not posaible to provide more incen-
tives under this scheme which are
quite lberal.

Then, another important point that
wes raised was ebout the expense
ratio. There are no two opinions
about this: that the expense ratio
should be reduced, but certain fac-
tors which make for the comparatively
higher expense in the case of the Life

place. Only this morning we had a
question on this very matter and as I
sald, then it is being examined; it is
Ous very far-reaching consequence, It
has 45 be lovked Into from all points
of vie " Government is looking into
it and ‘wiy certainly take a decision
::fwl"ﬂng into all aspects of the

T
s“fl “Yeshiyan: Next year you wiii
be able %, raach g decision.

8hri B R, Bhagat: Next year is
only & month and a balf away. We
are Jiot trying to procrastinate in this
mattar,

Shri Seshiyan: Consideration may
take & long time.

when his advice is avallable.

A point was made about the sslary
savings scheme, This is at pre-
sent in foee in a
ber of public and private sector
undertakings, and in four States this
extension to the Central and other
State Governments has not been pos-
sible because of accoumting difficul-
ties on the part of the Central and
State Government

Corporation have to be
noted. These are: as part of their pro-
gramme to extend insurance to rural
areas, their number of offices have
grown from 249 in 1886 to 750 today.
The cost of selling life insurance in
the rural areas js much higher. This
fact has to be noted: the policy has
to be sold. In certain other countries,
advanced countries, with which com-
parison is tried to be made, they go
and buy the policy, There is a diffe-
rence in this respect. Also, out of &
total of 1'1 crore policies, nearly 82
per cent are policies of less than
Rs. 5,000. This means sale to middle and
lower income group levels. Adminis-
trative expenses have to be connect-
ed with each policy. A small-value
policy would mean comparatively
larger exp of administration if
they are calculated according to the
policy in force. In western count.
rles, costs are lower because the
value of each policy is high. The pre-
miums paid are accordingly much
higher.

sh wo wo wmw (faermrdl) :
Farsae AT, WTEE & wrew Al ¥

Mr. Depuiy-Speaker: The bell is
beilng rung—There is no quorum.
The House is adjourned.

17-15 hre.

The Lok Sabhg then adfourned till
Elsven of the Clock on Fridoy, Nov-
ember 18, 1968|Agrahayana B 1887
(Saks).

GMGIPND—LS 111980 (Al) LSD—21-12-85—970.



	001
	002
	003
	004
	005
	006
	007
	008
	009
	010
	011
	012
	013
	014
	015
	016
	017
	018
	019
	020
	021
	022
	023
	024
	025
	026
	027
	028
	029
	030
	031
	032
	033
	034
	035
	036
	037
	038
	039
	040
	041
	042
	043
	044
	045
	046
	047
	048
	049
	050
	051
	052
	053
	054
	055
	056
	057
	058
	059
	060
	061
	062
	063
	064
	065
	066
	067
	068
	069
	070
	071
	072
	073
	074
	075
	076
	077
	078
	079
	080
	081
	082
	083
	084
	085
	086
	087
	088
	089
	090
	091
	092
	093
	094
	095
	096
	097
	098
	099
	100
	101
	102
	103
	104
	105
	106
	107
	108
	109
	110
	111
	112
	113
	114
	115
	116
	117
	118
	119
	120
	121
	122



